
WK SABHA 

BULLETIN-PART I 
. {Brief Record of Proceedings] 

Monday, November 13. 1972/Kartika 22, 1894 (Saka) 

No. 185 

1l.A.M. 
t Oath or Affirmation 

The following Members made and subscribed the oath and took their 
qp.ats in the House:-

(1) Shri K. Chikkalingaiah (oath in English) 
(2) Shri Purushottam Ganesh Mavalankar (oath in Hindi) . 

.". 
Z. Obituary References 

The Speaker; Shrimati Indira Gandhi; Sarvashri A. K. Gopalan, 
Indrajit Gupta, Era Sezhiyan, Atal Bihari Vajpayee,· P. K. Deo, 
Prasannbhai Mehta, Samar Guha, Shiv Kumar Shastri, Jampuvant Dhote 
and Rana Bahadur Singh made references to the passing away of (1) 

~ Shri C. C. Desai, Swami Ramanand Shastri, Shri Shiva Chandika, Shri M. 
Rajangam, who were sitting Members of Lok Sabha; (2) Shri Jagannath 
Das. who was a Member of the Central·Legislative Assembly and Pro-
visional Parliament; Shri Manu Subedar, who was a Member of the 
Central Legislative Assembly; Shri R. S. Vidyarthi, who was a Member 

·of the Fourth Lok Sabha; 'Shri R. Sankar, who was a Member of the 
Constituent Assembly; and (3) Sant Fateh Singh. 

Thereafter. Members stood in silence for a short while 8S a mark of 
respect. 
3. Starred Questions 

Starred Questions Nos. 1 and 2 were orally answered. Replies to 
remaining questioJls were laid on the Table. 
4. Unstarred Qu~tions 

Replies to Unstarred Questions Nos. 1-36,38-67,69-158 and 160-200 
Were laid on the Table . 

...... 5. Adjournment Motion 
The Speaker gave his consent to the moving of. an adjournment 

" motion given notice ()f by Shri S. M. Banerjee and others regarding rise 
in prIces with particular reference to levy sugar and vanaspatf. 
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Shri· S. M. Banerjee then asked for leave of the. House to the mo~ng 
of the motion. Leave was granted. It was decided that the motion 
would be taken up on the 14th November, 1972 . 

.... 6. Calling Attention 

Shri Atal Bihari Vajpayee called the attention of the Minister of 
External Affairs to Pakistan's continued intransigence in respect of 
delineation of the line of actual control in Jammu and Kashmir. 

The Min.ister of External Affairs made a statement in regard thereto. 

7. Papers lAid en the Table 

The following papers were laid on the Table:-

(1) A copy each of the following Ordinances (Hindi and English 
versions) under provisions of article 123 (2) (a) of the Consti-
tution:-

(i) The Payment of BonU5 (Amendment) Ordinance, 1972 (No. 8 
of 1972) promulgated by the President on the 23rd Septenl-
ber, 1972. 

(ii) The Sick Textile Underta'kings (Taking over of Manage-
ment) Ordinance, 1972 (No.9 of 1972) promulgated by the 
President on the 31st October, 1972. 

(2) A copy of the Annual Accounts (Hindi and English versions) 
of the :Bombay Port Trust for the year 1970-71 and the Audit 
Report thereon. 

(3) A copy each of the following Notificatioll8 (Hindi and English 
versiona) under lUb-section (5) of section 9 of the Banking 
Companies (Acquisition and Tran.fer of Undertakings) Act, 
1970:-

(i) The Nationalised Banks (Management 'and Miscellaneous-
Provisions) (Second Amendment) Scheme, 1972, published 
in Notification No. S.O. 575 (E) in Gazette of India datP.d 
the 4th September, 1972. 

(ii) The Nationalised Banks (Management and.. Miscellaneous 
Provisions) (Third Amendment) Scheme, 1972, publishetl in 
Notification No. S.O. 651 (E) in Gazette of India dated the 

~5th September, 1972. • • 
(4) ~ copy of the Third Interim Report (Hindi and English ver-

SIOns) of the Third Pay Commission on Further Interim Relief 
to Central Government Employees. 

(5) A copy of the Annual Report (Hindi and English versions) of 
the Gujarat Agro-Industries Corporation Limited, Ahmedabad, 
for the year 1970-71 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General thereon, 
under sub·section (1) of section 619A of the Companies Act, 
1956. 
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, 

(~t on the damage <au..a by floods and Cy~ 
during the monsoon of 1972 in the country. 

(7) A statement on the power position in the country. \..,./"'" 
(8) ~ (i) Interim Report of Bonus Review Committee signed by 

i Chairman, Dr. S. D. Punekar, Shri N. S. Bhat and Shri Harish 
I Mahendra. \ ~ VI (U) Interim Report of Bonus Review Committee si~ by 
: Shri R. P. Billimoria, Shri Mahesh Desai, Shri G. Ramanujam 
, and Shri Satish Loomba. \ 
I 

i (iii) Government Resolution (Hindi and English versions) No. 
\ S-33025123172-WB dated the 19th October, 1972 notifying Gov~ 
I ernment's decisions on the above Reports. 

(9) A copy of the Custody and Handling of Exhibits in the Indian 
Museum, Calcutta, Rules. 1972 (Hindi and English ~ersions) 
published in Notificatlon No. G.S.R. 1(171 in Gazette of India 
dated the 2nd September 1972, under sub-section (3) of sec-
tion 15A of the Indian Museum Act, 1910. 

(10) A copy of the University Grants Commission (Terms and 
conditions of service of employee$) Amendment...Rules, 1972 
(Hindi and English versions) published in Notification No. 
G.S.R. 1070 in Gazette of rndia dated the 2nd September, 1972, 
under sub-section (3) of section 25 of the University Grants 
Commission Act. 1956. ./ 

8. aepert of Joint Committee-Laid on the Table V~ 
Shri Samar Guha laid on the Table a copy of the Report of the Joint 

Committee on the Prevention of Water Pollution Bill, 1969. 

9. Evidence before Jomt Committee--Laid on the Table 
Shri Samar Guha laid on the Table a copy of the evidence given before 

the Joint Committee on the Prevention of Wiater Pollution Bill, 1969. 

10. Report of Eltbaates CommiUee 
Shri Kamal Nath Tewari presented the Twenty-ftrst Report of the 

Estimates Committee regarding action taken by Government on the 
r~commendations contained in their Third Report on the Ministry of 
Education and Social Welfare (Department of Social Welfare)--General 
Social Welfare. 

"""'il. Statement by Minister 

The Minister of Finance laid on the Table a statement on the price 
situation. 

12. Motions regardin&' Reports of Joint Committees 
(i) Shri Amarnath Vidyalankar moved the following motion:-

"That this House do extend upto the 15th December 1972 the time 
for the presentation of the Report of the Joint ' Com~ittee on 
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the Bill to provide for better ~rganisat~on and deve~opment of 
school education in the Umon terntory of DelhI and for 
matters connected therewith or incidental thereto." 

The motion was adopted. 
(ii) Shri R. D. Bhandare moved the following motion:-

"That this House do extend upto last day of the current session, 
the time for presentation of the Report of the Joint Committee 
on the Bill to provide for the speedy trial of certain offences in 
certain areas and for matters connected therewith." 

The motion was adopted. 
(iii) Shri Satish Chandra moved the following motion:-

"That this House do extend upto the last day of the first week of 
the next session, the time for the presentation of the Report of 
the Joint Committee on the Bill to consolidate and amend the 
law regulating certain payments. dealings in foreign exchange 
and. securities, transactions indirectly affecting ~oreign ex~ 
change and the import and export of currency and bullion, for 
the conservation of the foreign exchange resources of the 
country and the proper utilisation thereof in the interests of 
the economic development of the country." 

The mCltion was adopted. 
(iv) Shri Nawal Kishore Sharma moved the following motion:-

"That this House do extend upto the last day of the fir!?t week of next 
session, the time for the presentation of the Report of the Joint 
Committee on the Bill further to amend the Companies Act, 
1956, the Securities Contracts (Regulation) Act, 1956 and the 
Monopolies and Restrictive Trade Practices Act, 1969." 

The motion was adopted. 
(v) Shri S. C. Samanta moved the following motion:-

"That this House do extend upto the last day of the next session, 
the time for the presentation of the Report of the Joint Com-
mittee on the Bill to amend the PresidentiaJ. and Vice-Presi-
dential Elections Act, 1952." 

(Lok Sabha adjourned at 1.30 p.m. and re-assembled at 2.30 .p.m.) 
The motion was adopted. 

13. Government Bills-Passed 
.; (i) The Central Sales Ta~ (Amendment) Bill, 1971, as reported by" 

Select Committee 
The wotion for consideration of the Bill, as reported by the Select 

Committee, was moved by Shri K. R. Ganesh. 
The following Members took part in the debate:-

(1) Shri Dinesh J oarder 
(2) Shri Prabodh Chandra 
(3) Shri Ramavatar Shastri 
(4) Shri J. Matha Gowder 
(5) Shri R. V. Bade 

Shri K. R. Ganesh replied to the debate. 
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The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was ta,ken up. 

Clauses 2 to 1~ were adopted.. 
Clause 1, the Enacting Formula and the LonR Title were also adopted. 
The motion that the Bill, as reported by the Select. Committee, be 

passed was moved by Shri K. R. Ganesh. 
The motion was adopted and the Bill, as reported by the Select Com-

mittee, was passed . 
..... (ii) The Khadi and other Handloom. Industries Development (Additional 

Excise Duty on Cloth) Amendment Bill, 1972 

• 

The motion for consideration of the Bill was moved by Shri A C. 
George. 

The following Members took part in the debate:-
(1) Shri Krishna Chandra Halder 
(2) Shri J. Matba Gowder 
(3) Shri S. A. Kader 
(4) SMi Jharkhande Rai 
(5) Shri Vasant Sathe 
(6) Shri B. S. Chowhan 
(7) Shri Jambuvant Dhote 
(8) ShriChandrika Prasad 

Shri A C. George replied to the debate. 
The motion for consideration was adopted and clause-by-clause consi-

deration of the Bill was taken up. 
Clauses 2 to 4 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri A C. George. 
The following Members took part in the debate:-

(1) Shri Ramavatar Shastri 
(2) Shri Sat Pal Kapur 
(3) Shri A. C. George 

The motion was adopted and the Bill was passed. 
b. Government 8U1-UDder Consideration 
YThe Limestone and Dolomite Mines Labour Welfare Fund Bill, 1972 

The motion for consideration of the Bill was moved by Shri R. K. 
Khadilkar. 

The follOWing Members took part in the debate:-
(1) Shri Mohammad Ismail'./ 
(2) Shri S. N. Singh 
(3) Shri Ramsahai Pandey 
(4) Shri Bhogendra Jha (Speech unfinished) . 

.The discussion was not concluded. 
6. P.M. 
(Lok Sabha adjourned till 11 AM. on Tuesday, the 14th November, 1972). 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

} ~ . Tuesday, November 14, 1972lKartika 23, 1894 (Saka) 
~ 

No. 186 
11 A.M. 
1. Starred QuestioDs 

Starred Questions Nos. 21, 22 and 24-29 were orally answered. 
·Replies to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 201-216, 218-327, 329-346 and 
348-400 were laid on the Table . 

./ 3. Calling Attention 
Shri Priya Ranjan Das Munsi called the attention of the Minister of 

Home Affairs to the recent disturbances in Assam on language iQue. 
The Minister of State for Home Affairs made a statement in regard 

thereto. .. 
• t/ 4. Suspension of Member 
f 

Shri Raj Bahadur moved that Shri Jyotirmoy Bosu, a Member of thE' 
House named by the Speaker, be suspended from the service of the 
House for two days. 

• On the motion the House divided, Ayes 175; Noes 58. The motion was 
accordingly adopted. 
5. Papers Laid on the TaWe 

• 
The following papers were laid on the Table:-

(1) A copy of the Forty-seventh Report of the Law Commission on 
. the Trial and Punishment of Social and Economic Offences. 

(2) (i) A copy of the Report of the Committee on Taxation oY 
Agricultural Wealth and Income. 

Cii) A statement explaining the reasons for not laying the Hindi 
version of the above Report simultaneously. 

(3) A statement (Hindi and English verslons) jndicating the 
result of the Central Government Market :RolTQwings during 
Septem~, 1972. 

[p,T.O. 
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6. Message from Rajya Sabha 
Secretary reported a message from Rajya Sabha that at its sitting 

held on the 13th November, 1972. Rajya Sabha adopted a motion extend-
ing the time for, presentation of the Report of the Joint Committee of the 
Houses on the Adoption of Children Bill, 1972, up to the first day of the 
Eighty-third Session (Budget Session) of Rajya Sabha. 

7. Assent to Bills 
(i) Secretary laid on the Table following four Bills passed by the 

Houses of Parliament during the last session and assented to;-

(1) The Insecticides (Amendment) Bill, 1972. 

(2) The Rice-Milling Industry (Regulation) Amendment Bill, 1972. 

(3) The Delhi University (Amendment) Bill, 1972. 

(4) The Appropriation (No.4) Bill, 1972. 
u 

-(ii) Secretary also laid on the Table copies, duly authenticated by the 
Secretary of Rajya Sabha, of the following fifteen Bills passed by the 
Houses of Parliament and assented to:-

(1) The Coking Coal Mines (Nationalisation) Bill. 1972. 
(2) The Payment of Gratuity Bill, 1972. 
(3) The Constitution (Twenty-eighth Amendment) Bill, 1972. 
(4) 'The Diplomatic Relations (Vienna Convention) Bill, 1972. 
(5) The Public Debt (Amendment) Bill. 1972. 

(6) The Punjab New Capital (Periphery) Control (Chandigarh 
Amendment) Bill, 1972. 

(7) The Indian Iron and Steel Company (Taking over of Manage-
ment) Bill, 1972. 

(8) The Antiquities and Art Treasures Bill, 1972. 
(9) The Wild Life (Protection) Bill, 1972. 

(10) . The Rulers of Indian States (Abolition of Privileges) Bill, 
1972. . 

(11) The Seeds (Amendment) Bill. 1972. 

(12) The Mines and Minerals (Regulation and Development) 
Amendment Bill, 1972. 

(13) The General Insurance Business (Nationalisation) Bill, 1972. 

(14) The Indian Copper Corporation (Acquisition of Undertaking) 
Bill, 1972. . 

(15) The Former Secretary of State Service Officers (Conditions of 
Service) Bill, 1972. 
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8. Report of Business Ad,visory Committee 

• Shri Raj Bahadur presented the Seventeenth Report of the Business 
Advisory Committee. 
9, Statement ),y Minister 

(i) The Minister of Agriculture laid on the Table a statement on 
drought situation in the country. 

(ii) The Minister of Agriculture laid on the Table a statement on 
_ Agricultural Production Programme. 

10. Statement Be: Supplementary Demands for Grants (General)-
1972·73. 

Shri K. R. Ganesh presented a statement showing Supplementary 
Demands for Grants in respect of the Budget (General) for 1972-73. 

(Lok Sabha adJj~'U:rned at 2.40 P.M. and re-a.ssembled at 3.33 P.M.) 

./ lit. Adjournment Motion Re: Rise in Prices with Particular Reference 
to Levy SUI'ar and Vanaspati 

• 

At 3.35 P.M. Shri S. M. Banerjee moved the following motion:-
"That the Hou·.;e do now adjourn." 

• 

The following Members took part in the debate:-
(1) Shri R. K. S~nha 

(2) Dr. Kami Singh 
(3) Shri N. K. P. Salve 
(4) Shri Purushottam Ganesh Mavalankar 
(5) Shri Darbara Singh ./' 
(6) Shri Samar Mukherjee 
(7) Shri Atal Bihari Vajpayee 
(8) Shri Fa'khruddin Ali Ahmed 
(9) Shri G. Viswanathan 

(10) Shri Shyamnandan Mishra , 
(11) Shri Piloo M,ody 
(12) Shri Madhu DandavatE: 
(13) Shri S. A. Shamim 
(14) Shri Y. B. Ch(avan 

Shri S. M. Banerjee replied to the debate. 

On the motion the House divided, Ayes 34; Noes 185. The motion 
was 8ccordinily negatived. 

[p.T.O. 
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.r 
12. Government Bill-UDder Consideration 

The Limestone and Dolomite Mines Labour Welfare Fund Bill. 1972. 
Discussion on the motion for consideration of the Bill moved on the 

13th November. 1972. continued. 

Shri Bhogendra Jha took part in the debate. His speech was not 
concluded. 

The discussion on the Bill was not concluded. 

8.02 P.M. 
(Lok Sabha adjour1l.ed till 11 A.M. on Wed1l.esda.y, the 15th. N~beT', 

1972) 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, November 15, 1972\Kartika 24, 1894 (Saka) 

No. 187 
11.01 A.M. 
1. Starred Questions 

e· 
• Starred Questions Nos. 41. 43, 50, 51, 53, 56, 58, and 00 were orally 

answered. Replies to remaining quest:ons were laid on the Table. 

2. Uustarred Quest'iens 
Replies to Unstarred Questions Nos. 401-413, 415-438. 440-447, 

449--456, 458-464, 466-493, 495-.. ~09, 513-526, 528, 530--545, 547-562, 
564-·575. 577-586, 588-595, and 507-600 were laid on the Table. 

3. Calling Att.ention 
Shri Shashi Bhu$han called the attention of the Minister of CJrnmu-

nications to the situation arising out of recovery of letter~bombs in various 
post offices of the country and steps taken in this regard. 

The Minister of Communications made a statement in regard thereto. 

4. Papers laid on the Table 
The following papers were la!d on the Table:-

• 

(1) A copv of the Indian Telegraph (Eighth Amendment) Rules, 
1972 (Hindi find English versions) published in Notification 
No. G.S.R.545 in Gazette of India da~d the 29th July, 1972, 
under sub-section (5) of section 7 of the Indian Telegraph Act, 
1885 . 

(2) A copy of the Arms (Second Amendment) Rules, 1972 (Hindi 
and English versions) published in Notification No. a.s.R. 
1011 (A) in Gazette of India dated the 26th August, 1972, under 
sub-section (3) of section 44 of the Arms Act, 1959. , 

(3) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Service'S Act, 195]:-

T The Indian Forest Service (Pay) Third Amendment Rules. 
1972, published in Notification No. G.S.R. 401(E) in Gazette 
of India dated the 2nd September. 1972. 

[p.T.O. 
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(ii) The Indian Administr~tive Service (Recruitment) Amend-
ment Rules, 1972, published in Notification No. G.S.R. 437(E) 
in Gazette of India dated the 11th October, 1972. 

(iii) The Indian Police Service (Recruitment) Amendment 
Rules, 1972, published in Notification No. G.S.R. 438(E) in 
Gazette of India da'ted the 11th October, 1972. 

(iv) The Indian Administrative Service (Appointm~t by Com-
, petitive Examination) Amendment Regulations, 1972, pub-

lished in Notification No. G.S.R. 439(E) in Gazette of India 
dated the 11th October, 1972. 

(v) The Indian Police Service (Appointment by Competitive 
Examination) Amendment Regulations, 1972, published in 
Notification No. G.S.R. 440(E) in Gazette of India dated the 
11th October, 1972. 

(vi) The Indian Administrative Service (Probation) Second 
Amendment Rules, 1972, published in Notific.tion No. G.S.R. 
1247 in Gazette of India dated the 7th October, 1972. 

(vii) The Indian Police Service (Probation) Second Amendment 
Rules, 1972, published in Notification No. G.S.R. 1248 in 
Gazette of India dated the 7th October, 1972. 

(viii) The Indian Administrative Service (Appointment by Pro-
motion) Second' Amendment Regulations, 1972, published In 
Notification No. G.S.R. 1351 in Gazette of India- dated the 
28th October, 1972. 

(ix) The Indian Police Service (Appointment by Promotion( Se-
cond Amendment Regulations, 1972, published in Notification 
No. G.S.R. 1352 in Gazette of India dated the 28th October, 
1972. 

*(4) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Services Act, 1951:-

(1) The Indian Administrative Service (Fixation of Cad;-,:~ 
Strength) Eighth Amendment Regulations, 1972. published in 
Notification No. G.S.R. 377(E) in Gazette of India dated the 
17th August, 1972. 

(ii) The Fourteenth Amendment of 1972 to the Indian AdIJUnis-
trative Service (Pay) Rules, 1954, published in Notification 
No. G.S.R. 378(E) in Gazette of India dated the 17th August, 
1972. 

(iii) The Indian Administrative Service (Pay) Thirteenth Amend-
ment Rules, 1972, published in Notification No. G.S.R. 384(E) 
in Gazette of India dated the 21st August, 1972. 

(5) A copy each of the following papers under sub-section (1) of 
section 619A of the Companies Act, 1956:-----_._. __ .•. _------ --_._---- ---_ ......... - .... --_ .... _ .. 

"'The Notifications were previously l'aid on the Table on the 2nd Sep-
tember; 1972 and were re-Iaid under Rule 234(2) of the Rules of Pro· 
cedure. 
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(i) Review (Hindi a'nd English versions) by the Government on 
the working of the Tannery and Footwear Corporation of 
India Limited, Kanpur, for the year 1970-71. 

(ii) Annual Report of the Tannery and Footwear Corporation of 
Indi·a Limited, Kanpur, for the year 1970-71 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(6) A copy of the Annual Report (Hindi version) of the Khadi and 
Village Industries Commission. Bombay, for the year 1969-70 
under sub-seciton (3) of section 24 of the Khaid and Village 
Industries Commission Act, 1956, along with the Statistical 
Statement. 

5. Report of Committee on Private Members' Bills and Resolutions 
Shri G. G. Swell presented the Eighteenth Report of the Committee on 

Private Members' Bills and Resolutions. 
6. Motion Re: Seventeenth Report of BUsiness Advisory Committee 

• Shri Raj Bahadur moved the following motion:-
"That this House do agree with the Seventeenth Report of the Busi-

ness Advisory Committee presented to the House on the 14th 
November, 1972." . 

The motion was adopted. 
7. Matter Under Rule 377 

Shri S. M. Banerjee raised a matter regarding delay in submission of 
the final Report of the Pay Commission. 

On behalf of the Minister of Finance, the Minister of Parliamentary 
Affa'irs made a statement on the subject. 
S. Statement Re: Supplementary Demands for Grants (Railways)-

1972-73 

Shri T. A. Pai presented 'a statement showing Supplementary 
Demands for Grants in respect of the Budget (Railways) for 1972-73. 
9. Statement Re: Demands for Excess Grants (Railways)-I97O-71 

Shri T. A. Pai presented a statement showing Demands for Excess 
Grants in respect of the Budget (Railways) for 1970-71. 

:W. Government Bill-Passed 
The Limestone and Dolomite Mines Labour Welfare FlI:nd' Bill, 1972 
Discussion on the motion for consideration of the Bill moved 011 the 

13th November, 1972, continued. 
The following Members took part in the debate:-

(1) Shri Bhogendra Jha 
(2) Shri J. Matha Gowder 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 
(3) Dr. Laxminarayan Pandeya 
(4) Shri R. N. Sharma 

[p.T.O. 
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(5) Shri Damodar Pandey 
(6) Shri Ramsingh Bhai Vaj,'lna 

Sbri R. K. Khadilkar replied to the debate. 
The motion for consideration was adopted and clause--by-c1ause consi-

deration of the Bill was taken up. 
Clauses 2 to 16 were adopted. 
Clause 1. the Enacting Formula and the Long Title were also 'adopted. 
The motion that the Bill be passed was moved by Shri R K. Khadil-

kar. 
The foHowing Members took· part in the debate:-

(1) Shri Hukam Chand Kachwai 
(2) Shri R. K. Khadilkar 

The motion was adopted and the Bill was passed. 

11. Motion 
Prof. ~. Nurul Ha~,:m moved the following motipn:-

"That this House do consider the Nineteenth Report of the Com-
sioner for Scheduled Castes and Scheduled Tribes for the year 
1969-70, laid on the Table of the House on the 22nd December, 
1971." 

A motion moved by Shr: Samar Guha thaJ the debate on the abo"e-
mentioned motion be adjourned, was negatived. 

Nine substitute motions were moved by Sarvashri D. Deb., Anant 
Prasad Dhusia, Rajdeo Singh, D. K. Panda, S. M. Siddayya, Chandrikn 
Prasad, Ramavatar Shastri, Shambhu Nath 'and Sakti Kumar Sarkar. 

The following Members took part in the debate:-
(1) Shri D. Deb 
(2) Shri Shambhu Nath 
(3) Shri B. S. Bhauta J 
(4) Swami Brahrnanand 
(5) Shri Jagannatrao Joshi (Speech ufl.jinishe-i). 

The discussion was not cnnduded. 
•• 1.2. Statement by Minister 

t, 

The Minister of State for Horne Affairs made a statement on the Inci· 
dents at Kingsway Camp, Delhi on the 14th November, 1972. 
6. P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the: 16th November, 
1972) 

"Made at 5.35 P.M. 
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LOK SABHA 

BULLETIN-PART 1 
[Brief Record of Proceedings] 

Thursday, November 16. 19721Kartika 25, 1894 (Saka) 

No. 188 
11.02 AM. 
1. Starred Questi0n5 

Starred Questions Nos. 61. 65-71 and 73 were orally answered. Re-
plies to Starred Questions Nos. 63, 64, 72 and 74-80 were laid on the 
Tdble. 
Z. UDStarred Questions 

Replies to Unstarred Questions Nos. 601, 603-617. 619. 620, 622-644, 
646--671,,673-742 and 744-800 were laid on the Table . 

• 3. CalUng Attention 
Shri Shrikishan Modi called the attention of the Minister of Foreign 

Trade to the reported leakage into the open market of woollen garments 
imported in the garb of rags. 

The Minister of Foreign Trade made a statement in regard thereto. 
4. Question of Privilege 

Shri Krishnan Manoharan sought to raise 8 question of privilege 
regarding the alleged 8S3ault on- him by certain persons at the airport at 
Madras on the 15th November, 1972 when he was proceeding to emplane 
for Delhi for 8-ttending the Parliament Session. 

After some discussion, the matter was held over till the 17th Novem-
ber, 1972. 
5. Papers LaW on the Table 

• 

The following papers were laid on the Table:-
(1) A copy each of the following Notications (Hindi and English 

versions) under section 185 of the Navy Act, 1957:-
• (i) The Navy (Pension) (First Amendment) Regulations, 1972 

published in Notification No. S.RO. 180 in Gazette of India 
dated the 1st July, 1972 . 

.. (ii) The Naval Ceremonial, Conditions of Service and Mis-
cellaneous (Third Amendment) Regulations, 1972, published 
in Notificatifion No. S.RO. 196 in Gazette of India dated the 
15th July, 1972 . 

.. (iii) The Naval Ceremonial, Conditions of Service and Mis-
cellaneous (Fourth Amendment) Regulations, 1972, published 
in Notification No. S.RO. 222 in Gazette of India dated the 
12th August, 1972. 

*The Notification was previously laid on the Table on the 11th August, 
1972, and was re-Iaid under Rule 234 (2) of the Rules of Procedure. 

**The NotificatIons were previously laid on the Table on the 25th 
August, 1972, and were re-Iaid under Rule 234(2) of the Rules of Pro-
cedure. 
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(2) A copy of the Industrial Disputes (Central) Second Amend-
ment Rules, 1972 (Hindi and English versions) published in 
Notification No. G.S.R. 410 (E) in Gazette of India dated the 
13th Septemb~r, 1972, under sub-section (5) of section 38 of 
the Industrial Disputes Act, 1947. 

(3) A copy each of the following Notifications (Hindi and English 
versions) under sub·section (3) of section 24 of the Passports 
Act, 1967:-

(i) The Paspports (Third Amendment) Rules, 1972, publis1ted 
in Notification No. G.S.R. 397 (E) in Gazette of India dated 
the 30th August. 1972. 

(ii) G.S.R. 398 (E) published in Gazette of India dated the 30th 
August, 1972. 

(iii) G.S.R. 411 (E) published in Gazette of India dated the 15th 
September, 1972. 

(4) A copy each of the following Notifications (Hindi and English 
versions under sub-section (7) of section 59 of the- Mines Act, 
1952:-

(i) The Metalliferous Mines (Amendment) Regulations. 1972, 
published in Notification No. G.S.R. 947 in Gazette of India 
dated the 12th Augu~t, 1972 .. 

(ii) The Coal Mines (Third Amendment) Regulatiens, 19'72, pub-
lished in Notification No. G.S.R. 948 in Gazette of India 
dated the 12th August, 1972. 

6. Motion for Election to C01llmittee 
Prof. D. P. Chattopadhyay moved the following motion:-

"That in pursuance of clause 3 (vii) of the Rules and Regulations\-
of the Tuberculosis Association of India, the members of this 
House do proceed to elect, in such manner as the Speaker may 
direct, one member from among themselves to serve as a mem-
ber of the Central Committee of the Tuberculosis Association 
of India vice Dr. A. G. Sonar died." 

The motion was adopted. 
7. Government Bills-Introduced 

(1) The Indira Gandhi University Bill, 1972. 
• The motion for leave to introduce the Bill moved by Prof. S. Nurul 

Hasan was opposed. The motion was adopted and the Bill was intro-
duced. 

(2) The Food Corporations (Amendment) Bill, 1972. 
(Lok Sabha adjou'l'ned at 2.35 P.M. and re-assembled at 3.35 P.M.) 

8. Motion 

Discussion on the following motion moved by Prof. S. Nurul Hasan 
and the substitute motions thereto moved on the 15th November, 1972,· 
continued:-
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• 
"That this House do consider the Nineteenth Report of the Com-

missioner for Scheduled Castes and Scheduled Tribes for the 
year 1969-70, laid on the Table of the House on the 22nd 
December, 1971." 

The following Members took part in the debate:-
(1) Shri Jagannathrao Joshi 
(2) Shri Ana,nt Prasad Dhusia 
(3) Shri Sangliana 
(4) Shri Hari Singh 
(5) Shri R. P. Ulaganambi 
(6) Shri Dharnidhar Basumata,ri 
(7) Shrimati Bhargavi Thankappan 
(8) Shri Khemchandbhai Chavda 
(9) Shri Rudra Pratap Singh 

(10) Shri Dhan Shah Pradhan 
(11) Shri Balakrishna Venkanna Naik 
(12) Shri K. Marak (Speech unfinished). 

The discussion was not concluded. 
6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday. the 17th November, 1972). 

.. 
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Wit SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, November 17, 19721Kartika 26, IBM (Saka) 

No. 18t 
11.02 A.M. 
1. Stat red. Questi ... 

Star,ed Questions Nos. 82-84, 86, 87, 93-95 and 97 were orally 
~swered. Replies to remaining questions were laid on the Table. 
2. Uusterred Qaestieu 

Replies to Unstarred Questions Nos. 801-829, 831-833;' 835--866, 
868--al, 893-898, ~926, 928-954, 956-967, 970-985 and 987-1000 
Oll the Table. 

A statement by the Minister of Finallce correcting the reply given on 
the 23rd July, 1971·to Unstarred Question No. 5725 regarding .1zure of 
gold in Mysore and giving' reasons for delay in cOR'ecting the reply was 

. laid on the Table. 
l. Callinr Attentio. 

Shri Jagannatb Mishra called the attention of the Mini.ter of Educa-
tion and Social Welfare to the closure of Delhi University on account of 
violence in the University Campus. 
~The :Minister of Education and Social Welfare made a statement in 

regard thereto. 
4. Question of Privilep 

Shri Krishnan Manoharan raised a question ofprivUege regarding 
the~leged assault on him by certain persons at the airport at Madras 
on the 15th November, 1972, when he was proceeding to emplane. for 
Delhi for attending the Parliament Session. 

The House decided that, in the. first instance, a factual report on the 
matter should be obtained from the Government of Tamil Nadu through 
the Ministry of Home Affairs, Government of India. 
5. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Income-tax (Third Amendment) Rules, 1972 

(Hindi and English ver.ions) published in Notification No. S.O. 
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573(E) in Gazette of India dated the 1st September, 1972, 
under section 296 of the Income-tax Act, 1961. 

(2) A copy of the Emergency Risks (Goods) Insurance (Thir~ 
Amendment) Scheme, 1972 (Hindi and English versions) pub-
lished in Notification No. 5.0. 588(E) in Gazette of India dated 
the 11th September,:19"ll,'". under ;su~section (6) of section 5 
of the Emergency Risks (Goods) Insurance Act, 1971. 

(3) A copy of the Emergency RiBkS (Undertakings) Insurance 
(Third Amendment) Scheme,1972 (Hindi and English versions) 
published in Notification No. 5.0: 58f(E} , in Gazette of India 
dated the 11th September, 19'12, under sub-section (7) of 
sectian,;3 of rthe Emergeucy Risks (Undertakings), Insurance 
Act. 1971. 

(4) A copy of the Customs aad Central Excise Duties Drawback 
(Second Amendment) Rules, 1972 (Hindi and English verf$ioIUi) 
published in Notification No. G.S.R. 1015 in Gazette' of- India 
aated the 26th August, 1972, under section 1.14).;0£ ~ c,ua~s· 
Act, J962 and section 38 of the Central Excises and Salt Act, 
1944. 

(&) A copy each of the followjng Notifications (Hindi and English 
versions) under section 38 of the Central ~lInti Stf1t, 'AH,' 

"~1~ , 

(0 The Central' EXcise ('tenth An"lend.nent) Rules,.t972~\pu~! 
ltshed in Notification No. G.S.R. 1134 in Gazette-of India 
dated the 16tA September; 1972. 

'" ,.(n)'I1ie~trlllExci'Se (Eleventh Amendment) Rulesd972; pub .. 
l1s'hed ill' NotiftcaUon 'No. G:s.1t.' 1319 in Gazette of Indi.·~ 
dated the 14th October, 1972. 

(6) A copy each of the following Notification (Hii'ldi' and Eriglish, 
; veniom) under section 159-of tbe" Customs , Act, 1962;-
. (i'- G:S.R.~ 1021 published iriGitt:ette·':of· Iridia; date(! th~'"2ffth 

August, 1972. ' ' 

(fi)G.S.R. 1022 published in Gazette of India dated't:he~ 28th. 
. August, 1972 together with an explanatory merneP8ltdum~"" c 

(iii) G.S.R. 1082 published in Gazette of ' India datleqthe' ·2t\d· 
.' September, 1972. 

(iv) G.S.R. 415(E) published in Gazette of India dated the ,23fid 
September, 1972, together with an expl'anatory memTandum. 

(v) G.S.R. 1157 published in ,Gazette of India dated the 23rd 
September, 1972 toget~er w~th an explanatory memOt'an~m. 

(vj) G.S.R. lIsa and 1159-published in Gaz8'ttlt' of India dated. 
the 23rd September, 1972 together "vith an explanatory 
memorandum. ' 

(vii) a.s.R. 1285 published in' Gazette' of' India' dated 'the' 7th 
',. . .• ,' October. 1972 ,together with an explanatory memorandum. 

(viii)' G:S:R. 1286 published in Gazette· of,rInclla dated the 7th 
October. 1972 together with an explanatory memorandum. 



t 

.. 

(ix) G.S.R. 1354 published in Gazette of India cJjtedthe 28th 
~~;.:;.,~ .~, 19'f2-:topthet-wi'th aD explanatory memorandum • 
. . ,..< .• ~(~). G.S.R. 456(Z)publfshed in Gazette of India dated the 1st 

November, 1972 together with an explanatory memoranduir:li 
(7) A copy' each of the following Notifications (lUndi and English 

veralo~ issued under the Central Excise Rules, 1944:-
(i) G.S.R.' 390(E) published in Gazette of India dated the 25th 

August, 1972 together with an explanatory memorandum. 
(ii) G_S.R. 1016 published in Gazette of - India dated the 26th 

, Ie' ~ ,_ .. ' ~li~f ~1972' together with an explanatory memorandum. 
(iU)G.S.R. 1018 and 1()20 published in Gazette of India dated 

the 26th August, 1972 together with an explanatory memo-
randum. 

(iv) G.S.R. 1019 published in Gazette of India dated the 26th, 
August, 1972 together with an explanatory memorandum. . 

(v), G:S,R' 1079 published in' Gazette of India dated the 2nd 
September, 1972 together with an' explanatory memorandum. 

'('VI')' G;S:R. 1080 published in GQette of ladia dated.tbe 2nd 
September; 197Z" together with an explanatory memorandum . 

. , .. ' ;"{vii) ·G.s.R.· lU81'.publlshed in, Guette of India dated the 2nd 
September, 1972 together with an,.explanatory memorandum. 

'. (viii~ G.S.R. ~097 published in Gazette of India dated the 9th 
_. .' Sep~~ber, 1972 togetberwith an explanatory memot&ndum., 
, , c.,, 

(8) A copy each of the following Notifications (Hindi and EniUah 
veJ'sio~s) under sub-section (2) of section 18A of the ,Indus-
trles (Development and. Regulation) Aet; 1951:- 1 

(i) S.D. 584 (E) published in Gazette of India dated th~ 8th 
. . September, 1972 regarding management of the'Rai' Saheb 

Rekhchand Gopsl'" Mohta Spdlining and' ~avihg Mills 
Private Limited, Akola. " " 

, ' ! ( ,,',' 

(iiLS.O. _590(~) published in Gagette of India dated the 12th 
September; 1972 regaf'dmg management of the . S1Vadeshl 

... ~ Cotton and Flour. Mills Limited, Indore . 
(9) A copy of the Annual Report (Himli and . English 'WI'holls) of! 

the Central Silk Board for the year 1971-72, under section 
12A of the Central Silk Board Act, 1948.' 

6. Statements by Ministers 
• 

(a) The Minister of State for Finance laid on the Table a statement 
(i) correcting the answer given on the 18tt1 AUgust, 1972 to Starred 
Question No. 261 by Shri C. K. Chandrapp~ andShri Ishwlll' Chaudhury 
regarding arrears of' Direct Taxes and (ii) giving reasons for delay in 
correcting the answer. 

(b) The Minister of Foreign Trade laid on the Table a statemf!nt (i) 
correcting the answer given on the. ~th August, 1972 to, Starred Ques-
tion No. 123 by Shri Samar Guha and Shri Ishwar Chaudhury regarding 
trade relations with Formosa and (ii) giving reasona for delay in cor-
recting the answer. 
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'1. Statement Be: Government Businea. 
The Minister' of Parliamentary Mairs made a statement regardin, 

Government business for the week commencing the 21st. November. 
19'72. . . 

(Lok SabOO adjourned at 2 P.M. and re-assembled at 3.05 P.M.) 
8 .. Motion Be: Eighteenth Report of Committee on Private Members' 

. Bills and ResolutioDS 
Shri K. Lakkappa moved the following motion:-

-"That this House do agree with the Eighteenth Report of the 
Conunittee on Private Members' Bills and Reaolutions present-
ed to the House. on the 15th November, 1972." 

The motion was adopted. 
9. Priv..,te Members' Bills-Introduced 

(1) The Companies (Amendment) Bill, 1972 (Amendment of 
. sections 226 and 619) by Slu:i Nawal Kishore Sharma. 

(2) The Constitution (Amendment) Bill, 1972 (Amendment 01 ' 
'. article.s 22, 32, etc.) by Shri Dinen Bhattacharyya.. 

(3) The Mines (Amendment) Bill, 1972 (Amendment of uetion! 
. 12, 64, etc.) by Shri S. C. Samanta . 

. -The motion for lea.ve to introduce the Bill moved by Shri S. C 
Samanta was opposed. The motion was adopted and the Bill was in-
troduced. 

(4) The Coir Industry (Amendment) Bill, 1972 (Amendment of 
, sections 10, 20, etc.) by Shri S. C. Samanta. 

(r.)The D~lhi Rent Control (Amendment) Bill, 1972 (Amendment 
" of sect ton 2) by Shri Shashi Bhushan. 

10. Private Member's Bill-Negatived 

. The Prevention of Cow SZaugh.ter BiLl, 1971 by Shri B. S. Chowhan 

Discussion on the motion for consideration of the Bill moved by Shri 
B:. S. Chowhan on the 1st September, 1972, continued. 

The following Members took part in the debate:-
(1) Shri M. R. Gopal Reddy 
(2) Dr. Govind Das 
(3) Shri E. R. Krishnan 
(4) Shti . Shiv Kumar Shastri 
(5) Shri Ramji Ram 

. (6) Shri Somchand Solanki 
(7) Shri Atal Bihari Vajpayee 
(8) Shri Shambhu Ni,th 
(9) Shri Ramkanwar 



(10) Swami Brahmanand 
(11) Prof. Sher Singh 

Shri B. S. Cho~han replied to the debate. 
On the motion for consideration of the Bill, the House divided, Ayes 

11; Noes 62. The motion was accordingly negatived. 
11. Private Member's Bill-Under Consideration 
The Constitution (Amendment) 'Bill, 1971 (Amendment of article 240 

and First Schedule) by Shri B. K. Daschowdhury 
The motion for consideration of the Bill was moved by Shri B. K. 

Daschowdhury. 
An amendment for circulation of the Bill for the purpose of eliciting 

opinion thereon was moved by Shri S. C. Samanta. 
The following Members took part in the debate:-

(1) Shri S. C. Samanta 
(2) Shri D. De.b 
(3) Shri C. Chittibabu 
(4) Shri Jharkhande Rai (Speech unfinilhed). 

The discussion was not concluded. 
12. Report of Business Advisory Committee 

Shri Raj Bahadur presented the Eighteenth Report of the Bu.slnesl 
Advisory Committee. 
13. Half-an-Hour DillCussion 

. Shri Samal' Guha raised a half-an-hour discussion on points arising 
. out of the ariswer given on the 13th November, 1972 to Unatarred 
Question No. 55 regarding changes in structure of educational institu-
tions. 

Prof. S. Nurul Hasan replied to the discussion . 
• 6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, 
1972). 

• 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, November 21, 1972 I Kartika' 30, 1894 (Saka) 

No. 190 
11.02 A.M. 
1. Starred Questions 

Starred Questions Nos. 101-103, 105, 107, 108, 110, III and 113 were 
t>rally answered. Replies to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions No'S. 1001-1056, 1058-1069, 1071-
1101, 1103-1155 and 1157-1200 were laid on the Table. 
3. Calling Attention . 

Shri Indrajit Gupta called the attention of the Prime Minister to the 
situation arising out of the Supreme Court Judgement on Mulki Rules 
in Andhra Pradesh. 

The Minister of State for Home Aftiairs made a statement in regard 
thereto. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) (a) A copy each of the following papers (Hindi and English 

versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(1) Review by the Government on the working of the Orissa 
Road Transport Company Limited, Berh'ampur (Ganjam) 
for the year 1970-7l. 

(ii) Annual Report of the Orissa Road Transport Company 
Limited Berhampur (Ganjam), for the year 1970-71. 

(iii) Directors' Report and statement of accounts for the year 
1970-71 of the Orissa Road Transport Company Limited, 
Berhampur (Ganjam) and the comments of the Comptroller 
and Auditor General thereon. 

(b) A statement (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned above. 
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(2) A copy of the Sugar (Price Determination) Second Amend-
ment Order, 1972 (Hindi and English versions) published in 
Notification No. G.S.R. 407(E) in Gazette of India dated the. 
11th September, 1972, under sub-section (6) of section 3 of 
the Essential Commodities Act, 1955. 

5. Motion Re: Eighteenth Report of Business Advisory Committee 
Shri Raj Bahadur moved the following motion:-

"That this House do agree with the Eighteenth Report of the Busi-
- ness Advisory Committee presented to the House on the 17th 

November, 1972." 

The motion was adopted. 
6. Government Bill-Introduced 

The Carriage by Air Bill, 1972. 
(Lok Sabha adjourned at 1.25 P.M. and re-assembled at 2.36 P.M.) 

,/" 7. Motion 

Di',:iCussion on the following motion moved by Prof. S. Nuru! Hasah 
and the substitute motions thereto moved on the 15th November. 1972, 
continued:-

"That this House do consider the Nineteenth Report of the Com-
missioner for Scheduled Castes and Scheduled Tribes for the 
year 1969-70, laid on the Table of the House on the 22nd 
December. 1971." 

The following Members took part in the debate:-
(1) Shri K. Marak 
(2) Shri R. D. Bhandare 
(3) Shri B. S. Murthy 
(4) Shri Kartik Oraon, 
(5) Shri Ramkanwar, 
(6) Shri S. M. Siddayya 
(7) Shri Ramji Ram 
(8) Ch. Sadhu Ram ~ 

(9) Soo Panna La] Barupal 
(10) Shrimati Indira Gandhi 
(11) Sbri Subodh Hansda 
(12) Shri Paokai Haokip 
(13) Shri Piloo Mody 
(14) Shri Giridhar GOMango (Speech unfinished). 

The discussion was not concluded. 
6 P.M. 
(Lok Sabha adjourned till 11 A.M., on Wedne .. dI:lY, the 22nd November, 

. 1972) 
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LOK SABRA 

BULLETIN-PART J 
[Brief Record of Proceedings] 

Wednesday, November 22, 19721Agrahayana 1, 1894 (Saka) 

No. 191 
11 A.M. 
1. Starred· Questions 
.', Starred Questions Nos. 122, 123, 125, 126, 128-131, 137 and 140 were 

orally answered. Replies to remaining questions were laid on the Table. 
2: Unstarred Questions 

Replies to Unstarred Questions Nos. 1201-1203; 1205-1263, 1265-
1267, 1269-1276, 1278, 1280--1286, 1288-1307, 1310--1317, 1319 -1366. 
1368-1383 and 1385-1400 were laid on tht' Table. 

3. Calling Attention 
Shri S. M. Banerjee called the attention of the Minister of Irrigation 

I'lnd Power to the reported power shortage in U.P. resulting in partial 
-.. closure of textile mills, engineering units and Defence production 
'.. f'llctories. 

• 

The Deputy Minister of Irri2~tion and Power made a, statement in 
regard· thereto . 
•. Papers Laid on the 'table 

The following papers were laid on the Table:-

• 

(1) A copy of the Indian Telegraph (Seventh Amendment) Rules, 
1972 (Hindi and English versions) published in Notification 
No. G.S.R. 1161 in Gazette of India dated the 23rd September, 
1972, under sub-section (5) of section 7 of the Indian Telegraph 
Act, 1885. 

(2) A copy each of the following parts· of the Report of the Com-
. ~troller and Auditor General of India for the year 1969-70--

Union Government (Commerc1al); under article 151(1) of 
the Constitution:-

Part IX-Appraisal of the working of the Hindustan Machine 
Tools Limited . 

. Part I X.-.Appraisal of the working of the Fertilisers and Chemi-
. , eals. Travancore Limited . 
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Part XII-Individual irregularities noticed in the Undertakmgs 
not taken up for comprehensive appraisal by the Audit 
Board and a resume of the Reports of the Company Auditors. 

(3) A copy each of the following Notifications (HindI and English • 
versions) under sub-section (2) of section 3 of the All India 
Services Act, 1951:-

(i) The Indian Administrative Service (Fixation of Cadre 
Strength) Ninth Amendment Regulations, 1972, published in 
Notification No. G.S.R. 408(E) in Gazette of India dated the 
13th September, 1972. 

(ii) The Fifteenth Amendment of 1972 to the Indian Adminis-
trative Service (Pay) Rules, 1954, published in Notification 
No. G.S.R. 409(E) in Gazette of India dated the 13th Septem-
ber, 1972. 

(iii) The All India Services (Death-cum-Retirement Benefits) 
Third Amendment Rules, 1972, published in Notification 
No. G.S.R. 421 (E) in Gazette of India dated the 30th Septem-
ber, 1972. 

(iv) The Indian Administrative Service (Fixation of CadrC!! 
Strength) Sixth Amendment Regulations, 1972, published in 
Notification No. G.S.R. 433(E) in Gazette of India dated the 
9th October, 1972. 

(v) The Twelfth Amendment of 1972 to the Indian Administra-
tive Service (Pay) Rules, 1954, published in Notification 
No. G.S.R. 434(E) 'in Gazette of India dated the 9th October, 

. 1972. 
(vI) The Indian Administrative Service (Fixation of Cadre 

Strength) Thirteenth Amendment Regulations, 1972, pub-
lished in Notification No. G.S.R. 447(E) in Gazette of India 
dated the 20th October, 1972. 

(vii) The Indian AdministratiVe Service (Fixation of Cadre 
Strength) Twelfth Amendment Regulations, 1972, published 
in Notification No. G.S.R. 448(E) in Gazette of India dated the 
20th October, 1972. 

(viii) The Indian Administrative Service (Pay) Eighteenth 
Amendment Rules, 1972, published in Notification No. G.S.R. 
449(E) in Gazette of India dated the 20th October, 1972. 

(ix) The Indian Administrative Service (Fixation of Cadre 
Strength) Fifth Amendment Regulation, 1972, published in 
Notification No. G.S.R. 1045 in Gazette of India dated the 2nd 
September, 1972. 

(x) The Eleventh Amendment of 1972 to the Indian Administra-
tive Service (Pay) Rules, 1954, published in Notification 
No. G.S.R. 1046 in Gazette of lndia dated the 2nd September. 
1972. 

(xi) The Indian Administrative Service (Fixation of Cadre 
Strength) Sevent.lt Admendment Regulations, 1972, publish-
ed in Notification No. G.s.R. 1091 in Gazette of India dated 
the 9th September, 1972. 
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(xii) The Indian Administrative Service (Pay) Eleventh Amend-
ment Rules, 1972, published jn Notification No. G.S.R. 1092 
in Gazette of India dated the 9th September, 1972. 

(xiii) The Indian Administrative Service (Fjxation of Cadre 
Strength) Eleventh Amendment Regulations, 1972, published 
in Notification No. G.S.R. 1316 in Gazette of India dated the 
14th October, 1972. 

5. Messages from Rajya Sabha 

... 

Secretary reported the following mes'3ages from Rajya Sabha:-
(i) That Rajya Sabha .had no recommendations to make to Lok 

Sabha in regard to the Central Sales Tax (Amendment) Bill. 
1972, passed by Lok Sabha on the 13th November, 1972. 

(ii) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Khadi and Other Handloom Industries 
Development (Additional Excise Duty on Cloth) Amendment 
Bill, 1972, passed by Lok Sabha on the 13th November, 1972. 

ft. Repol't of Committee on Private Members' Bills and Resolutions 
Shri G. G. Swell presented the Nineteenth Report of the Committee 

on Private Members' Bills and Resolutions. 
7. Statement Re: Demands for Excess Grants (General)-1970-71 

Shri K. R. Ganesh presented a statement showing Demands for Excess 
Grants in respect of the Budget (General) for 1970-71. 
8. Motion 

"" Discussion on the following motion moved by Prof. S. Nurul Hasan 
and the substitute motions hereto moved on the 15th November, 1972, 
continued:-

"That this House do consider the Nineteenth Report of the Com-
missioner for Scheduled Castes and Scheduled Tribes for the 
year 1969-70, laid on the Table of the House on the 22nd De-
cember, 1971." 

The follOWing Members took part in the debate:-
(1) Shri Giridhar Gomango 
(2) Shri Sakti Kumar SarkaI' 
(3) Shri Ram Bhagat Paswan 

(~k Sabha adjourned at 1 P.M. and re-assembled at 2.05 PR.) 
(4) Shri Chhotey Lal 

(5) Shri Bhola Raut 
(6) Shri Pal'tap Singh 
(7) Shri Ram Surat Prasad 
(8) Shri B. K. Daschowdhury 
(9) Shri Paripoornanand Painuli 
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(10) Shri Hukam Chand Kachwai 
(11) Shri Ramavatar Shastri 
(12) Shri .Nathuram Mirdha 

Prof. S. Nurul Hasan replied to the debate. 
The substitute motion'" moved by Sarvashri D. Deb, D. K. Panda, 

Ramavatar Shastri and Sakti Kumar Sarkar were negatived .. 
The substitute motions moved by Sarvashri Anant Prasad Dhusia, 

Rajdeo Singh, S. M. Siddayya, Chandrika Prasad and Shambhu Nath 
were withdrawn by leave of the House. 

• 9; Supplementary Demands for Grants (Railways)-19T2-73 
Discussion on the Supplementary Demands for Grant-.> Nos. 1, 2, 4 to 

10, 14 and 15 in respect of the Budget (Railways) for 1972-73 com-
menced and was concluded. 

All the Supplementary Demands for Grants 8'3 shown under column 3 
of the printed List of Supplementary Demands for Grants (Railways) 
for 1972-73, were voted in full. I 

10. Govemment 8U1-Introduced 
~ The Appropriation (Railways) No.4 Bill, 1972. 
11. Government Bill-Passed 

The AppropriatiOn (Railways) No. 4 Bill, 1972 
The motion for consideration of the Bill was moved by Shri T. A. 

Pai. 
The motion for con,sideration was adopted and clause-by-c1ause consi-

deration of the Bill was taken up. 
Clau'aes 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri T. A. Pai. 

The motion was adopted and the Bill was passed. 
6.27 P.M, 

(Lok Sabha adjourned till 11 A.M. on Thursday, tr.e 23rd November, 
1972). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, November 23, 19721Agrahayana 2, 1894 (Saka) 

No. 192 
11.01 A.M. 
1. Starred Questions 

Starred Questions Nos. 141-145, 147, 149 and 152 were orally answered 
,Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions N03. 1401-1448, 1450-1470, 1472--

1529, 1531-1540, 1542, 1543, 1545-1562, 1564, 1565 and 1567-1600 wer~ 
laid on the Table. 
3. Papers Laid on the Table 

• 

The following papers were laid on the Table:-
(1) A copy each of the following Notifications (Hindi and English 

versions) under sub-section (2) of section 7 of the Employees' 
Provident Funds and Family Pension Fund Act, 1952:-

(i) The Employees' Provident Funds (Fourth Amendment) 
Scheme, 1972, published in Notification No. G.S.R. 506 in 
Gazette of India dated the 29th April, 1972. 

(ii) The Employees Family Pension (First Amendment) Scheme" 
1972, published in Notification No. G.S.R. 978 in Gazette 
of India dated the 19th August. 1972. 

(iii) The Employees' Provident Funds (Sixth Amendment) 
Scheme, 1972, published in Notification No. G.S.R. 1185 in 
Gazette of India dated the 30th September, 1972 . 

(iv) The Employees' Family Pension (Second Amendment) 
Scheme, 1972, published in Notification No. G.S.R. 1188 in 
Gazette of India dated the 30th September, 1972. 

(v) The Employees' Provident Funds (Eighth Amendment) 
Scheme, 1972, published in Notification No. G.S.R. 1298 in 
Gazette of India dated the 7th October, 1972. 

(vi) The Employees' Family Pension (Third Amendment) 
Scheme, 1972, published in Notification No. G.S.R. 1299 in 
Gazette of India dated the 7th October, 1972. 

[p.T.O. 
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(2) A copy of Notification No. G.S.R. 1251 (Hindi and English ver-
sions) published in Gazette of India dated the 7th October, 
1972 adding the cotton ginning, ba1in~ and pressing industry,. 
to Schedule I to the Employees' Provident Funds and Family 
Pension Fund Act, 1952, unQel' sub-section (2) of section 4 of 
the said Act. 

4. DelNlncis for Excess Graats (Railwa)'s)-lf1O-71 
Discussion on the Demands for Exeess Grants Nos. 5 and 16 in res-

pect of the Budget (Railways) for 1970-71 commenced and was concluded. 

Both the Demands for Excess Grants as shown under column 3 of the 
printed List of Demands for Excess Grants (Railway) for 1970-71, were 
voted in full. 

5. Government Bill-Introduced 
The Appropriation (Railways) .No. 5 Bill, 1972. 

6. Govemment BiRs-Passed 
(i) The AppropTiation (Railways) No.5 Bill, 1972 

The motion for consideration of the Bill was moved by Shri T. A. 
Pai. 

Shri Jyotirmoy Bosu took part in the debate. 
Shri T.A. Pai replied to the debate. 
The motion for consideration was adopted and clause-by-clause consi-

deration of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shr1 T. A. Pai. 
The motion was adopted and the Bill was passed. 

(Lok Sa.bha ad;ourned at 1.05 P.M. a.nd Te-o.ssembled at 2.0& P.M.) 

(ii) The Food Corporations (Amendment) Bill, 1972 
The motion for consideration of the Bill was moved by Shri Annasahib 

. P. Shinde. 

The following Members took part in the debate:-
(1) Shri Jyotirmoy &su. 
(2) Shri Sat Pal Kapur. 
43) Shri S. M. Banerjee. 
(4) Shri C. D. Gautam. 
(5) Shri J. Matha Gowder. 
(6) Shri L. D. Kotokl. 
(7) Shri Atal Bihari Vajpayee .. 

. '; 
(8) Shri R. N. Sharma. 
(9) Ch. Sadhu Ram. 
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(10) Shri Vayalar Ravi. 
", (11) Shri M. R. Gopal Reddy. 

(12) Shri Nathuram Mirdha. 
Shri Annasahib P. Shinde replied to the debate. 
The motion for consideration was adopted and c1ause-by .. dause consi-

deration of the Bill was taken up. 
Clauses 2 to 7 were adopted. 
Clause 1, the Enactin~ Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shr~ Annasahib P. 

Shinde. 
The following Members took part in the debate:-

(1) Shri Ramavatar Shastri 
(2) Shri Annasahib P. Shinde 

") The motion was adopted and the Bill was passed. 

7. Supplementary Demands for Grants (General)-197Z .. 73 
Discussion on the Supplementary Demands for Grants Nos. 53, 6':5, 113. 

129,131 and 136 in respect of the Budget (General) for 1972 .. 73 commenced. 
Five cut motions were moved. 
The discussion was not concluded. 

6 P.M. 
[Lok Sabha adjourned till 11 A.M. on Friday. the 24th November, 197~. 

• 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, November 24, 1972lAgrah/ayana 3, 1894 (Saka) 

No. 113 
11.03 A.M. 
1. Staned Questions 

Stan-.ed Questions Nos. 161, 163, 165, 171, 174 and 175 were orally 
answered. Replies to remaining questions were laid on the Table 
1; UnsCiarred QUestions 

Replies to Unstarred Questions Nos. 1601-1647, 1649-1655. 1657-1670, 
1672-1682, 1684-1711, 1713-1716, 171S-1721, 1723-1736, 173S-179S and 
1800 were laid on the Table. 

A statement by the Minister of Finance correcting the reply given on 
the 11th August, 1972 to Unstarred Question No. 1954 regarding mis-
appropriation of money in branches of Dena Bank of Gujarat and giving 
reasons for delay in correcting the reply was ~aid on the Table. 

"3. CaUing Attention 
Shri BisWlanarayan Shastri called the attention of the Minister of 

RaiJways to the reported capture of railway stations in certain parts of 
AndhI1a Pradesh by the agitators and damage caused to the Railway pro-
perties. 

The Minister of Railways made a statement in regard thereto. 
c', Papers Laid on the Table 

The following papers were laid on the Table:-

• 

(1) A copy of the Report of the C'Omptroller and Auditor GeneraJ 
of India for the year 1970-71-Union Gov.ernment (Commer-
cial!. Part l-Introduction, under article 151 (1) of the Consti-
tution. 

(2) A COpy of the Annual Report (Hindi and English versions) of 
the Life Insurance Corporation of India for the year ended 
the 31st March, 1972 along with the Audited Accounts. under 
section 29 of the Life Insurance Corporation Act, 1956. 

(3) A copy of the Central Sales Tax (Registration and Turnover) 
(Amendment) Rules, 1972 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 1239 in Gazette of India dated 
the 30th September, 1972, \.lnder sub-section (2) ·of section 13 of 
t.he Central Sales Tax Act, 1956. 
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(4) A copy each of the following Notifications (Hindi and Engliah 
versions) under sectiO:l 159 of the Customs Act, 1962:-

(i) G.S.R. 1133 published in Gazette of Indi~. dated the 16th 
September, 1972 together with an explanatory memorandum , 

(ii) G.S.R. 4~3(E) and 454(E) published in Gazette of India 
dated the 28th October, 1972 together with an explanatory 
memorandum. 

(iii) S.O. 3739 published in Gazette of India cia,ted the 4th 
November, 1972 together with an explanatory memorandum 

(iv) G.S.R. 457(E) published in Gazette of India dated the 2nd 
November, 1972 . together with an explanatory memorandum 

(v) G.S.R. 1371 published in Gazette of India dated the 4th 
November, 1972 together with an explanatory memorandum 

15) A COpy each of the fcHowing Notifications (Hindi and English 
versions) under section 51 of the Finance (No.2) Act, 1971:-

(i) G.S.R. 1014 published in Gazette of India dated the 26th 
August, 1972. 

(ii) G.S.R. 406(E) published in Gazette of India dated the uti-! 
September, 1972. 

(iii) The Inland Air Travel Tax (Amendment) Rules, 1972, pub-
lished in Notification No. G.S.R. 442(E) in Gazette of India 
dated the 13th October, 1972. 

(6) A copy each of the following Notifications (Hindi and English 
versions) issued under the Central Excise Rules, 1944:-

(i) G.S.R. 418(E) published in Gazette of India dated the 28th 
September, Hl72 together with an exp~an;rtory memorandum. 

(ii) G.s.R. 419(E) published in Gazette of India dated the 28th 
September, 1972 together with an expbanatory memorandum. 

(iii) G.S.R. 429(E) published in Gazette of India dated the 6th 
October, 1972, together with an explanatory memorandum. 

(iv) G.S.R. 1284 published in Gazette of India dated the 7th 
October, 1972, together with an explanatory memorandum. . ,. 

(v) G.S.R. 1321 publis-~ed in Gazette of India dated 'the 14th 
October, 1972, togel.ht!l' with an explanatory memorandum. 

(vi) G.S.R. 1373 published in Gazette of India dated the 4th 
November, 1972. . 

(7) A copy e;ach of the following Notifications (Hindi and English 
versiQn..,) under sub-section (3) of section 67 of the Monopolies 
and Restrictive Thade Practices Act, 1969:-

(f) The Monopolies and' Restrictive Trade Practices (Classifica-
tion of ~oods) Amendment Rules, 1972. published in Noti-
fication No. G.S.R. 1008 in Gazette of India dated the 19th 
August, 1972. 

(ii, G.S.R. 1009 published in Gazette of India dated the 'i'9th 
August, 1972 containing corrigendUm to Notiftoation -No. 
G.S.R. 748 dated the 17th June, 1972. 
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(8, A copy of Notification No. G.SR. 443(E) (Hindi land English 
versions) published in Gazette of India dated the 18th October, 
1972. under sub-section (3) of section 637 of the Companies 

'r Act, 1956. 

(9) A copy of the Annual Report of the Jute Corporation of India 
Limited, Calcutta, for the year 1971-72 along with the Audited 
Accounts and the comments of the Comptroller and Auditor. 
General thereon. under sub-'section (1) of section 619A of the 
Companies Act, 1956. 

(10) The follOwing statement:. showing the action taken by the Gov· 
ernment on V)arious assarances, promises and undertakings 
}liven by the Ministers during the various sessions of Lok 
Sabha:-

Fourth Lok Sabha 

(l)Statement No. XXVI-Sixth Session, 1968. 
(2) Statement No. XXV-Seventh Session, 1969. 

j (3) Statement No. XXIV-Eighth Session, 1969. 
(4) Statement No. XXII-N'nth Session. 1969. 
(5) Statement No. XXV-Tenth Session, 1970. 
(6) Statement No. XVI-Eleventh Session, 1970. 
(7) Statement No. XV-Twelfth Session, 1970. 

Fifth Lok Sabha 
(9) Statea1en i No. Y-II-A-First Ses3ion, 1971. 
(9) Stltement No. XVI-Scc'md S~ssion, 1971. 

(10) Statement No. VIII-Third Session, 1971. 
(11) Statement No. VI-Fourth SeSSion, 1972. 
(12) Statement No. VII-Fourth Session, 1972. 
(13) Statement No. I-Fifth Session, 1972. 

5. Messaares from Bajya Sabba 
Secretary reported the following messages from Rajya Sabha:-

(i) That at it·.:) sitti~g held on the 22nd November, 1972, Rajya 
• Sabha. agret:d WIthout any ilmendment to the Lirr/~stOJle and 

DolomIte Mmes Labour Welfare Fund Bill, 1972, passed by 
Lok Sabha on the 15th November, 1972. 

(U) That at its sitting held ~n the. 21st November, 1972, Rajyv 
S~bha passed the All-Indla ServlCes Regulc:tions (Indemnity) 
BIll, 1972. 

6. Bill Passed by ~jya Sabha-Laid on .the Table 
.,Secretary laid on the Table a copy of the All-India Services Regula. 

t10ns (Indemnity) Bill, 1972, as passed by Rajya Sabha. 
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., 7. Statement by Minister 
"The Minister of State for Finance made statements (0 correcting the 

anSWers given on the 4th August, 1972 to Starred Quest~on No. 83 by 
Sarvashri M.C. Daga and Ram Kanwar and Starred Question No. 90 by 
S&rvashri R V. Bade and Mohammad Ismail regarding strike by em· , 
ployees of ReserveE4ank of India and (ii) giving reasons for delay in 
correcting the answers. 

8. Statement Re: Govemment Business 
The Minister of Parliamentary Affairs made a statement regarding 

Government business for the week commencing the 27th November, 
1972. 

(Lok Sabha adjourned at 1.25 P.M. and re.assemb~d at 2.35 P.M.) 

"9. Supplementary Demands for Grants (Gene.,aI)-197Z-73 
Discussion on the Supplementary Demands for Grants Nos. 53, 63, 113, 

129, 131 and 136 in respect of the Budget (General) for 1972-73 and the 
cut motiom thereto moved 01'1 the 23rd November, 1972, continued. 

The discussion was not concluded. J, 

10. Motion Re: Nineteenth Report of Committee on Private Members' Bills 
and Resolutions 

Shri J. Matha Gowder moved the following motion:-
"That this House do agree with the Nineteenth Report of Com-

mittee on Private Members' Bills and Resolutions presented to 
the House on the 22nd November, 1972." 

The motion was ,adopted . 
./ 11. Private Member's Resolution-Under Consideration 

Shrimati Maya Ray concluded her speech on the .following Resolu-
tion moved by her on the 25th August, 1972:-

"This House, while appreciating the efforts of the Central Gov-
ernment to eradicate unemployment, is of the opinion that 
the Central Government in co-ordination with the State Gov-
ernments should work out a ti,me bound, phased programme 
to solve the massive unemployment problem f~cing the coun- .,. 
try and take immediate positive and concrete steps to tackle 
the same." 

The following Members took part in the debate:-
"(1) Shri Somnath Chatterj~e 
(2) Shri Dinesh Chandra Goswami \/ 
(3) ShriNageshwar Dwivedi 
(4) Shri C. K. Chandl'appan 
(5) Dr. V. K. R. VaI1adaraja" Rao '" 
(6) Shri J. Matha Gowder 
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(7) Shri Darbara Singh 
(8) Shri Virendra Agarwala 
(9) Shri R. D. Bhandare (Speech unfinished) . 

...,/./ The discussion was not concluded. 
12. Half-An-Hour Discussion 

Shri Jyotirmoy Bosu raised a half-an-hour discussion on points arising 
out of the tan3wer given on the 13th November, 1972 to Starred Que5~ 
tion No. 15 regarding nationalisation of sugar industry. 

Prof. Sher Singh replied to the discussion. 
13. Report of Business Advisory Committee 

Shri Raj Bahadur presented the Nineteenth Report of the Business 
Advisory Committee. 
6.22 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 27th November, 1972). 
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LOK SABIIA 

BULLETIN-PART I 
[Brief ~cord of Proceed~ngs] 

Monday, November 27, 1972jAgrahayana 6, 1894 (Saka) 

No. 194 
1,,04 A.M. 
1. Starred Questions 

Starred QuestiQnll Nos. 181, 184-186 .• 189, 1~1, 192, 194 and 197 were 
orallv answered. Replies to remaining questions were lai~ on' tbe Table. 

, 2. Uostarred Questions 
Replies to UnstaJ'red Quest.iOl)s Nos. 1801-1836, 1838-1848, 1850-1854, 

1856--1871, 1873--1890. 1892-1928, 193~1940, 1942-1950. 1952-1997 
and 2Qoo were laid on the Table, 

3. CalliDtr Attention 
Shri Samar Guha called the attention of the Minister of Agriculture 

to the reported failure of the Fish Corporation to import fish from 
Bangladesh in accordance with the Indo-Bangladesh Trade Pact. 

The Minister of Agriculture made a statement in regard thereto. 

4. Papen Laid. on the Ta~e 
The following papers were laid on the Table:-
(1) A copy of the Central Wakf Council (Amendment) Rules, 1972 

(Hindi and English versions) published in N:otification No. S.O. 2107 in 
Gazette of India dated the 5th August, 1972, under . sub-section (3) of 
section 8D of the Wakf A<;t, 195 t 

(2) (i) A copy each of the following Notifications (Hindi and Eng-
lish versio,ns) under sub-section (3) of section 133 of the 
Motor Vehicles Act, 1939:- . 

(a) The Delhi Motor Vehi.cles (Third Amendment) Rules, 1972, 
published in Notification No. F. 3(i2)j72-Tpt. in Delhi 
Gazette dated the 3rd July, 1972. 

(b) The Punjab Motor Vehicles (Chandigarh First Amendment) 
Rules, 1972, published in Notification No. 2712-ffiI(2)-7219122 
in Chancligarh Administration GaZette dated the 1st May, 1m. . '. 

(ii) Two statements (Hindi and English versions) 
reasons for delay in laying the above Notifications. 
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(3) (i) A copy each of the following Notifications under sub-
section (3) of section 458 of the Merchant Shi'pping Act, 
1958:-

(a) The Merchant Shipping (Registration of Indian Ships) 
Amendment Rules, 1969, published in Notification No. 
G.S.R. 751 in Gazette of India dated the 9th May, 1970 

, (English version) and 29th April, 1972 (Hindi version). 
(b) The Merchant Shipping (Tonnage Measurement of Ships) 

Amendment Rules, 1970, published in Notification No. 
G.S,R. 897 in Gazette of Incha dated the 6th June, 1970 
(English version) and 29th April, 1972 (Hindi version). 

(ii) A statement (Hindi and EngHsh versions) showing reasons for 
delay in laying the above Notifications. 

(4) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(a) (i) Review by the Government on the working of the Mogul 
Line Limited, Bombay, for the year ended the 31st Decem-
ber, 1971. 

(ii) Annual Report of the Mogul Line Limited, Bombay, for the 
year ended the 31st December, 1971 alonll with the Audited 
Acrounts and the comments of the Comptroller and Auditor 
General thereon. . 

(b) (i) Review by the Government on the working of the Ship-
ping Corporation of India Limited, Bombay, for the year 
1971-72. 

(ii) Annual Report of the Shipping Corporation of India Limite~. 
Bombay. for the year 1971-72 .along with the Audited Ac-
counts and the comments of the Comptroller and Auditor 
General thereon. . 

(c) (i) Review by the Government on the working of the Hindu-
stan Shipyard Li~iteP. Visakhapatnsm, for the year 1971-72. 

(ii) Annual Report of the Hindustan Shipyard Limited, Visakha-
patnam, for the year 1971-72 along with thE' Audited Ac-
counts and the comJJ).ents of the Comptroller and Auditor 
General thereon. . 

(5) A COpy of Notification N9. F.5(12)-W&MI72 (Hindi and English 
veraions) published in Gazette of India dated the 24th Novem-
bre, 1972 regarding Market Loans to be floated by the Central 
Government in December, ]972. . 

(6) A copy of the Annual Report (Hindi and English versions) of 
the Central Warehousing. Corporation, for the year 1971-72 
along with the Audited Accounts and the Audit Report there-
on, under sub-section (11) of section 31 of the Warehousing 
Corporation Act, 1962. 

(7) A copy each of the followin/Z Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955:-
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(i) The Rajasthan Foodgrains (Restrictions on Border Move-
ment) Amendment Order, 1972, published in Notification 
No. G.S.R. 445(E) in Gazette of India dated the 18th Octo-
ber, 1972. 

A.. (ii) The Uttar Pradesh Foodgrains (Restricltish0ns on NBorfider 
" Movement) Amendment Order, 1972, pub i ed in oti ca-

tion No. G.S.R. 460(E) in Gazette of India dated the 14th 
November, 1972. 

5 .. Statement by Prime Minister 
The Prime Minister made a statement regarding the Mulki Rules 

issue. 
6. Motiea Re: Nineteenth Report of Business Advisory Committee 

5hri Raj Bahadur moved the followinJl motion:-
"That this House do agree with the Nineteenth Report of the Busi-

ness Advisory Committee presented to the House on the 24th 
November, 1972.," 

The motion was adopted. 
7. Government Bill-Introduced 

The Payment of Bonus (Amendment) Bill, 1972. 
The motion for leave to introduce the Bill moved by Shri R. K. 

Khadilkar was opposed. The motion was adopted and the Bill was intro-
duced. 

'" .Statement Re: Ordinance-Laid on the Table 
An explanatory statement (Hindi and, English versions)g!ving rea-

sons for immediate legislation by the Payment of Bonus (Amendment) 
Ordinance 1972, was laid on the Table under the rule 71 (1) of the Rules 
of Procedure and Conduct of Business in Lok Saba. 

(Lok Sabha adjourned at 1.15 P.M. and re-assem:bled at 2.20 P.M.) 

t. 'Statement by Minister 
The Minister of External Affairs made a statement regarding release 

of P.O.Ws. 
10. Supplementary Demands for Grants (General)--l9'72-73 

• Discussion on the Supplementary Demands for Grants Nos. 53, 63, 113, 
129, 131 and 136 in respect of the. Budget (General) for 1972-73 and th .. 
. cut moijons thereto moved on the 23rd November, 1972, continued and 
Was concluded. 

All the cut motions moved were negatived. 
All the Supplementary Demands for Grants as shown under column 3 

of the printed List of Supplementary Demands for Grants (General) for 
1972-73, were voted in full. 
11. Govel'llJlleJlt BiiJ.-lntroduced .. 

The Appropriation (No.5) Bill, 1972. 
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12. Gevenunent Bill Pal8ed 
The App"'op-r;.~ (No.5) Bill, 1972 

The motion for consideration of the Bill w.as moved by Shri K. R. 
Ganesh. 

The following Members took part in the deb'te:-
(1) Shri S. M. Banerjee ) 
(2) Shri Jyotirmoy Bosu 

Shri K. R. Ganesh replied to the debate. 
The motion for consideration was adopted and clause-by-clauae censi-

deration of the Bill was taken up. 
Cla1,lSes 2 and 3 and the Schedule were ado,Pted. 
Clause 1, the Enacting Formula and the Long Title were al$o adoptec:l. 
The motion that the Bill be passed was moved by Shri K. R. Ganesh. 
The motion was adopted and the Bill was passed. 

IS. Demands for ExCle88 Grants (General)-lt78-71 
Discussion on the Demands for Excess Grants Nos. I, 2, 4, 6, 8,. 14, 

25, 34, 39, 42, 43, 45, 48, 51, 53, 54, 61, 73, 77, 78, 89, !J6, 105, 115, 119, 127 
and 137 in respect of the Budget (General) for 1970-71 conun.anced· and 
was concluded. 

All the Demands for Excess Grants as shown under column 3 of the 
printed List of Demands for Excess Grants (GeMral) for 1970-71, were 
in full. 
1'- Government BlD-Iatroduced 

The Appropriation (No.6) Bill, 1972. 
15. Government Bill-Passed· 

The Appropriation. (No.6) Bill, 1972 {' il 
The motion for consideration of the Bill was moved by Shri K. i' ~ 

Ganesh. 
The motion for consideration was adopted and clause-by-clause couJ· 

deration of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopted.. 
Clause 1, the Enactin.ll Formula and the Long Title were also adop~d. 
The motion that the Bill be passed was moved by Shri K. R. Ganesh. 
The motion was a~ and the Bill was passed. 

16. Government Bill-Under Consideration 
The Ccrrriage by Air Bill, 1972 

TIae motion for consideration of the Bill was moved by Dr.' K.aran 
SiQb. His speech ~as not concluded. 
1.1. Ball·An·Hour Diseusslon 

Shri K. Lakkappa. raised a half-an-hour discussion on pointsarisiQg 
out of the answer ,given on the 15th November, 1972 to Unstarred Ques-
tion No. 437 regarding smuggling of Indian films and recorded music to 
foreign countries. 

Shri I. K. Gujl'al replied to the discussion. 
5.56 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuelday,the 28th November, U~71)· 
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LOK SABRA 

BULLETIN-PART I 
[Brif~f Record of Proceedings] 

Tuesday, November 28, 19721Agrahayana 7, 1894 (Saka) 

No. 195 
11.03 A.M. 
t. Starred Questions 

. Starred Questions Nos. 201, 206, 207 and 209-211 were orally ans\Ver~ 
• ed. Replies to remaining questions were laid on the Table. . ' ", ,~, 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 2001-2033, 2035-2047, 2049-

2102, 2104-2196 and 2198-2200 were laid on the Table. 

\/' 3. Calling Attention 
Shri Indrajit Gupta called the attention of the Minister of Defence 

to the recent increase in the number of I.A.F. flying accidents culminat-
ing in the tragic death on the 26th November, 1972 of ace pilot Wing ,e Commander Gautam. 

The Minister of Defence Production made a statement in regard 
thereto. 

4. Paper Laid on the Table 
..... 

A copy of Report (Hindi version) on the Mid-term General Elections 
"i in India, 1968-69 in the StateslUnion Territories of Bihar, Haryana, Pun· 

jab, Uttar Pradesh, West Bengal, Nagaland and Pondicherry-Volume- / 
II (Statistical), was laid on the Table. 

(Lok Sabha adjourned at 1 P.M., and re-assembled at 2.05 P.M.) 
V'5 . .Gover.nment Bill-Passed 

The Car~ by Ai'r Bill, 1972. 
Dr i Karan Singh concluded his speech on the motion • for considersi-' 

tion of t~e Bill moved by him on the 27th November, 1972. 
The following Members took part in the debate:-

(1) Shri Ajit Kumar Saha 
(2) Shri C. J anardhanan 
(3) Shri J. Matha Gowder 
(4) Shri Mahadeepak Singh Shakya 
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Dr. Karan Singh replied to the debate. 
The motion for consideration was adopted and clause-by-clause consi-

deration of the Bill was taken up. 
Clauses 2 to 9 and the First and Second Schedules were adopted. 
Clause 1, the Enactin2 Fomu,lla and ~ Long Title were also adopted. 
The motion that the Bill be passed was moved by Dr. Karan Singh. 
The motion was adopted and Ute Bill was passed . 

.......-6. Motion 
Shri F. H. Mo4$in moved the following motion:-

"That this House do consider the Twelfth Report of the Commis-
sioner for Linguistic Minorities for the period 1st July, 1969 to 
30th June, 1970, laid on the Table of the House On the 12th 
April, 1972:' 

Six Sub3titute motions were moved by Sarvashrt Frank Anthony, 
TridiQ Chaudhuri~ . Dr. Wxmin~ayan Pandey&, SarvaliAri Jyotirmoy 
Bosu, Bhogendra Jha arui Samar Guh a. 

The follOWing Members took part in the debatea;-
(I) Shri D. Deb 
(2) Shrimati Subhadra Joshi 
(3) Shri Frank Anthony 
(4) Shrimati Jyot&na Chanda 
(5) Shri Indrajtt Gupta. 
(6) Shri Biswanarayan Shastri 
(7) Shrt Samar Guha 
(8) Shri Dinesh Chandra Goswami 
(9) Shri J. Matha Gowder 

(1() Shri Ram-..hai Pandey 
(11) Shri Trldlb Chaudhuri 

_ (12) Shri Tarun Gogol (Speech un~ished). 

The discussion was not concluded. 
6. P.M. 

• 

(llok Sabha adjoumed un 11 A.M. on W~y, ~ 21th November, 
1972) 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Pr~~8S] ,;.';! 

Wednesday, November 29, 19721Agrahayana 8, latw (SalCa)· 
,~.,.~ i~~' ~ ", ~:' 1.,-, (. 

No. 196 
11.02 A.M. 
1. Started QuestiGns 

'1 Starred Questions Nos. 223, 228, 230, 232 and 236-238 we+~L:'t1IallY 
< answered. Replies to remaining questions wer.e ~id on the Table. 

2. Unstarrecl· QueStions . ,. 
Replies to Unstarred Questions Nos. 2201-2~G9, 22111 2212, 2214, 

221~2283, 2285-2323; 232~2340, 2342-2349 and' 2351-2400 were laid 
on the Table. . 

3. Papers Laid on the Table 

• 

The following papers were laid on the Table:-
(I) A copy each of the following Notifications (Hindi and Eng-

lish versions) under sub-section (5) of section 7 of the Indian 
Telegraph Act, 1885:-

(i) The Indian Wireless Telegraphy (Demonstration Licetree) 
Amendment Rules, 1972, published in Notific·ation No. G.S.R. 
1446 in Gazette of India dated the 18th November, 1972. 

(ii) The Indian Wireless Telegraphy (Experimental Service) 
Amendment Rules, 1972, published in Notification No. G.S.R. 
1447 in Gazette of India dated the 18th Noven\Der, 1972. 

(2) A COpy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of ~tion 3 of th.e All India 
Services Act, 1951:- . 

(i) The Indian F:Orest Service (Pay) Fourth Amendment Rules, 
1972, published in Notification No. G.S.R. 1152 in, Gazette of 
India dated the 23rd September, 1972. 

(ii) The Indian' ·Forest Service (Probation)' Second Amendment 
Rules, 1972, published in Notificatioa- No .. G;S.R. 1153 in 
Gazette of India dated the 23rd September, 1972; 

(iii) The Indian Forest Service (Pay) F.ifth Airiendrnent· Rules, 
1972, published in Notification No. G.&R. .131:J in Gazette of 
India dated the 14th October" 1972. . 
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(3) A copy of the Foreigners from Uganda Order, 1972, published 
in Notification No. G.S.R. 446(E) in Gazette of India dated the 
20th October, 1972, under sub-section (2) of section 3A of the 
Foreigners Act, 1946. 

(4) A copy of the Annual Asse5lUllent Report for the year 1970-71 
(Hindi and English versions) on the programme for accelerat-
ing the spread and development of Hindi and its progressive 
use for various official purposes of the Union. 

4. Government BilI-lntroduced 
The Indian Railways (Amendment) Bill, 1972. 

5. Matter Under Rule 377 
Shri Jyotirmoy Bosu raised a matter regarding Bal Yogeshwar issue. 
The Minister of State for Finance made a statement on the subject. 

6, Motions 
..... (i) Discussion on the follOWing motion moved by Shri F. H. Mohsin 

and the substitute motions thereto moved on the. 28th November, 1972. 
continued:- . 

"That this House do consider the Twelfth Report of the Commis-
sioner for Linguistic Minorities for the period 1st July, 1969 
to 30th June, 1970, laid on the Table of the House on the 12th 
April, 1972." 

The following Members took part in the debate:-
(1) Shri Tarun Gogoi 
(2) Shri Atal Bihari Vajpayee 
(3) Shri Kartik Or~on 

(Lok Sabha adjourned at 1.05 P.M. and re-as,embled at 2.05 P.M.) 
(4) Shri ShYSmnandan Mishra 
(5) Shri B. K. Dasehowdhury 
(6) Shri L. D. Kotoki 
(7) Shri Birender Singh Rao (Speech unfinished). 

The di-3cussion was not concluded . 
...... (ii) Shri Fatehsinghrao Gaekwad moved the following motion:-

"That this House do consider the food situation in the country." 
A substitute motion was moved by Dr. Laxminarayan Pal:deya. 
The following Members took part in the debate:-

(1) Shri P. Venkatasubbaiah 
(2) Shri Shyama Prasanna Bhattacharyya 
(3) Shri P. Ranganath Shenoy 
(4) Dr. Karoi Singh 
(5) Shri Nathuram Mirdha 
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IJ 
(6) Shri D. K. Panda 
(7) Shri Panna Lal Barupal 
(8) Shri G. Viswanathan 
(9) Shri Sakti Kumar Sarkar 

(10) Dr. Laxminarayan Pandeya 
(11) Shri Piloo Mody 
(12) Prof. Sher SiJilgh 
(13) Shri Balakrishna Venkanna Naik 
(14) Shri Bhagirath Bhanwar 
(15) Shri Birendef Singh Rao 
(16) Shri Vasant Sathe 
(17) Shri Jyotirmoy Bosu 
(18) Shri Annasahib P. Shinde (Speech unfinished). 

The discussion was not concluded. 
" ."~ 

• 

b.tH P.M. 
(Lok Sabba adjourned till II A.M. on Thursday, the 30th November, 

1972) 

• 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, November 301 19721Agrahayana 9, 1894 (Saka) 

No. 197 
11.02 A.M. 
1. Starred Questions .. 

Starred Questions No. 242, 244, 245 and 247-250 were orally answered. 
Replies to remaining questions were laid on the Table. 
2. Unstarred Questions . 

Replies to Unstarred Questions Nos. 2401-2419, 2421-2455; '2457-
2492, 2494-2538. 2540-2553, 2555-2565, 2567-2569 and 2571-2'591 were 
laid on the Ta,ble. 
~. Calling Attention 

Shri Madhu Dandavate called the attention of the Minister of Agri-
culture to the reported exodus of thousands of famine-stricken people from 
rural areas of Maharashtra to big cities like Bombay and Poona due to 
scarcity of food and drinking water and the steps taken by the Centra) 
Government to meet the situation. 

The Minister of Agriculture made a statement in regard theretb. 
4, Paper Laid on the Table 

A copy of the Finance Accounts (Hindi version) of the Central Gov-
ernment for the year 1968-69. was laid on the Table. 
5. Messages from Rajya Sabha 

Secretary reported the following messages from Rajya Sabha:-
(i) That Rajya Sabha had no recommendations to m~ke to Lok 

Sabha in regard to the Appropriation (Railways) No. 4 Bill, 
1972, passed by Lok Sabha on the 22nd November, 1972. 

(ii) That Rajya Sabha had no recommen<l9.tions to make to Lok 
Sabba in regard to the Appropriation (Railways) No. 5 Bill, 
1972, passed by Lok Sabha on the 23rd November, 1~72. 

(iii) That at its sitting held on the 27th November, 1972, Rajya 
Sabha passed the Cinematograph (Amendment) Bill, 1972. 

(iv) That at its sitting held on the 27th November, 1972, Rajya 
• Sabha passed the Apprentices (Amendment) Bill, 1972. 

(v) That at its sitting held on the 28t}1 • November, 1972,. Rajya 
Sabha passed the Diplomatic and ConSttlar Officers (Oaths 
and Fees) (Extension to Jammu and Kashmk) Bill, 1912. 

(vi) That at its sitting held on the 27th November, 1972, Rajya 
Sabha passed the Authorised Translations (Central Laws) 
Bill, 1972. . 

6. '!Jilts pas~ed by'Raj,a Sabha-Laid on the Table 
sa~:~~tary laid on the Table the following Bills, as passed by Rajya 

(l) The Cinematograph (Amendment) Bill, 1972. 
(2) The Apprentices (Amendlllent) Bill. 1972. 

! ... ' i' ',tp;T;O. 
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(3) The Diplomatic and Conaul .. ()ffi.cers (Oaths Bnd Fees) (Ex-
tension to Jammu and Kashmir) Bill, 1972. 

(4) The Authorised Translations {Central Laws) Bill, 1972. 
7. 8u,atements by Ministers 
.. (i) The Minister of Defenoe Production made a, statement correcting 
the answer given on the 19th May. 1972 to Starred Qt,lestion No. 902 re- ... 
garding Indian space violations committed by Pakistan helicopters in '" 
Kashmir. 
"'" (ii) The Minister of Works and Housing and Health and Family 

Planning made a statement regarding the Guru Gobined Singh Medical 
College at Faridabad. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 
8. Motions 
/ (i) Discussion on the following motion moved by Shri Fatsminpao 
Gaekwad and the 'substitute motion thereto moved on the 29th November, 
1972, continued:-

"That this House do consider the food situation in the country." ; 
Shri Annasahib P. Shinde took part in the debate. 
The substitute motion moved by Dr. Laxminarayan Pandeya was 

n~atived. 

,,/ (ti) Discussion on the following motion moved by Shri F. H. Mohsin 
and the substitute motions thereto moved on the 28th November, 1972, 
continued:-

"That this House do consider the Twelfth 'Report of the Commis-
sioner for Linguistic Minorities for the period 1st July, 1969 to 
30th June, 1970, laid on the Table of the House on the 12th 
April, 1972." "aJ 

The following Members took part in the debate:-
(1) Shri Birender Singh RaQ. 
(2) Sbri B. R. Shukla 
{3) Shri Balakrishna ~enkanna Naik 
(4) Shri A. K. Sen 
(5) Shri J yotirmoy Bosu 
(6) Shri M. C. Daga 
(7) Shri S. A. Shamim 
(8) Shri Dharnidhar Das 
(9) Shri K. P. Unnikrishnan 

(lOr) Shri H. M. Patel 
(1J) Shri P. Venkatasubbaiah 
(12) Swami Brahmanand 
(1S,) Shri Dharnidhar Basumatari 

Sbri F.H. Mohsin replied to the debate. 
All the substitute motions moved were negatived. 

6.15 P.M. 
(Lok Sabha adjourned.till L1 A.M. o~ Friday, the 1st .December, 19.'Z2) 
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LOK -SABRA 

BULLETIN-P ART I 
[Brief Record of Proceedings] 

Friday, December 1, 1972!Agrahayana, 10, 1894: {Sab) 

No. 198 
11.01 A.M. 
1. Starred Questions 

Starred Questions Nos. 261-264, 267, 268 and 273-276 were orally 
answered. Replies to remaining questions were laid· on the Table. 
2. Unswred Questious 

Jteplies to Unstarred Questions Nos. 2592-2609, 2611-2651, 2653-2687, 
2689-2719, a721-2727 ~nd 2729-2791 were laid on the Table. 

3. Calling Attention ., 
Shri C. T. Dhandapani called the attention of the Minister of Steel and 

Mines to the reported proposal by Neyveli Lignite Corporation to close 
down the Briquetting and Carbonisation Plant which will result in the 
retrenchment of more than 2000 workers. 

The Minister of State for Steel and Mines made a statement in regard 
ethereto. 

4. Question of Privilege ., 
The Minister of State for Home Affairs made a statement on the privi-

lege matter raised by Shri Krishnan Manoharan on the 17th November, 
1972, regarding the alleged assault on him by certain persons. at the Air-
port at Madras on the 15th November, 1972, when he was proceeding to 
emplane for Delhi to attend the Session of the House. 

)' 

The House 'referred the matter to the Committee of Privileges. 

5. Pal"'rs Laid. on the Table 
The following papers were laid on the Table:-

• 
(1) A copy of the Annual Report (Hindi and English versions) of 

the Agricultural Refinance Corporation, Bombay for 'the year 
ended the 30th June, 1972 along witJa the Al1dited Accounts, 
under sub-section (2) of section .32 of the AariculturalReftnance 
Corporation Act, 1963. . 

(2) A copy of the Foreign Travel Tax (Amendment) Regulations; 
1972 (Hindi and English versions) published in Notification 
No. G.S.R 1370 in Gazette of India dated,the 4th NoVember, 
1972, under section. 51 of the Finance. (No.2), Act, 1971. 
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(3) A copy of Notification No. G.S.R. 1098 (Hindi and English 
versions) published in Gazette of India dated the 9th September, 
1972, under section 159 of the Customs Act, 1962. 

(4) A copy each of the following Notifications (Hindi and English-
versions) issued under the Central Excise Rules, 1944:-

(i) G.S.R. 1342 published in Gazette of India dated the 14th 
October, 1972 together with an explanatory memorandum. 

(ii) G.S.R. 1423 published in Gazette of India dated the 11th" 
November, 1972 together with an explanatory memorandum. 

(iii) G.S.R. 1424 published hi -Gazette of India dated the 11th 
November, 1972 together with an explanatory memorandum. 

(5) A copy of the Aircraft (Fourth Amendment) Rules, 1972 (Hindi 
and English versions) published in Notification No. G.S.R. 1256 
in Gazette of India dated the 7th October, 1972, under section 
14A of the Aircraft Act, 1934, together with an explanatory 
note. 

(6) (a) A copy each of the following papers under 'section 62 of the 
Monopolies and Restrictive Trade Practices- Act, 1969:-

(i) Annual Administrative Report on the working of the Mono-
polies and Restrictive Trade Practices Commission for the 
period August 6, 197O-December 31. 1971. 

(ii) Report on the working and Administration of the Monopolies 
and Restrictive Trade Practices Act, 1969, for the period from 
1st June, 1970 to 31st December, 1971. 

(b) A statement explaining the reasOD'3 for' not laying the Hindi 
version of the above Reports simultaneously. 

(7) A copy of the Annual Administration Report (Hindi and .English "») 
versions) of the Tea Board for the year 1970-71. 

(8) A copy of Notification No. S.O. 686(E) (Hindi and English 
versions) published in Gazette of India dated the 31st October, 
1972 regarding management of the India United Mills Limited, 
Bombay, under sub-section (2) of section 18A of the Industries 
(Development and Regulation) Act, 1951. 

(9) A copy of the Cotton Textiles (Control) Amendment Order, 
1972 (Hindi and English versions) published in Notification 
No. S.O. 3641 in Gazette of India dated the 4th November, 
1972, under sub-section (6) of section 3 of the Essential Com-
modities Act, 1955. ' -

6, ADeat to Bill 
Secretary laid on the Table the Khadi and other Handloom Industries 

Development (Additional Excise Duty on Cloth) Amendment Bill, 1972 
passed by the Houses of Parliament during the current session and assent-
ed to. 

7. Sta.tement Be: Government Business 
The Minister of Parliamentary Affairs made a slatement regarding 

Government business for the week commencing the 4th December, 1972. 
m 



8. Government BUI-Introduced 
The Coal Mines Labour Welfare Fund (Amendment) Bill, 1972 . 

. (Lok Sabha adjourned at 1.35 P.M. and re-assembled at 2.35 P.M.) __ 

..... *9. Statutory Resolution-Under Consideration 
Shri Hukam Chand Kachwai moved the following Re30Iution:-

"This House disapprove of the Payment of Bonus (Amendment) 
Ordinance, 1972 (Ordinance No.8 of 1972) promulgated by the 
President on the 23rd September, 1972." 

~ *10. Government Bill-Under Consideration 
The Payment of Bonus (Amendment) BiU, 1972. 
The motion for consideration of the Bill was moved by Shri R. K. 

Khadilkar. 
Two amendments for reference of the Bill to Select Committee were 

moved by Sarvashri Chapalendu Bhattacharyyia and Anant Prasad 
Sharma.! 

Shri ~oha_WI!l~d Ismail' took part in the combined debate on the 
_ Resolution--(v1Cle para 9aoove) and the m~tion for consideration of the 
~ill. His speech was not concluded. -

The discussion on the Resolution and the motion for consideration of 
the Bill was not concluded. 
11. Private Members' Bills-Introduced 

(1) The Prevention of Focd Adulteration (Amendment) Hill, 1972 
(Amendment of sections 2, 3, etc.) by Shri P. Venkata-
subbaiah) . 

(2) The Child Marriage Restraint (Amendment) Bill, 1972 
(Amendment of sections 2, 3 etc.) by Dr. Laxminarayan 
Pandeya. 

(3) The Coir Industry (Amendment) BilI, 1972 (Amendment oj 
sections 4, 8, etc.) by Shri C. K. Chandrappan. 

(4) The Co,nstitution (Amendment) Bill, 1972. (Omission of arti-
cle 290A) by Shri R. P. Ulaganambi. 

(5) Th~ Constitution .(Amendment) Bill, 1972 (Amendment of 
arttcle 324) by Shn R. P. Ula-ganambi. 

12. Private Member's Bill-Debate Adjourned 
-1'he Constitution (Amendment) Bill, 1971 (Amendment of article 240 

and First Schedule) by Shri B. K. Daschowdhu'ry 
• Discussion on the motion for consideration of the Bill moved by Shri 

:B. K. Dasc.howdhury and the amendment thereto moved on the 17th 
November, 1972. continued. 

The following Members took part in the debate:-
(1) Shri Jharkhande Rai 
(2) Shri Samar Guha 
(3) Shri R. R. Sharma 
--- -------------- --- ------- -------- - ------- -----------------

*Discussed together. 
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(4) Pandit D. N. Tiwary 
(5) Shri M. R. Gopal Reddy 
(6) Shri Vasant Sathe 
(7) Shri Vikram Mahajan 
(8) Shri M. C. Daga 
(9) Shri Bhaoosahaib Dhamankar 

(]O) Shrimati Sahodrabai Rai 
(11) Shri Nawal Kishore Sharma 
(12) Shri F. H. Mohsin 

A motion moved by Shri Vikram Mahajan that the debate on the. Bill 
be adjourned, was adopted. 

,/' ]3. Pdvate Member's Bill-Under Consideration 
The Nati0ft41 Rifle Training Scheme Bill, 1971, by Shri S. C. Samanta 

The motion for consideration of the Bill was moved by Shri S. C. 
Samanta. 

An amendment for circulation of the Bill for the purpose.of eliciting 
opinion thereon was moved by Shri B. K. Daschowdhury~ 

An amendment for reference of the Bill to a Select Committee was 
moved by Shri Sobodh Hansda. 

The following Members took part in the debate:-
(1) Shri Ajit Kumar Saha 
(2) Shri B. K. Daschowdhury 
(3) Dr. Karni Singh 
(4) Shri Sarjoo Pandey 
(5) Shri Subodh Hansda 
(6) Shri J. Matha Gowder 
(7) Shri· M. C. Daga 
(8) Shri B. S. Chowhan 
(9) Shri Vasant Sathe 

(10) Shri M. R. Gopal Reddy 
The discussion was not concluded. 

"" 14. Half-An-Hour Discussion 
Shri Jyotirmoy Bosu raised a half-an-hour discussion on points arising 

out of the answer given on the 22nd November, ]972 to Un starred 
Question No. 1232 regarding raid on the residence of a Director of Anand 
Bazar Patrika, Calcutta. • 

Shri K. C. Pant replied to the discussion. 
5.50 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 4th December, 1972). 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Monday, December 4, 19721Agrahayana 13, 1894 (Saka) 

No. 199 
11.02 A.M. 
1. Starred Questions 

Starred Questions Nos. 284-286. 289, 290, 292. 293 and 295--297 were 
orally answered. Replies to remaining questions were laid on the Table. 

Z. Uostarted Que8tioDS 
Replies to Unstarred Questions Nos. 2792-2837, 3839, 2841-2852, 2855, 

2857-2867, 2869-2951, 2953-2981 and 2983-2991 were laid on the Tablt:. 

(3. Calling Attention 
Shri P. Venkatasubbaiah called the attention of the Minister of 

Finance to the reported Customs hold-up of five thousand tonnes of 
processed cashew kernels destined for Soviet Union at Cochin harbour. 

The Minister of Finance made a ·.itatement in regard thereto. 

4. Papers Laid on the Table 
The following pai>ers were laid on the Table:-

(1) A copy of the Prevention of Food Adulteration (Second 
Amendment) Rules, 1972 (Hindi and English versions) publish-
ed in Notification No. G.S.R. 436(E) in Gazette of India dated 
the 10th October. 1972. under sub-section (2) of section 23 of 
the Prevention of Food Adulteration Act, 1954. 

• (2) A statement (Hindi and English versions) indicating the result 
of the Central Government Market Borrowing in December, 
1972. 

(3) A copv of the Fruit Products (Amendment) Order, 1972 (Hindi 
and English versions) published in Notification No. S.O. 3537 
in Gazette of India dated the 4th November, 1972 under sub-
section (6) of section 3 of the Essential Commodities Act, 1955. 

(4) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Annual Report of the U.P. State Agro Industrial Corporation 

rp.T.O. 
797 



Limited, Lucknow, for the year 1969-70 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(ii) Annual Report of the U.P. State Agro Industrial Corporation 
Limited, Lucknow, for the year 1970-71 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(5) A copy of the Annual Report (Hindi and English versions) of 
the Indian School of Mines, Dhanbad, for the year 1970-71. 

5. Report and Minutes of Estimates Committee 
Shri Kamal Nath Tewari presented the following Report and Minutes 

of the Estimates Committee:-
(I) Twenty-fourth Report on the Ministry of Finance-Revision 

of the Form and Contents of the Demands for Grants. 
(2) Minutes of the sittings of the Committee relating to the abOVE: 

Report. 

6. Re~ of Joint Committe&-Laid on the Table 
" 

V"'Shri B. R. Shukla laid on the Table a· copy of the Report of the Joint 
Committee on the Code of Criminal Procedure Bill, 1970. 

7. Evidence before Joint Committee-Laid on the Table 
Shri B. R. Shukla laid on the Table a copy of the evidence (Volume& 

.J & II) given before the Joint Committee on the Code of Criminal Proce-
dure Bill, 1970. 

8; Statement by Minister 
The Minister 'of Railways made a statement regarding the accidents 

to 22 Up New Delhi Hyderabad Dakshin Express and 39 Up Janata Ex-
press on the 2nd and 3r'd December, 1972, respectively. 

(Lok Sabha adjourned at 1.10 P.M. and re-assembled at 2.20 P.M.) 
.; 

"'9. Statutory Resolution-Negatived 
Discussion on the following Resolution moved by Shri Hukam Chanci 

Kachwai on the 1st December, 1972, continued:-
"This Kouse disapprove..; of the Payment of Bonus (Amendment) 

Ordinance, 1972 (Ordinance No.8 of 1972) promulgated by the 
President on the 23rd September, 1972." 

The Resolution was negatived after discuss;on as indicated under para 
10 below. • 
i/ . 

·10. Government Bill-Under Consideration 
The Payment of Bonus (Amendment) Bill, 1972 

Com bined discussion on the motion for consideration of the Bill and 
the amendments thereto moved on the 1st December, 1972 and the Reso-
lution (vide para 9 above) continued. 

·Discussed together. 
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The following Members took par/in the debate:-
(1) Shri Mohammad IsmailJ . 

~ (2) Shri Ram Singh Bhai Verma 
(3) Shri S. M. Banerjee 
(4) Shri Anant Prasad Sharma 
(5) Shri Tha Kiruttinan 
(6) Shri Damodar Pandey 
(7) Shri Dhan Shah Pradhan 
(8) Shri M. R. Gopal Reddy 
(9) Shri Madhu Dandavate 

(10) Shri Vas ant Sathe 
(11) Shri M. C. Daga 

Shri R. K. Khadilkar replied to the debate. 
Shri Hukam Chand Kachwai spoke (by way of reply to the Statutory 

Resolution). 
The amendments for reference of the Bill to Select Committee moved 

by Sarvashri Chapalendu Bhattacharyyia and Anant Prasad Sharma, were 
ot!gatived. 

The motion for consideration of the Bill was adopted and clause-by-
clause consideration was taken up. 

On amendment No. 21 to Clause 2 moveci by Shri S. M. Banerjee, the 
House divided, Ayes 25; Noes 76. The amendment was accordingly 
negatived. 

Clauses 2 and 3 were adopted. 
On amendment No.7 to Clause 4 moved by Shri Phool Chand Verma, 

the House divided, Ayes 26; Noes 74. The amendment was aCcOt9ingly 
~, negatived. 

On amendment No. 15 to Clause 4 moved by Shri Ramavatar Shastri, 
the House divided, Ayes 26; Noes 72. The amendment was accordingly 
negatived. 

Clauses 4 and 5 were adopted. 

) 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri R. K. Khadilkar. 
Shri Jyotirmoy Bosu took part in the debate. His speech was not 

concluded. . 
'Ihe discussion on the Bill was not concluded . 

." . 11. Half-An-Hour DIscussion 
Shri Samar Guha raised a half-an-hour discussion on points arising 

out of the answer given on the 15-th November, 1972 to Starred Question 
No. 52 regarding celebration of Netaji Subha.sh Chandra Bose Birthday. 

Shri K. C. Pant replied to the discussion. 
6.25 P.M. 
(Lok Sabba adjourned till 11 A.M. on Tuesday, the 5th December, 1972). 
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LOK SABRA 

BULLETIN-PART 1 
(Brief Record of Proceedihts) . 

Tuesday, December 5, 197214grahayana ,14, 18~(fiaka) _--' ..... ' ,_L' \ , "-'1,14, :,1 

No.8 
11.01 A.M. 
1. StaI'ftMI Queldou 

Starred Questions Nos. 301, 302, 304, 30'-311 arld SI3 were otafi'y 
answered. Replies to remaining questions were laid on the Table. 

2. ITllStarred Questions 
Replies to Unstarred Questions Nos. 2992-3024,3~Wl>2B, 3030--:3043 

and 3045--3191 were laid on the Table. 

3. Calling Attention 
Shri S. M. Banerjee called the attention of the- ttIWstl!r tsf Education 

and Social Welfare to the reported stoppage of grant bytbe Unive,.'\'ity 
Grants Commission to several colleges in Punj;&b and Haryana lfeSulting 
in the closure of those colleges. . 

:.0 The Minister of Education and Social WeI£are made. a statemen, in 
~~gard thereto. . '. 

4. Papen Laid on the Table 
A copy each of the following papers (Hindi and EngUah 'Versi<mB)W88 

~~, ~OO~~.:. Table under sub-section (1) of section ~19A ~f.~ Gompaniep. 

) (i) -Retiew by the Governtnent on the w6rkillg of the Hindustim 
Organic . Chemicals Umited, for the year 19'70..71. 

(ii) Annual Report of the Hindustan Organic Chemicals Limitec1;i 
for the year 1970-71 ,along ,with the Audited AIec:rc1unts aftclthe 
comments of the Comptroller and Auditor .Generalthereon. . .' . . 

5. Motion Regarding Joint Committee 

Shri Nawal Kishore Shanna moved the foUO'Wing m.t)tfOir\~1....' 

"That this House do appoint Shri Muhammed ~Shefitl" ti{ the j"olnt 
Committee on the Bill further to am~ the Com'PMi~ Act, 
1956, the Securities Contracts (RegulatiOll)A<et,19b8aftcl the 
Monopolies and Restrictive Trade ~tict:!, Act •.. , Jt69 .In the 
vacancy caused by the death of Sfui C. C. Desai." 

The motion was adopted. 
t(Lok Sabha adjoo..med at 1.05 P.M. and re-GISBembled at 2.05 P.M.) 
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~ 6. Government Bill-Passed 
The Payment Clj Bonus (Amendment) Bin, 1972 

Discussion on the motion that the Bill be passed moved by Shri 
R. K. K.hadi~ar on the 4th December, 1972, continued. 

The following Members took part in the debate:-
(1) Shri Jyotirmoy Bosu 
(2) Shri Indrajit Gupta 
(3) Shri R. K. Khadilur 

The motion ~as adopted and the ·Bill was passed. 
7. Government Bill-Debate Adjourned 

/ The All-India Services Resolu.tions (lntiemn.ity) Bill, 1972, as passed by 
Ra;ya Sabha 

The motion for consideration of the Bill, as passed by Rajya Sabha, 
was moved by Shr-i F. H. Mohsin. 

The fonowing Members take part in the debate:-
(1) Shri Dinesh J oarder 
(2) Shri S. M. 13anerjee 
(3) Shri E. R Krishnan 
(4) Shri M. C. Daga 
(5) Shri R. V. Bade 
(6) Shri N. K. P. Salve 
(7) Dr. Kailas 
(8) Sh'ri M. R. Gopal Reddy 
(9) Shri C. M. Stephen 

(10) Shri Nathuram Mirdha 
(11) Shri Chapalendu Bhattacharyyia 

A motion moved by Shri F. H. Mohsin that the debate on the Bill be 
adjourned for a week,. wee adopted. 
8. Govei'am.ent BIII-PaMed 

.,., TheSoal Mines Labour Welfare fund (Amend.ment) Bill~ 1972 
The motion for consid.eration of the Bill was moved by Shri Balgovind 

Verma. . ( •• ,I 

The, following Members took pa~t in the, debate:~ 
(1) Shrl Krishna Chandra Halder 
(2) Shri Damodar Pandey 
(3) Shri Ramavatar $hastri 
(4) Shri Chapalendu 'Bhattacharyyia 
(5} Bbri E. It .. Kri.nan 
(8) Shri C. M. Stephen 
(7) Shri PhO()l Chand Venna 
(8) Shirl ShrikiShan Modi 
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(9) Shri Dhan Shah Pradhan 
(10) Shri M. C. Daga 

Shri Balgovind Verma replied to the debate. 
The motion for consideration was adopted and clauae-by~clause consi-

deration of the Bill was taken up. 
Clauses 2 to 5 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Balgovind. 

Verma. 
The motion was adopted and the Bill was passed. 

9. Report of Blllllness Adviaory Committee 
Shri Raj Bahadur presented the Twentieth Report of the Business 

Advisory Committee. 
6.02 P.M. 
(,Lok Sabha adjourned till 11 A.M. on Wedne8day. the 6th December, 1972). 

) 
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WK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Wednesday, December 6, 19721Agrahayana 15, 1894 (Saka) 

No. 201 
11.02 A. M. 
I. Obituary References 

The Speaker; Shrimati Indira Gandhi; Sarvashri Dinen Bhattacharya, 
Ranen Sen, Era Sezhiyan, Atal Bihari Vajpayee and Madhu Dandavate 
'l~-"pe reference to the passing away of Shri N. M. Lingam, who was a 
Member of the First Lok Sabha; a·nd Sheikh Mohammad Akbar, who 
was a Member of the Second Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark of 
respect. 

2. Starred QuestioWi 
Starred Questions Nos. 321, 322, 326-328, 330 and 331 were orally 

answered. Replies to remaining questions were laid on the Table. 

·Q'3. Unstarred Questiom 
Replies to Unstarred Questions Nos. 3192-3263, 3265-3277, 3279-

3285, 3287-3297, 3299-331(), 3312-3328 and 3330-3391 were laid on the 
Table. 

A statement by the Deputy Minister of Industrial Development (1) 
correcting the reply given on the 31st May. 1972 to Unstarred Question 
"tjo. 8098 regarding Import of Harvester Combines and (ii) giving reasons 
rordelayin correcting the reply was laid on the Table. 
4. Calling. Attention 

Shri Jagannathrao Joshi called the attention of the Minister of 
Education and Social Welfare to the situation 'arising out of recent 
dem~ds of Delhi University students. 

The Minister of Education and Social Welfare made a statement in 
regard thereto. 
5. Papers Laid on the Table 

The following papers ware laid on the Table:-
(1) A copy of the Annual Report (Hindi and English versions) 

of the Trade Marks Registry for the year 1971-72, under section 
126 of the Trade and Merchandise Marks Act, 1958. 

[P.T.O. 



(2) (i) A copy of the Certified Accounts (Hindi version) of the 
Khad: and Village Industries Commission for the year 1968-69 
together with the Audit Report thereon, under sub-section (4) 
of section 23 of the Khadi and Village Industrie; Commission 
Act, I~M. 

(ii) A ·.;tatement (Hindi and Englis..~ vers;ons) explaining the 
reasons for not laying the Hindi version of the above docu-
ments along with the English version. 

6. Messages from Rajya Sabha 

Secretary reported the following messages from Rajya Sabha:-
(i) That Rajya Sabha had no recommendations to m1ke to Lok 

Sabha in regard to the Appropriation (No.5) Bill, 1972, passed 
by Lok Sabha on the 27th November, 1972. 

(ii) That Rajya Sabha had no recommendations to make to 
Lok Sabha in regard to the Appropriation (No.6) Bill, 1972. 
passed by Lok Sabha on the 27th November. 1972. 

7. Report of Committee on Private Members' 8iU'!> and Resolutions 

Shri G. G. Swell presented the Twentieth Report of the Committee on 
Private Members' Bills and Resolutions. 

8. Report of Public Accounts Committee 

Shri Era Sezhiyanpresented the Fifty-third Report of the Public 
Accounts Committee regarding action taken by Government on the 
recommendations contained in their Eleventh Report on Audit Report 
(Railways) lIno and Appropriation Accounts (Railways) 1968-69. 

9. Motion for Election to Committee 

Shri A. C. George moved the folloWing motion:-

': 

"That in pursuance of sub-rule (I) (e) of rule 4 of the Coil' 
Industry Rules, 1954, the members of this House do proceed 
to elect, in such manner as the Speaker may direct, two mem- ' 
bers from among themselves to serve as members of the Coir 
Board for a term to be specified by the Central Government. 

The motion was adopted. 

10. Motion Be: Twe6tieth Report of Business Advisory Committee 

Shri Raj Bahadur moved the following motion:-

"That this House do agree with the Twentieth Report of the 
Business Advisory Committee presented to the House on the 
5th December, 1972." 

The motion was adopted. 

(Lok Sabha adjourned at 1.10 P.M. and re-assembled at 2.20 P.M.) 
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11. Government Bill-Under Consider'ation 
The Indian Railways (Amendment) Bill, 1972 

The motion for consideration of the Bill was moved by Shri T. A. Pai. 
The follcw~ng Members took part }n the debate:-

(1) s..~ri Manonmjan Hazra 1/' 

(2) Shri N. K. Sangh.~ 
(3) Shri Sarjoo Pandey j 
(4) Shri Shrik'shan Modi' 
(5) Shli E. R. Krishnan' 
(6) Shri R. V. Bade' 
(7) Shri S. N. Singh' 
(8) Shri Dhan Shah Pradhan 
(9) Shri Chhatrapati Ambesh (Speech unfinished). 

-,j The discussion was not concluded. 

12. Motion-Withdrawn 
Shri Samar Guha moved the following motion:-

"That this House is of opinion that the Ministry of Steel and Mines 
should reconsider the issue of expansion of the Durgapur Alloy 
Steel Plant for production of 60,000 tonnes of stainless steel,. 
as was planned at the time of con.itruction of the Plant and 
mbsequently approved by the A-Enistrv 8·t a meeting held on 
the 6th March, 1971, instead of l~xpanding it for production of 
unprofitable seamless tubes." 

Two amendments were moved by Shri .Jyotirmoy Bosu and Dr. 
Laxminarayan Pandeya. 

The following Members took part in the debate: 

(1) Shri B. K. Daschowdhury 
(2) Shri Krishna Chandra Halder 
(3) Shri Subodh Hansda 

• (4) Shri Indrajit Gupta 
(5) Shri S. R. Damani 
(6) Shri E. R. Krishnan 
(7) Shri Vasant Sathe 
(8) Dr. Laxminarayan Pandeya 

-----_ .. 
"'Discussion on the Bill which was not concluded at 3 P.M. was resum-

ed at 5.45 P.M. 

!p.T.O. 
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(9) Shri Jyotirmoy Bosu 
(10) Shri S. Mohan Kt.tmaram~nglam 

Shri Samar Guha replied to the debate. 
Both the amendment'3 moved were negatived. 
The motion was withdrawn by leave cf the House. 

6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 7th. December, 1972). 

CORRIGENDA 

In Bulletin-Part I, dated December 5, 1972-
Page 801, paragraph 7,-

S. L. Shakdher 
Secretary. 

(i) line 1, fOT "Resolutions" read "Regulations". 
(ii) line 5, for "take'~ read "took". 
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LOK SABHA 

BULLETIN-PART I 
fBri ef Record of Proceedings] 

Thursday. December 7, 1972!Agrahayana 16, 1894 (Salta)· 

No. IO! 
11.01 A.M. 
I. Stured QuestiODS 
. Starred Questions Nos. 341-343, 345, 350, 351, 353 and 354 were orally 

ariswered. Replies to remainin~ question were laid on the Table; 

Z. Unstarred Questions 
Replies to Unstarred Questions Nos 3392-3524 were laid on the 

Table. 
3. Papers laid on the Table •• 

The following papers were laid on the Table:-
(1) The following statements showing the action taken by the Gov-

ernment on vaJrious assurances, promises and~ndertakings 
given by the Ministers during the various sessions of Lok 
Sabha:-

(i) Statement No. XXVI 
Cii) Statement No. XXV 

) (iii) Statement No. XXIII 
(iv) Statement No. XXVI 
(v) Statement No. XVI 

(vi) Statement No. IX 
(vii)' Statement No, XVII 
(viii) Statement No, IX 

Fourth Lok Sabha 
Se~n'th Sasaion, ·1989. 
Ei,hthSession, 1969. 
Nin/th SeiSa:ion, 1969. 
Tenth Session, 1970. 
Twelfth Session, 1970. 

Fifth Lok Sabha 
First Session, 1971. 
Second S8JSion, 1971. 
Third Session, 1971. 

(ix) Statement No. VIII Fourth Session, 1972. 
(~) Statement No. II Fifth Session, 1972. 

(2) (i) A copy of the Payment of Gratuity (Central) Rules, 1972, 
published in Notification No. G.S.R. 412(E) in Gazette of 
India dated the 16th September, 1972, under sub-section (2) of 
section 15 of the Payment of Gratuity Act, 1972. 

807. 
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(ii) A statetnent (Hindi and English versions) explaIning the 
reasons for not laying the Hindi version of the above Notifi-
cation simultaneously. 

(3) A copy of the Annual Report (Hindi and English versions) of 
the Central Coal MiIl8l 'Kesae Stations Committee, Dhanbad, 
for the year 1971-72. 

,. Government Bill-Introduced 
The DelimitationBUl. 19'72 . 

./5. Mo~ 
Sardar Swaran Singh moved the.fQllowing motion:-

"That this House do consi~f tl}A.'Present international situation and 
the policy of the Government of Ind~a. in relation thereto." 

Three substitute motions were moved by Shri JYQtirmoy Bosu, Dr. 
Laxminarayan Pandeya and Shri Ramavatar Shastri. . . 

(LoltSabha adjo.urn~d at 1.10 F'.~. and re-as.ieJ;llbled a4; 2.06 P.M')~ 
The following Members took part in the debate:-

(1) Shri Dinen l3hattacharya 
(2) Shri B. R. Bhagat 
(3) &hri H. N. Mukerjee 

. (4) Shri Dinesh Singh 
(5) Shri Samar Guha 
(6) Shri Dinesb Ch,l\dra .Go,swa.mi 
(7) Shri Atal Biltari Vajpayee 
(8) Shri C. M. Stephen 
(9) Shri V. K. KrishJ.1fl Menon 

(10) Dr. Henry Austin' 
(11) SIlri R. P. Ulaganambi 
(12) Shri K. P. Unnikriabnan 
(13) Shri S. A Sbamim 
(14) Shri Hart lfuhore Singh (Speech unjimshed). 

The discussion was not concluded. 

, 6. Statement by Minister 
The MinisteJ," of Sta~ for ~~me Affairs mad~ a sta1ement regarding 

the incidents which took place in the Delhi Uni vepsity' on the Mh December, 
1972. 
6. P.M. 

(Lok Sabha 'adjourned till 11 A.M. on Friday, the 8th Deeember, 1"2). 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

• 

Fririay, December 8, 19721Agrahayana 17, 1894 (Saka) 

No. 203 
11.02 A M . 
. ~ :. Starred Questie .. 

Starred Questions Nos. 361, 363, 365, 367, 370, 371, 374, 375 and 377-
380 were orally answered. Replies to remaining q.uestions were laid on 
the Table. 

2. Unatarred Questions 
Replies to Un starred Questions Nos. 3525-3645, 3647-3666 and 

3668-3724 were laid on the Table. 

~"""3. CaKinr Attention 
Shri Vasant Sathe called t:te attention of the Minister of Health and 

Family Planning to tile reported arrest of three 'officials of the Union 
Hedth Ministry''3 food squad on the 5th December, 1972 by the Uttar 
Pradesh Police and parading them through the streets of Chandous 
town in Uttar Pradesh. 

} The Minister of Health and Family Planning made a statement in 
regard thereto. 

4. Papers Laid on the Table 
The followinl( papers were laid on the Table:-

(1) A copy of the Nationalised Banks (Management and Mis-
cellaneous Provisions) (Fourth Amendment) Scheme. 1972 
(Hindi and English versions) published in Notification 
No. S.O. 715(E) in Gazette of India dated the 18th November, 
1972, under sub-section (5) of section 9 of the BankIng Com-
panies (Acquisition and Transfer of Undertakings) Act, 1970. 

(2) A copy of the Central Excise (Thirteenth Amendment) Rules. 
1972 (Hindi and English versions) published in Notification 
No. G.S.R. 1468 in Gazette of India dated the 25th November. 
1972 under section 38 of the Central Excises and Salt Act. 1944. 
together with an explanatory memorandum. 

;P.T.O. 
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(3) A copy of Notification No. G.S.R. 462~E) (Hindi and blglish 
versions) published in Gazette' of IndIa dated the 21st Novem-
ber, 1972, issued under the Central Excise Rules, 1944 together 
with an explanatory memorandum. ' 

(4) A copy of Notification No. 10172 (Hindi and English versions) 
published in Gazette of India' dated the 18th November, 1972. 
making certain amendments to the Industrial Finance Corpo-
ration of India Employees' Provident Fund Regulations, 1946: 
under sub'section (3) of section 43 of the Industrial Finane£' 
Corporation Act, 1948. 

(5) A copy each of the following Notifications (Hindi and English 
versions) under section 14A of the Aircraft Act, 1934:-

(i) The Aircraft (Third Amendment) Rules, 1972, published in 
Notification No. G.S,R. 783 in Gazette of India dated the 
24th June, 1972, together with an explanatory note. 

(ii) The Aircraft (Fifth Amendment) Rules, 1972, published in 
Notification No. G.S.R. 1232 in Gazette of India dated the 
30th September, 1972, together with an explanatory note. , 

(iii) The Aircraft (Sixth Amendment) Rules, 1972, published 
in Notification No. G.S.R. 1233 in Gazette of India dated 
the 30th September. 1972, together with an explanatory 
note. 

(6) A statement (Hindi and English versions) showing reasons for 
delay in laying the Notification mentioned at (5) (i) above. 

(7) A copy of the Export of Vacuum Flasks (Inspection) Amend-
ment Rules, 1972 (Hindi and English versions) published in 
Notification No. S.O. 3853 in Gazette of India dated the 18th 
November, 1972, under sub-section (3) of section 17 of the 
Export (Quality Control and Inspection) Act, 1963. 

(8) A copy of the Audit Report (Hindi and English versions) on 
the Accounts of the Rubber Boai'd for the year 1970..71 along 
with the statement of Accounts. 

(9) A COpy of the Annual Report (Hindi version) on the activities 
of the Rubber Board for the year 1969-70. 

5. Messsage from Rajya Sabha 
Secretary reported a message from Rajya Sabha that SIt its sitting 

held on th~ 6th December, 1972, R~ya Sabha agreed without an:y 
amendment to the Food Corporations (Amendment) Bill, 1972, passed 
by Lok Sabha- on the 23rd November, 1972. ' 
6. Assent to Bills 

~cretary laid on the Table following three Bills passed by the Houses 
of Parliament during the current session and assented to:-

(1) The Central Sales Tax (Amendment) Bill, 1972. 
(2) The Appropriation (Railw.ays) No. 4 Bill, 1972. 
(3) The Appropriation (Railways) No. 5 Bill, 1972. 

7. Report, of Committee on Government Assurances 
Shri R. Balakrishna Pillai presented the Fourth Report of the Com-

mittee on Government Assurances. 
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8. Statement by Minister 
./ The Deputy Mini'3ter of Foreign Trade laid on the Table a statement 

.{i) correcting answer given on the 2nd May, 1972 to Starred Question 
No. 642 by Sbri Priya Ranjan Das Munsi rega·rding foreign exchange 
earned through export of films and (ii) giving reasons for delay in 
correcting the answer. 
9. Statement Re: Government Business 

The Minister of Parliamentary Affairs made a statement regarding 
Government business for the week commencing the 11th December, 1972. 

)(1 Motion Regarding Report of Joint Committee 
Shri R. D. Bhandare moved the following motion:-

"That this House do extend upto the first day of the next session, 
the time for the presentation of the Report of the Joint Com-
mittee on the Bm to amend the Untouchability (Offences) Act, 
1955 and further to amend the Representation of the People 
Act, 1951." 

The motion was adopted. 
11. Government Bills-Introduced 

(1) The Industrial Development Bank of India (Amendment) Bill, 
1972. 

(2) The Indu·.;trial Finance Corporation (Amendment) Bill, 1972. 
12. Motion 

Discussion on the following motlOn moved by Sardar swaran Singh 
and the substitute motions thereto moved on the 7th December, 1972, 
contlnued:-

"That this House do consider the present internaLional situation 
and thepoLcy of the Government of India in relation thereto." 

. The following Members took part in the debate:-.. 
(1) 5.;ri Hari Kishore Singh 
(2) Shri Shyamnandan Mishra 

(Lok Sabha adjourned at IP.M. and re-assembled at 2.05 P.M.) 
(3) Shri Chintamani Panigrahi,· 
(4) Shri R. K. Sinha 
(5) Shri Jyotirmoy Bosu 

Sardar SWaran Singh repLed to the debate. 
The substitute motions moved by Shri Jyotirmoy Bosu, lJr. Laxmi-

narayan Pandeya and Shri Ramavatar Shastri, were negatived. 
13. Motion Re: Twentieth Report of Committee on Private Members' Billr. 

and Resolutions 
Shri Ramavatar Shastri moved the following motion:-

"That this House do agree with the Twentieth Report d the Com-
mittee on Private Members' Bills and Resolutions presented to 
the House on th~ 6th December, 1972." 

The motion was adopted . 
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14. Private Member's Resolution-Withdrawn 

Discussion on the following Resolution moved by Shrimati Maya' Ray 
on the 25th August, 1972, continued:- , I 

"This House, while appreciating the efforts of the Central Govern-
ment to eradicate unemployment, is of the opinion that the 
Central Government in co-ordination with the State Govern-
ments should work (Jut a time bound, phased programme to 
solve the massive unemployment problem facing the country 
and take immedi&te positive and ct.oncr~te steps to tackle the 
same." 

The following Members t'J'Ok part in the debate:-
(J) Shri R. D. Bhandare 
(2) Shri M. Ram Gopal Reddy 
(3) Dr. Kailas 
(4) Shri Balakrishnlt Venkallna Naik 
(~) Shrl Ramkanwar 
(6) Shti M. S. S~mjeevi Rao 
(7) Shri R. K. Khadilkar 

• 
Shnrr1ati Maya Ray replied tu the debate. 
The Resolution was withdrawn by leave of the Hoube. 

,/ 

15. Private Member's Resolution-Under Consideration 
Shri A. K. Gopalan moved the folloWing Resolution-

"This House calls upon the Centra,l GDvernment to recommend to 
all the State Governments to enact effective land reforms 
before the 26th January, 1973 through which the land mono-
poly of landlords is broken, all the exemptions are done away 
with and ceiling is fixed in such a way so that sufficient land is 
made available for distribution to thf. agricultural worker::; and 
poor peasants." 

Four amendments (Nos. 1, 2, 4 and 5) were moved by Sarvashri 
Jharkhande Rai, Hari Kishore Singh and Dr. Laxminarayan Pandeya. 

The folloWing Members took part in thE: debate:-
(J) Shri K. Suryanarayana 
(2.) Shri Bhogendra Jha (Speech unfinished). 

ThE: discussion was not concluded . 
.,/ 

16. Half-an-Hour Discussion 
Shri Ramavatar Shastri raised a half-aft-hour discussion on points 

arising out of the answer given on the 15th November, 1972 to Unstacred 
Question No. 516 regarding grant of pension to freedom fighters. 

Shri K. C. Pant replied to the discussion. 
6.54 P.M. 

(Lok Sabhg adjourned tiD 11 A.M. on Monday, the 11th December. 
1972). 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Monday, December 11, 19721Agrahayana 20, 1894 (Saka-) 

No. 3M 
11,02 A. M. 
1. Starred Questions 

-, Starred Questions Nos. 382, 383, 385. 386, 388-391 and 393 were orally 
answered. Replies to remaining questions were laid on the Table. 
2. Unltarred Questions 

Replies to Unstarred Questions Nos. 3725-3782, 3784-3814, 3816-3856, 
3858-3910 and 3913-3924 were laid on the Table. 

A statement by the Minister of State in the Ministrv of Health and 
Family Planning (i) correcting the reply given on the 15th November. 1971 
to Unstarred Question No. 40 regarding mortality of fish by D.D.T. Factory 
in Delhi; and (ii) giving reasons for delay in correcting the reply, was laid 
on the Table. 

3. Callinl Attention 
Shri B. K. Daschowdhury c~lled the attention of the Minister of 

Agriculture to the reported requests by the West Bengal Government to 
the Central Government for permission to purchase Gram-Dal, Moong-Dal 
and Matar-Dal from the Food Corporation of India's stocks in West Benagl 
\ for distribution to consumers through public distribution system in order 
'to arrest the runway movement of prices in these commodities. 

The Minister of Agriculture made a statement in regard thereto. 

" Papers laid on the Table 
'The following papers were laid on the Table:-

(1) A copy of the Annual Accounts (Hindi god English versions) 
of he Visakhapatnam Port Trust for th~ year 1970-71 and the 
Audit Report thereon, under sub-section (2) of section 103 of 
the Major Port Trusts Act, 1963. 

(2) A copy of the Fertiliser (Control) Third Amendment Order. 
1972 (Hindi and English versions) published in Notification 
No. G.S.R. 417 (E) in Gazette of India dated the 27th Septem-
ber, 1972, under sub-section (6) of section 3 of the Essential 
Commodities Act. 1955. 
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(3) A copy of Notification No. G.S.R. 428 (E) published in Gazette 
of India da·ted the 6th October, 1972, under sub-section (1) of 
section 12A of the E-3sential Commodities Act, 1955. 

(4) A copy of the Sugar (Price Determination for 1972-73 produc~ 
tion) Order. 1972 (Hindi and English versions) published in 
Notification No. G.S.R 458 (j:) ~n Gazette of India dated the 
7th November, 1972, under sob-section (6) of section 3 of the 
Essential Commodities Act, 1955. 

(5) A copy of the Annual Report (Hindi and English versions) of 
the Development Council for Sugar Industry for the year 
1971-72, under sub-section (4) of section 7 of the Industries 
(~evel()pment and Regulation) Act, 1951. 

(ti) A copy each of the following papers under sub-section (2) of 
section 16 of the Tariff. ComPlission Act. 1951:-

(i) (a) Report (1972) of the Tariff Commission on the. conti-
nuance of protection to the Dye-Intermediates hidustry. 

(b) Government Resolution No. 12(2)-Tarl22 dated the 4th 
December, 1972 (Hindi and English versions) notifying 
Government's decisions on the above Report. 

(ii) Notification No. 12(2)-Tari72-I published in Gazette of 
India dated the 4th December, 1972 (Hindi and English 
versions) increasing duties of customs on certain articles .. 

(iii) Notification No. 12(2)-Tarlll published in Gazette of Iiidia 
dated the 4th December, 1972 (Hindi and English versions) 
decreasing duties of customs on certain articles. 

(iv) Notification No. 12(2)-TarI72-II1 published in Gazette of 
India dated the 4th December, 1972 (Hindi and English 
versions) levying duties of customs on certain articles. 

(7) A statement (Hindi and English versions) showing reasons as 
to why the documents mentioned at (6) (i) above could not 
be laid on the Table within the period prescribed in sub-

section (2) of section 16 of the Tariff Commission Act. 1951. 
(8) A statement (Hindi and English versions) explaining the 

reasons for not laying the Hindi version of the Report men-
tioned at (6) (i) (a) above simultaneously. 

(9) (i) A copy of the Certified Accounts of the JoIldian Institute of 
Technology, Kharagpur for the year 1969-70 along with the' 

Audit Report thereon, under sub-section (4) of section 23 of 
the Institutes of Technology Act, 1961. 

(it) A statement (Hindi and English versions) showing reasons for 
delay in laying the above Accounts. 

5. Messages from Hajya Sabha 
Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 7th December, 1972, Rajya Sabha 
agreed without. any amendment to the Carriage by Air Bill. 
1972, passed by Lok Sabha on the 28th November, 1972. 
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(ii) That at its sitting held on the 7th December, 1972, Rajya Sabha 
passed the SeaW:(l~d. Artillery Practice (Amendment) Bill, 1972. 

6. Bill passed by Rajya Sabha-Iaid on tbe Table 
Secretary laid on the Table a copy of the Seaward Artillery Practice 

(Amendment) Bill, 1972, as passed by Rajya Sabha. 

7. Statement by Ministe~ 
,. The Minister of State for Agriculture laid on the Table.a statement (i) 
correcting tne answer given on the 29h May, 1972 to Starred QuesLon No. 
1030 by Shri K. Suryanarayana regarding supply of full quantity of milk 
by Delhi Milk Scheme to. catering establishments in Parliament Hoaae and 
(ii) giving reasons for delay in correcting the answer. 

8. Government Bill-Introduced 
The State Financial Corporations (Amendment) Bill, 1972. 

9. Government Bill-passed 

'. The Indian Railways (Amendment) Bill, 1972 
Discussion on the motion for consideration of the Bill moved On the 

6th December, 1972, continued. 

The following Members took part in the debate:-
(1) Shri Chhatrapati Ambesh 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 
(2) Shri Ramkanwar 

Shri T. A. Pai replied to the debate. 
The motion for consideration' was adopted and clause-by-clause con-

sideration of the Bill wa's taken up. 
Clause 2 was adopted. as amended. 
Clause 1, the Ena~ting Formula and the Long Title were also adopted. 

) The motion that the BilL as amended, be passed was moved by Shri 
T. A. Pai. 

The motion was adopted and the Bill, as amended, was passed. 

10. Government Bill-under consideration • 
The Industrial Development Bank of India (Amendment) Bill, 1972. 

The motion for com;ideration of the Bill was moved by Shrimati Sushila 
Rohatgi. 

The following Members took part in the debate:-
(1) Shri R. V. Bade 
(2) Shri Chintamani Panigrahi 
(3) Shri Amarnath Vidyalankar 
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(4) Shri K. Baladhandayutham 
(5) Shri Jyotirmoy Bosu (Speech unfinished). 

The discussion was not concluded. 

11. Motion. 
Shri Prasannbhai Mehta moved the following motion:-

"That this House do consider the working of the State Trading 
Corporation of India with special reference to the policy of 
irnportof woollen rags." 

The following Members took part in the dabate:-
(1) Shri Sat Pal Kapur 
(2) Shri Jyotirmoy Bosu 
JJ) Shri Shashi Bhushan 

/(4) Shri Sarjoo Pandey 
(5) Shri Raghunandan Lal Bhatia 
(6) Shri G. Viswanathan 
(7) S~ri Vidya Dhar Bajpai 
(8) Dr. Laxminarayana Pandeya 
(9) Shri Shyamnandan Mishra 

10. Shri Tulmohan Ram 
11. Shri M. Ram Gopal Reddy 
12. ShriL. N. Mishra 

Shri Prasannbhai Mehta replied to the debate. 
6.32 P. M. 
(Lok Sabha adjourned till 11 A.M. on T'N.esday, the 12th December, 1972) 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday. December 12, 19721Agrahayana 21, 1894 (Saka) 

No. 205 
11.01 A. M. 
1. Starred Questions 

Starred Questions Nos. 401, 402, 404 and 407--410 were orally 
t~Q,~~8tt Replies to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 3925-3952, 3954-4013, 40]5-
4020 and 4022-4112 werp. laid on the Table. 
3. Calling Attention 

Shri Atal Bihari Vajpayee called the attention of the Minister of 
Education and Social Welfare to the reported indefinite closure ot 
Svening Colleges and three Faculties of Banaras Hindu University ao:, 

(_ a result of student unrest there. 

• 

The Minister of Education and Social Welfare made a statement 
in regard thereto. 
t. Papers laid on the Table 

) 

The following papers were laid on the Table:- t 
(1) A copy of the Report of the Committee for review of the Oil 

and Natural Gas Commission. 
(2) A statement (Hindi and English versions) explaining the 

reasons for not laying the Hindi version of the above Report 
simultaneously. 

5. StAtements by Ministers 
(f) The Minister of Finance made a statement regarding dismissal of 

Shri V. P. Malhotra, former Chief Cashier of the State Bank of India, 
Parliament Street, New Delhi. 

(2) The Minister of External Affairs made a statement regarding the 
finalisation of the line of control in Jammu and Kashmir. The Mmister 
also laid on the Table a copy of the broad description of the line of 
control resulting from the ceasefire of 17th December, 1971 in Jammu 
and Kashmir as delineated on maps along its entire length. 

(Lok Sabha adjourned at 1.15 P.M. and reassembled at 2.20 P.M.) 

rP·T.O. 
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6. Government Bill-passed 
The Industrial Development Bank of India (Amendment) Bill, 1972 
Shrimati Sushila Rohatgi replied to the debate on the motion for cort-

sideration of the Bill moved on the 11th December. 1972. 
The motion for consideration was adopted and clause-by-clause con-

sideration of the Bill was taken up. 
Clauses 2 to 8 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shrimati Sushila 

Rohatgi. 
The motion was adopted and the Bill was passed. 

7. Govemment Bill-under consideration 
The Industrial Finance Corporation (Amendment) Bill, 1972 

The motion for consideration of the Bill was moved by Shrim~ti 
Sushila Rohatgi. 

Shri Somnath Chatterjee took part in the debate. His speech was 
not concluded. 

The discussion on the Bill was not concluded. 

8. Discussion under Rule 193 

Shri Indrajit Gupta raised a discussion on the danger of growing 
C.I.A. activities in India. 

The following Members took part in the debate:-
(1) Shri Vayalar Ravi 
(2) Shri Samar Guha 
(3) Shri C. M. Stephen 
(4) Shri Jyotirmoy Bosu 
(5) Shri M. Ram Gopal Reddy 
(6) Shri G. Viswanathan 

~7) Shri Shashi Bhushan 
, (8) Shri Shyamnandan Mishra 

/" (9) Shri Jaga.nnathrao Joshi 
(10) Shri Piloo Mody 

Shri K. C. Pant replied to the discussion. 
6.30 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 13th December. 
1972) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wedhe!lday, December 13, 1972IAgrahayana 22, 1894 (Saka) 

No. 206 

lUH AM. 

1. Starred Questions 
Starred Questions Nos. 421-424, 426, 428, 430, 431, 433 and 436 were 

oratllv answered. Replies to remaining questions were laid oh the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 4113-4117, 4119, 412'1-4153, 

4155-4164, 4166-4181, 4183-4194, 4196-4227, 4229-4246 and 4248-
4312 were laid on the Table. 

3. QdHng Atteation 
v Shri Madhu Dandavate called the a·ttention of the Minister of Finance 

to the repdtted protest on the 12th December, 1972 by the ernpl&yees of 
'Reserve Bartk of India against the soecial procedure for destroying the 
..hiled eurrency notes. ' 

~ 

The Minister of State for Finance made a statement in regard therto. 

II. Papenlaid Oil the TaYe 
'l'he following papers wa~e laid on the Table:-

(1) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of sectibn819A of the 
Companies Act. 1956:-

(i) Review by the. Government on the working of the Hindustan 
Cables'L:itnited, for the year 1970-71. 

(ii) Annual Report df the Hindustan Cables Limited, for the year 
1970-71 ·along with the Audited Acoountsand the eornmsts 
of the Comptroller and Auditor General thereon. 

i'P.T.O. 
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(2) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (5) of section 7 of the Indian 

Telegraph Act, 1885:-
\ 

(i) The Indian Telegraph (Ninth Amendment) Rules, 1972, pub-
lished in Notification No. G.S.R. 1390 in Gazette of India 
dated the 4th November, 1972. 

(ii) The Indian Telegraph (Tenth Amendment) Rules, 1972, 'Pub-
lished in Notification No. G.S.R. 1480 in Gazette of India 
dated the 25th November, 1972. 

(3) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Services Act, 1951:- . 

(i), The Indian Administrative Service (Appointment by Pro-
motion) Third Amendment Regulations, 1972, published in 
Notification No. G.S.R. 467 (E) in Gazette of India dated the 
27th November, 1972. 

(ii) The Indian Administrative Service (Fixation of Cadre 
Strength) Fourteenth Amendment Regulations, 1972, pub-

lished in Notification No. G.S.R. 473 (E) in Gazette of India 
dated the 30th November, 1972. 

(iii) The Indian Administrative Service (Pay) Nineteenth 
Amendment Rules, 1972. published in Notification No. G.S.R. 
474(E) in Gazette of India dated the 30th November, 1972. 

(4) (i) A copy of the Annual Report (Volume I) of the Indian 
Statistical Institute Calcutta, for the year 1969-70. 

(ii) A statement (Hindi tnd English versions) explaining the 
re$ons for not laying the Hindi version of the above Report 
simultaneously. 

(5) A copy of the Annual Report (Hindi version) of the Taonery 
and Footwear Corporation of India. Limited, Kanpur', for the 
year 1970-71 along with the Audited Accounu and the co~ 
ments of the Comptroller and Auditor General thereon, under 
sub-section (1) of section 619A of the Companies Act, 1956. 

(6) A copy of the Annual Report (Hindi and English versions) of 
the Khadi and Village Industries Commission, Bombay, fQf the 
yeBlr 1970-71 under sub-section (3) of section 24 of the Khadi and 
Villa~e Industries Commission Act, 1956, along with the Statis-
tical Statements. 

s. Meuage from Rajya Sabha 

Secretary reported a message from Rajya Sabha·'that at its sitting held 
on the 11th December, 1972, Rajya'Sabha agreed without any amendment 
to the Payment of Bonus (Amendment) Bill, 1972, passed. by Lok Sabha 
on the 5th December, 1972. 
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6. Intimation Re: arrest of Mem~r: 
'" , r·-

_~ The Speaker informed tl?e.1;iouse of a ,tEl1egram, dated ,th~ 12t~ Decem-
ber, 1972, from the Sub-DivIsIonal MagiStrlte, Patna, mtimating that 
Shri Digvijaya Narain Sinah,: Member, Lok Sabbe, was arrested and 
remanded to Phulwari Camp Jail, under Sections 143/341 af the Indian 
PenaJ Code, in default of bail bond while offering SUtyagrah4 dlharna 
before Central Revenue Building, Patlia, on the 12th'December, 1972. 

'" 7. Personal Explanation under Rule 357 

Shri Somnath Chatterjee ~ade a person~l explanation rega~ cer-
tadn remarks about him made by Shrimati Maya Ray in the House on the 
9th December, 1972. 
8. Government Bill-Passed 

tI The Industrial Finance Corporation. (Amendment) Bill, 1972 

Discussion on the motion for consideration of the Bill moved on the 
}2th December, 1972,' continued. 

The following Members took part in the debate:-
(1) Shri Somnath Chatterjee 
(2) Shri D. K. Panda 
(3) Shri S. R. Damani 

(Lok Sabh4 adjourned at 1 P.M. and re-CLSsembled-at 2.05 P.M.) 

(4) Shri T. S. Lakshmanan 
(5) Shri Y. S. Mahajan 
(6) Shri Virendr~ Agarwala 
(7) Shri Giridhar Gomango 
(8) Shri Dhan Sh8!h Pradhan 

Shrimati Sushila Roh'atgi replied to the debate. 
The motion for consideration was adopted and clause-by-clause consi-

deration of the Bill was taken up. 
Clauses 2 to 16 were adopted. 

• Clause 17 was adopted, as amended. 

Clauses 18 to 20 were adopted. 
Clause 21 was adopted, as amended. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill, as amended, be passed was moved by Shri-

mati Sushila Rohatgi. 

The motion was adopted and the Bill, as amended, was pasied. 
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9. Govemment RUl-mader coDSid.el'lltiOll 
./ 

I'be IfIlOttOn tot coMldetatioa of the 8Il1 .. lnovlCi by Shri Niti Rat St,. Chaudbutt. 

An amenBmelrt for refertnee of tke Bill to a SeleC'tCommittee was 
moved by Shri M. C. Daga. 

The fol1owin~ Members took part in the debate:-

(1~ ShriS. M. JI.anarjae 
(2) Shri M. C. Daga 
(3) Shri E. R Krishnan 
(4)ShrtBalahistma \7enkmna Nalk 
(5) ,$Jhri SOtill1llth 'Chatterjee 
(6) Shri Narain Chand Parashar 
,(7) Shri R V. Bade 
(8) Shri R. D. Bhandare 
(9) Shri P. K. Deo (Speech unfinished). 

The discussion was not concluded. 

/' 10. Half·An·Hour Discussion 
Shri Jyotirmoy Bosu l1Bised a half-BIll-hour discussion on points arising 

out of the answer given on the 24th Novetnb!r, 1fJ7~ to Starred Ques· 
tion No. 161 regarding arrears of taxes. ' 

Shri K. R. Ganesh replied: to the diseumcm. 

6.04 P.M. 
(Lok Sabha adjourned till 11 A.M. OIl Thutsday, the 14th December, 

1972) 

• MGIPND-LS 1-2853 (0) LS-13-12-72-elO, 



LOK SABRA 

BULLETIN-P ART I 
[Brief Record of Proceedings] 

Thursday, December 14, 19721Agrahayana 23, 1'394 (Saka) 

No. 20'7 
11.03 A.M. 

1. Starred Questions 
Starred Questions Nos. 4.41, 443--446, 448, 450, 453, 455 and 456 were 

orally answered. Replies to remaining questions were laid on the T1lble. 
2. UMtarred QuestiClllS 

Replies to Unstarred Questions Nos. 4313--4404, 44w.--.423 , 4425-
4445 and 4447-4449 were laid on the Table. 

Two statements by the Minister of Defence and the Minister of State 
.in the Ministry of Steel and Mines (i) correcting the replies given to the 
following questions and (ii) giving reasons for delay in correcting the 
replies, were also laid on the Table:-

(i) Unstarred Question No. 48'78 on the 1st Septe~r, 1972 
regarding de-requisitioning of land of village Nangal RayS!, 
New Delhi; and 

(ii) Unstarred Question No. 682 on the 3rd August. 1972 regarding 
production in Neyveli Lignite Corporation. 

3. Calling Attelntion 
Shri G. Viswanathan called the attention of the Minister of Irrigation 

and Power to the recent unprecedented floods in Tamil Nadu causing 
heavy damage to property and the death of about one hundred persons. 

The Minister of Irrigation and Power made a statement in regard 
• thereto. 

t. Papers taid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the follOwing parts of the Auiiit RepOrt 
(Commercial) 1970 (Hindi versions) under article 15i 0) of 
the Constitutions:-

Part Vn-Comprehensive lappraisd of the working of the 
Heavy Engineering Corporation Limited. 

Part VIII-Comprehensive appraisal of the working of the Oil 
and Natural Gas Commission. 

[P.T.O. 
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Part IX-Comprehensive appraisal of the working of the Bharat 
Heavy Electricals Limited. 

Part X-Individuals irregularities and a resume of the Company O Auditors Report. 
(2) A statement (Hindi and English versions) on the action taken 

or proposed to be taken on the Conventions and Recommenda-
tions adopted at the Fifty-sixth Session of the International 
Labour Conference held at Geneva in June, 1971. 

5. Report of Public Accounts Committee 
Shri Era Sezhiyan presented the Fifty-second Report of the PubliC 

Accounts Committee regarding action taken by Government on the 
recommendation contained in their tenth report on Super Bazar, 
New Delhi. 
6. Motion for Election to Committee 

Shri B. K. Daschowdhury moved the following motion:-
"That the members of this House do proceed to elect in the manner 

required by sub-rule (3) of Rule 254 of the Rules of Procedure 
and Conduct of Business in Lok Sabha, one member from 
among themselves to serve as a member of the Committee on 
the Welfa'l'e of Scheduled Castes and Scheduled Tribes for 
the unexpired portion of the term of the Committee vice 
Swami Ramanand Shastri died." 

The motion was adopted. 
7. Motion regudin/( Report of Joint Committee 

Shrimati Maya Ray moved the following motion:-
"That this House do further extend upto the 18th December, 1972, 

the time for the presentation of the Report of the Joint 
Committee on the Bill to provide for better organisation and 
development of school education in the Union territory of 
Delhi and for matters connected therewith or incidental 
thereto." 

The motion was adopted. 
8. Govemment Bills-Introduced 

(1) The Indian Tariff (Amendment) Bill, 1972. • 
(2) The Sick Textile Undertakings (Taking Over of Management) 

Bill, 1972. 

9. Statement regarding Ordinanc~Laid on the Table 
An -'explanatory statement (Hindi and English versions) giving 

reasons for immediate legislation by the Sick Textile Undertalcings 
(Taking Over of Management) Ordinance, 1972 was laid on the Table 
under rule 71 (1) of the Rules of Procedure and Conduct of BUsiness in 
Lok Sabha. 
10. Government Bill-passed 

The Delimitation Bill. 1972 
Discussion on the motion for consideration of the Bill and the 

amendment thereto moved on the 13th December, 1972, continued. 
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)The following Members took part in the debate:-
(1) Shri P. K. Deo 
(2) Shri Rudra Pratap Singh 

Shri Niti Raj Singh Chaudhury replied to the debate. 
(- The amendment for reference of the Bill to a Select Committee moved 

by Shri M. C. Daga was withdrawn by leave of the House. 
The motion for consideration of the Bill was adopted and clause-by-

clause consideration was taken up. 
(Lok Sabha adjourned at 1.10 P.M. and re-assembled at 2.05 P.M.) 

\ 

Clauses 2 to 4 were adopted. 
Clause 5 was adopted, as amended. 
Clauses 6 to 11 were adopted . 

. , ~iliuse 1. the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill, as amended, be passed was moved by Shri 

Niti Raj Singh Chaudhury. . 
The following Members took part in the debate:-

(1) Shri Samar Guha 
(2) Shri Shambhu Nath 
(3) Shri Ramavatar Shastri 
(4) Shri Niti Raj Singh Chaudhury 

The motion was adopted and the Bill, as amended, was passed. 
11. Government Bill-under consideration 

The State Financial COTporations (Amendment) Bill, 1972 

The motion for consideration of the Bill was moved by ShrimatJ 
Sushila Rohatgi. 

,rhe follOWing Members took part in the debate:-
(1) Shri Somnath Chatterjee 
(2) Shri Balakrishna Venkanna Naik 
(3) Shri E. R. Krishnan 
(.\) Shri D. K. Panda 
(5) Shri R. V. Bade (Speech unfinished). 

The discussion was not concluded. 
12. Discussions under Rule 193 

*(1) Shri P. Gangadeb raise~ a discussion on the increasing student 
unrest in the country. 

*(2) Shri Jagannathrao Joshi raised a discussion on the statement 
made by the Minister of State for Home Affairs in the House on the 7th 
~ecernber, 1972 regarding the incidents which took place in the Delhi 
university on the 6th December, 1972. 

*Discu~ together. 
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The following Members took part in the combined debate:-
(1) Shri R. D. Bhandare 
(2) Shri C. K. Chandrappan 
(3) Shri Rajdeo Singh 
(4) Shri J. Matha Gowder 
(5) Shri Narain Chand Parashar 
(6) Shri Piloo Mody 
(7) Shri Sat Pal Kapur 
(8) Shri Shyamnandan Mishra 
(9) Shri K.. C. Pant . 

(10) Shri Jyotirmoy Bosu (Speech unfinished). 
The discussion was not concluded. 

6.18 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 15th December, 1972) 

l'!. 

CORRIGENDUM 

In Bulletin-Part I, dated December 13, 1972-
Page 821, paragraph 7, line 3,-
tew .~9th" read "8th". 

• 826 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, December 15. 1972!Agrahayana 24. 1894 (Saka) 

No. 208 
. 11.03 A.M . . 

1. Starred Questions 
Starred Questions Nos. 461-464, 467, 468, 470. 473 and 474 were orally 

=-_'-!swered. Replies to remaining ques.tions were laid on the Table. 

i 
I 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 4450-4460, 4462-4470, 4472-

4518, 4520, 4521, 4523-4549, 4551-4582 and 4584-4649 were laid on the 
Table. 
3. elDiOI Attention. 

Shri M. C. Daga called the attention of the Minister of Agriculture to 
the reported lack of Central assistance to Rajasthan to tide over famine 
condition prevailing in 12,500 villages there. 

The Minister of State for Aericulure made a statement in regard 
thereto. 
4. Papers Laid on tile Table 

The following papers were laid on the Table:-
(1) (i) A copy of the Gift-tax (Second Amendment) Rules 1972 

published in Notification No. -S.O. 706(E) in Gazette of India 
dated the 15th November. 1972 (English version) and S.D. 4039 
published in Gazette of India dated the ·9th December. 1972 
(Hindi version) under sub-section (4) of section 46 of the Gift-
tax Act, 1958. 

(li) A COpy of Wealth-tax (Third Amendment) Rules, 1972 publish· 
ed in Notification No. S.D. 707(11:) in Gazette of India dated the 
15th November. 1972 (English version) and 8.0. 4040 pub-
lished in Gazette of India dated the 9th December, 1972 
(Hindi version) . under sub-section (4) of sectibn 46 of thf: 
Wealth-tax Act. 1957. . 

(iii) A copy of the Income-tax (Fourth Amendment) Rules. 1972 
. published in Notification No. S.D. 708(E) in Gazette of India 

dated the 15th November. 1912 (English version)'and S.O. 4041 
Eublished. in Gazette of India dated the .9th December, 1972 
(Hindi· version) under section 396 of the Income.-tax Act, 1961. 

/'P.T.O. 
_ ... IitfIJII.''''~. . '-'';-- .. ,~ .. 



(Z) An explanatory memorandum (Hindi and English verlion) 
about Notifications mentioned above. 

(3) A copy each of Notification Nos. G.S.R. 468 (E) and 469(E, 
(Hindi and English versions) published in Gazette of India dat.Et:S 
the 28th November, .1972, under section 159 of the Custorm 
A.ct, 1962, together with an explanatory memorandum. 

(4) A copy of the Cost Accounting :Records (Vanaspati) Rules, 
1972 (Hindi and English versions) published in Notification 
No. G.S.R. 1529 in Gazette of India dated the 9th December, 
1972, under sub-section (3) of section 642 of the Companies 
Act, 1956. 

(5) A copy each of the following papers under sub-section (2) of 
section 16 of the Tarii.Conunission Act, 1951:-

(i) Report (1971) of the Tariff Commission on the Price StrU4:t\olre 
of Different Varieties of Jute Goods. 

(ii) Governmen.t Reso~utiOll. No. 1601611171-Tax(D) dated the 
12th ~ember. 1972 (Hindi and English versions) notifying 
Government's decisions on the above Report. . ~. 

(6) A statement (Hindi and English versions) showing reasons as 
to why the documents· mentt6'n.t at (5) above could, 110t be 
laid on the Table within tne period prescribed insub-secbon 
(2) of section 16 of the Tariff Commission Act, 1951. 

(7) A statement (Hindi and English versions)' ~xplainlrig the 
reason for not laying the Hindi version of the Report mention-
ed at (5) (i) above simultaneously. 

(8) A copy each of the following papers (Hindi and English ver-
sions under sub-section (1) pi section 619A of the Companies 
Act. 1956:-

(i) Review by the Government on the 'working of the Mwrals 
and Metals Trading Corporation of India Limited, New 
Delhi, for the year 1971-72. 

(n) Annual Report of the Minerals and Metals Trading Corpor~ 
tion of India Limited, New Delhi, for the year 1971-72 along 
with. the Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

5. Melllages from Rajya Sabha 

. , 
i... 

Secretary reported the following messages from Rajya Sabha:-
(1) That at its sitting held on the 12th December, 1972. Rajya 

Babba agreed without any amendment to the Coal Mines 
Labour Welfare FUnd (Amendment) Bill, 19'79, ~ed by Lok 
Sabha on the 5th December. 1M2. 

(il) That at its sittinfi( held on the 14th December, 1972, Rajya 
SaWta &dOltted a motion fUrther extefttiing the time for 
presentation of the· Report of the JDint ~obtmittee of the 
·Houseson the Homoeopathy central CouacllBiH. 1971, up to 
,~,1aIt day of the Etghty-third Session 'of Raj,. $abha . 
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6. Allent to BUll 

Secretary laid on the Table following two BUTs paased'b1't~·~ 
of Parliament during the current sessiooand ..... d'tq:-

(~) The Appropriation (No.5) BiU, 1072 .. 
(2) The Appropriation (No.·6.) Bill, UtfZ2. 

7. Report of ,ublic AccoUllts ComJDittee 
Shri B, S. Murthy presented the Fifty-fourth 'Repo'rtof' thelPIiDllc 

Accounts Committee regarding action,·,tak_,by(loVMA~~£WJ the. ~e: 
commendations ~ainecl in their Firs.t Report on Audit "RepoH . tci-vn, 
~g70-A'ppropriation Accounts (Civil' 1968 .. 'reldlnRtoitbe~¥'r­
External·· Aftairs, ~partment of Ind\lstrW D~velop;rtlellt IU,ld D~art. 
ment of Rehabilitation. '. t I' I. '" '. 

" '; '~~": Jo 
8. Statement re: Governmettt ·IIUfIi.... :, "., 

Shri N. K. p, Salve presented the Flrst Report of the "bHWtiyOwl-
\' ~'ention Committee, 1971 on "Accounting Matten".,,· " .: 'j. ~,c' 

"I. Statement reo Government Buliftel!lS' , ",:":" ,il ~. < • 

The Minister of Parliamentary Aftairs wid. .QD:.tha rr«bl9.t;ets.ielDent 
regardin,g Government business for the week commencing the 18th 
December. 1972. .., ,~. """'~"":"':' 

10. Motion Regarding Report of Joint CODUDittee .. ~ . .. "" , 

Shri R. D. Bhandare moved the foll.Qw~ m9t10&i:- . 
,', .. 

"That this House do further extend upto the 3Othllarch":187~\1.4e 
time for the presentation 9f the Report of "U1eJ'o~nt Cotnplittee 
on the Bill to provide for the· speedy ttral ot·· cerbitri Offences 
in certain areas and for matters ahiauteted talu:e)rith.'· 

The motion was adopted. 

11. Statement by Minister .r/' 
The Minister of State for Home Affairs laid on the TabJe a statement 

re,ga~cUng the recent incidents. at villag~s Sajni and Non'lltf'lnAzariigarh, 
Uttar Pradesh. . '...' .!' 

(Lok Sabha adjourned at ,1.10 P.M. ~nd re':assembled at Z.Ofi P;M.) 
. '.... . ", 

12. GovernmeDt Bill-P....,., , 
t 

The State Financial COI'pQratio~ .(Am .... @ndment)BU1,197.2 
" ..- '.- ;,. 

OiscussioD on the, rn~ti?n for c~d~ration of the B.illmoved on Ple 
14th December, 1972. continued. '. .., ....., '. 

Shri R. V. 8ad~. too.k, ,part in. the deba.t~., 
Shrimati Sushila Rohatgi replied to the debate. 
The motion for consideration· was adopted and c:la ..... by<laUN ceD-

sideration of the Bill was taken 'up. . . 
Clauses 2 to 15 were adopted. , •. 
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.. _ •. C.Ute 10 was adopted. as amended. 
. . '. -, ...'.. ~ , 

• .I' • • "t 

Clauses 17 to 28 ,were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. t.. 

The motion that the Bill, as amended, be passed was moved by 
Shrimati Sushila Rohatgi. 

The . Diotion was adopted and the Bill. as amended. was passed .. 

13. Govel'DllleDt BIU-CoDBideration 
1'h. &lek Textile Undertakings (Taking Over of Management) Bill, 1972 

'The motion for consideration of the Bill was moved by Sbri L. N. 
Mishra. 

Shri Dinen Bhattacharya took part in the debate. His speech was 
~O~ concluded. 

The discussion on the Bill was not concluded. 

i •. Private Member's Bill-Introduced ',. 
·;·~·'Ri~r Corporation Bill, 1972. by Shri R. P. Ulaganambi. 

lS:- rri~ate 'itember's Bill"":'Withdl1BW 
The National Rifle Training Scheme Bill, 1971 by Shri S. C. Samanta 

Discussion on the motion for consideration of the Bill moved by Silri 
S. C. Samanta and the amendments thereto moved on the 1st Decem be! , 

·1972, continued 
. The following Members took part in the debate:-

(1) Shri B. R. Shukla 
(2) Shri M. B. Rana 
(3) Shri F. H. Molyin 

. Shri S. C. Samanta replied to the debate. 
The? amendment for <;irculation of the Bill fOl the purpose of eliciting 

opinion thereon moved by Shri B. K. Daschowdhury was negatived. • 
The amendment for reference of the Bill toa Select Committee mov\!d 

hy Shri Subodh Hansda was also negatived. 
The Bill was withdrawn by leave of the House. 

16. Private Member'8 Bt11-Under Consideration 
,. -
'The Constitution (Amendment) Bill, 1972 (Amendment of Eighth 
Schedule) by Dr. Kami Singh 

The motion for consideration of the Bill was moved by Dr. Kami 
Singh. .., - . 

. ... ~ Air 'amendment for circulation of the Bill for the purpose of .eliciting 
opinion thereon was moved by Shri· M.' C,· Dap . 

The following MemberS took part in .the debate:..;.;... 
(1) Shri Madhuryya Nahata 

.. - .. .' I 



(2) Shri Amrit Nahata 
(.3) Shrimati Gayatri Devi of Jaipur 
(4) Shri Panna ;La1 Barupal 
(5) Shri P. K. De<> 
(6) Shri M. C. Daga 
(7) Shri G. Viswanathan 
(8) Shri Narain Chand Parashal 
(9) Shri Rana Bahadur Singh 

(10) Shri Yamuna Prasad Mandai 
(11) Shri T. Sohan La! 
(12) Shri S. N. Singh (Speech unfinished). 

The discussion was not concluded. 

n. Half-An-Hour Discussion 
Shri Samar Guha raised a half-an-hour discussion on points arising 

~. out of the answer given on the 15th November, 1972 to Unstarred Ques-
tion No.· 410 regarding experimental nuclear explosion for peaceful pur-
poses. . 

Shri K. C. Pant replied to the di:Jcussion. 

18. Discussions under Rule 193 
"'(1) Discussion on the increasing student unrest in the country, raised 

by Shri P. Gangadeb on the 14th December, 1972, continued. 
"'(2) Discussion on the statement made by the Minister of State fer 

Home Affairs in the House on the 7th December, 1972 regarding the in-
ddents which toolt place in the Delhi University on th~6th December, 
197? raised by Shri Jagannathrao Joshi on the 14th December, 19;2, 
continued. 

The following Members took part in the combined debate:-
(1) Shri J yotirmoy Bosu 
(2) Shri Vasant Sathe 
(3) Shri 5.amar Guha 
(4) Shri C. M. Stephen 
(5) Shri Rana Bahadur Singh 

• (6) Shri P. G. Mavalankar 
(7) Shri M. Ram Gopal Reddy 

Prof. S. Nurul Hasan replied to the discussions. 
8.0R P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday, the IBthDecember.. 1972) . 

. S .. L: SHAKP,H:ER. 
Secretary. --_._--- --------~ 

"'Discussed together. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, December 18, 1972IAgrahayana 27, 1894 (Saka) 

No. zoe 
11.05 A. M. 
1. Starred· QuesticDS 

.... ~ :. St'lrred Questions Nos. 484, 485, 487, 488, 490, 491, 493, 494, 496, and 197 
were orally answered. Rep!' es to remaining questions were laid on the 
Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 4650-4703, 4705-4729, 4731 and 
4733·-4849 were laid on the Table. 
3, Paper laid on the Table 

<.. J 
A copy of the Vegetable Oil Products Control (Amendment) Order, 

1972 (Hindi and English versions) published in Notification No. G.S.R. 
464(E) in Gazette of India dated the 24th November, 1972, was laid on. tbe 
Table under sub-section (6) of section 3 of the E'3sentfal Commodities Act. 
1955. ' 
4. Messages from R8Ijya Sabha 

Secretary reported the following messages from Rajya SabJ1'3:-

• 

(i) That at its sitting held on .the 14th December, 1972, Rajya Sabha 
passed a moti?,,· referring the Indian Penal Code (Amendment) 
Bill, 1972, to '8 Joint Committee of the HOU'3es consisting of 45 
Mem~berS .15 Members from Rajya Sabha, namely:-

. \ 
(1) SH Sasankasekhar Sanya} 
(2) Shri M. Ruthnaswamy 
(3) Shri Virendra Kumar Sakhalecha 
(4) Shri Ram Sahai 
(5) Shri Suraj Prasad 
(6) Shri Nageshwar Prasad Shahi 
(7) Shri Syed Hussain 
(8) Shri Anand Narain Mulla 
(9) Shri Vithal Gaugil 

(10) Shr~mati Sumitra G. Kulkarni 
(11) Shri Syed Ahmed 
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(12) Shri M. Srinivasa Reddy 
(13) Shri V. V. Swaminathan 
(14) Shri Shyam Lal Yadav 
(15) Shri Ram Niwas Mirdha 

and 30 Members from Lok Sab..~a and recommended that Lok Sabha 
do join in the said Joint CoJllmittee and. communicate to that 
House the names of Members to be a'ppointed by Lok Sabha to 
the said Joint Commjttee. 

(ii) That at its.sittin~ held on the 14th December, 197~, Rajya·.Sabh'l 
agreed wIthout any amendment to the IndIan RaIlways 
(Amendment) Bill. 1972, pH8ed by Lok Sabha on the 11th 
December, 1972. 

(iii) That at its -sitting held on the 13th December, 1972, Rajya S3bha 
passed the Code of Criminal Procedure Bill. 1972. 

5. Bill passed by Rajya Sabha-Laid on the Table 
. Secretary laid on the Table a copy of the Code of Criminal Procedure 

Bill, 1.972, as passed by Rajya Sabha. ' .. 
6. Report of Public Accounts Committee 

Shri Era Sezhiyan pre3ented the Fifty-seventh ~port of. the Public 
Accounts Committee regarding !lction taken by Government on the re-
commendations contained in their Sixth Report rehting to Delhi Milk 
Scheme. 
7. Report of Committee on Subordinate Legislation 

Shri Vikram Mahajan presented the Fifth Report of the Committee 
on Supordinate Legislation. 
S. &/port of Joint Committee 

v'S~ri H. K. L. Bhagat presented the Report of the Joint Committee on 
the Delhi School Education Bill. 1972. 
9. Evidence before Joiat Committee-laid GIl the Table 

Shri H. K. L. Bh'lgat laid on the Table a copy of the evidence given 
before the Joint Committee on the Delhi School Education Bill, 1972. 

~
o. ort of Jeint Committee-laid on the 11able 

ri Mohammad Tahir laid on the Table a C0py of the Report of the 
mt Committee on the Advocates (Amendment) Bill, 1970. " 

11. Evidence before Joint Committee-laid on.the Table 
Shri Mohammad Tahir laid on the Table a copy of the evidence given 

before the Joint Committee en the Advocates (Amendment) Bill, 1970. 

12. ~~rnment Bills-lintroduced 
~ The National Ubrary Bill, 1972. 

(2) The Customs, Gold (Control) and Central Excises and Salt 
(Amendment) B]l, 1972. 

(3) The Laccadive, Minicoy and Amiridivi Islands (Alteration of Name) 
Bill, 1972. 
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13. Government Bill-Motion for introduction betti OVer 

.':.·The Mulki Rules Bill, 1972. 
The motion for leave to introduce the Bill moved by Sbri Bam Niwas 

Mirdha was opposed . 
. ~ (Lok Sabha adjourned at 1.25 P.M. and re-a.ssembled at 2.30 P.M.) 

The motion was held over. 

14. Government Bill-under consideration 

Th.e Sick Textile Undertakings (Taking Over of Management) Bill. 
1972 

Discussion on the motion for consideration of the Bill moved on the 
15th December, 1972, continued. 

The following Members took part in the debate:-
~ (1) Shri D'nen Bhattacharya 

(2) Shri Ram Singh Bhai Varma 
(3) Shl'i Indrajit Gupta 
(4) Shri Janaki Balllav Patnaik 
(5) Shri Virendra Agarwala 
(6) Shri Prabodh Chandra 
(7) Shri P. A. Saminathan 
(8) Shri NatwarI.al Patel 
(9) Shri Madhu Dandavate 

(10) Shri Ramsahai Pandey 
(11) Shri M. C. Daga 
(12) Shri M. Ram Gopal Reddy 

Shri L. N. Mishra replied to the debate. 
The motion for consideration was adopted and clause-by-clause con-

. \'der&tion of the Bill was taken up. 
Clau'3es 2 to 8 were adopted. 
Clause 9 was adopted as amended. 
qauses 10 to 13 were adopted. 
Clause 14 was adoptec1, as amended. 
Clauses 15 to 18 were adopted. 
Consideration of the First Schedule was taken up but not concluded. 
The discussion on the Bi1l was not concluded. 

15. Report of Business Advisory Committee 

Shri Raj Bahadur presented the Twenty-first Report of the Business 
,Advisory Committee. 

rP.T.O. 
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18. Half-An-Hour,~nlt'iIIlJ!II'II,'i "I II' .\,!,. ":; '; . ," ., 

Shri Jyotirmoy BO'3U raised a half-an-hour discussion on points arising., 
out of the answer given on the 5th December, 1972 to Un starred Question 
No~'. 3GU:regarding oorappinllthe agreement 'with foreign oil companies. 

Shri H. R. Gokhale replied t9 t~e discussion. 
r ,,' , 

6.05 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 19th December, 

1972) .' . 
, . 

S. L. SHAKDHER. 

CORRIGENDA 

In Bulletin-Part 1, dated December 15, 1972-
0) Page 827, paragraph 4, line 1 from bottom,-

for "396" read "296" 
(2) Page 829', paragraph B,-

Secretary. 

.... 

for the heading "statement re: Government Business" read Re-
port of Railway Convention Committee" 

(3) Page 830,-
(i) pa,ragraph 13, in the heading,-

for "Consideration" read "Under Comnderatlon" 
(ii) paragraph 15, in the heading,-

fOT "Withdraw" read "Withdrawn" 
(iii) paragraph 16. line 1 from bottom, 

tor "Shn Madhuryya Nahata" 
read "Shri Madhuryya Haldar" 
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LOK SABRA 

BULLETIN-PART I 
rBrief Record of Proceedings] 

Tuesday, December ]9, 1972jAgrahayana 28, 1894 (Saka) 

No. 210 
11.02 A.M. 
1. Starred Questions 

Starred Questions Nos. 502, 503, 505, 507, 508, 509, 511-514, 516 and 
~517 were orally answered. Replies to remaining queStions were laid on 

the Table. 
2. Unst8l'1'eci Questions 

Replies to Unstarred Questions N03. 4850-4894, 4896-4973, 4975-
5023 and 5025-5048 were laid on the Table. 
S. Short Notice Question 

Short Notice Question No.1 addressed to the Minister of Informa-
tion and Broadcasting regarding Cricket Match on T.V., was orally 
answered and supplementaries were also answered thereon. 

, I 

4. Calling Attention 
.., Shri Shankar Dayal Singh called the attention of the Minister of 
Home Affairs to the reported murder of a Harijan student in Hatras, 
Uttar Pradesh. 

The Minister of State for Home Affairs made a statement in regard 
thereto. 
5. Papers Laid on the Table 

A copy each of the follOWing papers (Hindi and English versions) 
was laid on the Table under sub-section (1) of section 6l9A of the Com-
~nies Act, 1956:-

(i) Review by the Government on the working of the Cochin Re-
fineries Limited, for the year 1970-71. 

(it) Annual Report of the Cochin Refineries Limited, for the year 
1970-71 along with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

I. Presentation of Petition 
Shri B. K. Daschowdhury presented a petition signed by Shri T. T. 

Jagtap and others regarding unemployment of Agricultural Graduates 
and Post-Graduates and Agricultural Engineers. 

fP.T.O. 



7. Motion Regarding Report of Joint Com.m.i.ttee 
Shri A. P. Sharma moved the following motion:-

"That this House do further extend upto the 9th March, 1973, the 
time for the presentaQeJl ,of ,tOe Report of the Joint Committee 
on the Bill further to amend the Mines Act, 1952." 

The' motion was adop~. 
8. Motion re: Twenty"'~'" .... l .. ~isory Committee 

Shri Raj Bahadur moved the 'following motion:-
"That this House do agree with the Twenty-first Report of the 

Business Advisory Committee presented to the House on the 
18th December, 19720'" 

The motion was adopted subject to the modification that Uem (6) :of 
para 2 of the Report relating to the Code of Criminal Procedure am, 
1972, be deleted . 

.•. Gove~o.t ... ~~tr04~ 
..... (1) The Mulki Rules Bill, 1972. 
The Speaker gave his ruling on the procedureregarclin~ 'the 'legisla-

tive compete~e :of the Hoij,ie to take ..up the ..BUI. 
The motion for leave to intr.oouce the Bill moved DY Shi'i Ram Niwas 

Mirdha on the 18th December, 1972, was adoptc:d. 
The ~ll was introduced. 
(Lok Sabha 4djoura8d fit 2.30 P.M. CUNI 1'eooQ8Se_IH « 8.86 P.M.) 

.,/ (2) The Richardson and Cruddas Limited (Acquisition and Transfer 
of Undertaking) Bill, 1972. 

,-/ (&) The Mysore State (Mteration of 'Natne) -Bitl, 19'12. 

10. Government Bills-Passed 
/ {i) The SiCk Temile Unde9'takitagB (T'akmgOvet' of MatMlgemen.t) Bill, 

1972 
Clause-by-clause consideration of the Bill eontinued. 

The First Sched~1eand tlaf! Second SChedule w~ie' adqpt~. 

Clause I, the Enacting Formula and the Long Title were also adoptcU. 

The motion that the Bin, 4'6 a~ended, be p~d. ·was;moved by Shri 
L. N. Mishra. 

The.lollowing id:eD1berstookpart .indle ·debate:-
(1) Shri Jyotirmoy Bosu' 
(2) Shri S. M. Banerjee 
(3) ',shri ~loo Mody 
(4) Shri L. N. Mishra 

.... 



.~ 

The motion was adopted and the Bill • .u almmded~ .. was.pail8ed. 

, (ii) The Indian Tariff (A,aendm.ent,) .Bill, JIl72 
'. The motion for consideration of the Bill ,1\C¥ m,o;IJOCi .h¥ sed A. C. 

George. 

The following Members took part in ,the debat· -
(1) Shri Jyotirmoy Bosu 
(2) Shri K. Baladhandayutham 
(3) Shri J. Matha Gowder 

Shri A. C. George replied to th. debate. 
The motion for consideration was adopted and clause~by.-elause ~nSl­

deration of the Bill was taken up. 
·ClaUSe 2. wasadopte;<i. 
Clause 1, the Enacting Formula .Pld the Long Title were also adopted. 

'. -= ~The motion that the Bill be passed was moved by Shri A. C. George. 
The motion was adopted and the Bill was passed. 

/11. Resolution-Under Consideration 
Shri Mohammed Shafi Qureshi moved the follOWing Resolution:-

"That this House approves the recommendations made in paras 
1.1.2.31,3.18,3.19,3.27,3.28,4.12,4.13 and 5.11 of the Report 
on Accounting Matters of the Committee appointed to review 
the rate of dividend payable by the railway undertaking to 
General Revenues as well as other ancillarv matters in connec-
tion with the railway finance vis-a-vis the General Finance, 
Which was presented to Parliament on the 15th December, 1972. 

That this House further directs that the action taken bv Govern-
ment on the other recommendations made in the Report 
should be reported to the next Parliamentary Committee 
which may be appointed to review similar matters." 

The following Members took part in the debate:-
(1) Shri Jagadish Bhattacharyya 
(2) Shri Onkar Lal Berwa 

T~e discussion was not concluded. 

12./Diseussion Under Rule 193 
Dr. Laxminarayan Pandey.a raised a discussion on the statement 

made by the Minister of Works and Housing and Health and Family 
Planning in the House on the 30th November, 1972 regarding the Guru 
Gobind Singh Medical College at Faridabad. 

The following Members toOk part in the debate:-
(1) 8hri Jyotirmoy Bosu 
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. (2) Shrt Vasant Sathe 
(3) Shri Ramavatar Shastri, 
(4) Shri Piloo Mody 
(5) Dr. Karni Singh 
(6) Shri Anant Prasad Sharma 
(7) Shri Sat Pal Kapur 
(8) Shri Madhu Dandavate 
(9) Shri R. D. Bhandare 

r • • 
• 

• -, 

~ 

Shri Uma Shankar Dikshit replied to the discussion. 

6.35 P.M. , 
[Lok Sabha adjourned till 11 A.M. on Wednesday, the 20th December, 

1972]. 
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( LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday, December 20, 1972IAgrahayana 29, 1894 (Saka) 

No. 211 
11.02 A.M. 

; .~ 

1. 3tarred Qu~tions 
Starred Questions Nos. 523, 527, 528, 532-537 and 539 were orally 

answered. Reptes to remain~ question..; were laid on the Table. 

2. Unstarred Questions 
Replies to Unst~rred Questions Nos. 5049-5130, 5131-51«, 5146-

5170, 5172-5200 and 5202-5248 were laid on the Table. 

t, 3. Papers laid on the Table 
The following pal>ers were laid on the Table:-

(1) A copy of the Indian Wireless. Telegraphy (Commercial Radio 
Ot>erators Certificates of Proficiency and Licence to operate 
Wireless Telegraphy) Amendment Rules, 1972 (Hindi and 
English versions) published in Notification No. G.S.R. 1553 in 
Gazette of India dated the 9th December, 1972, under sub·section 
(5) of section 7 of the Indian Telegrai;)h Act, 1885. 

(2) A statement (OIS on 30·11-1972) (Hindi and English versions) on 
the tiecision!; taken on various Reports of the Administrative 
Reforms Commission and the implementation of these deci· 
sions. 

1 (3) (i) A copy each of the following Notiflcationa (Hindi andEnI-
lish version'll issued under sub-clause (a) of article 318 of the 
Constitutioo :-

(a) The Unio-} Public Service Commission (Members) Regula. 
tions, 1969, published in Notilicaton No. G.s.R. 2404 in 
Gazette of India dated the 11th October, 1969. 

(b) The Unio!'\ Public Service Commission (Members) Amend-
ment RegUlations, 1972, published in Notification No. G.S.R 
977 in Gazette of India dated the 19th August. 1972. 

(ii) A statement (Hindi and English vers'ons) showing reasons fOf 
delay in laying the above Notifications. 

[P.T.O. 



.(4) A sta,tement correctingtl1e answer given on the 29th November. 
1972 to Un starred Question No. 2206 by Shri Hukam Chand 
Kachwai. ..: 

(5) A copy each of the folI?wing papers . (Hindi and English 
versions) under sub-sectlon (1) of sec bon 619A of the Com-
panies Act. 1956:-

(i) Review by the Government on the working of the Indian Rarp 
Earths Limited, Bombay, for the year 1971-72. 

(ii) Annual Report of the Indian Rare Earths Limited, Bombay. 
for the year 1971-72 along with the Audited Accounts and thp 

, comments of the Comptroller and Auditor General thereon. 
(6) A copy of Notification No. G.S.R. 481(E) (Hindi and English 

versions) published in Gazette of Indi,a dated the 5th December. 
1972, under sub-section\ (1) of section 12A of the Essential 
Commodities Act, 1955. 

(7) A cOPv of Notification No. S.O. 572(E) (Hindi and English 
versions) published in Gazette of India dated the 1st Scptembei. 
1972 regarding management of Messrs Diwan Sugar an8' 
General Mills Private Limited, Sakhoti-Ta.nda, District Meerut. 
Uttar Pradesh, under sub-section (2) of section 18A of the Indus-
tries (Development and Regulation) Act. 1951. 

(8) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companiell 
Act, 1956:-

(i) (a) Review by the Government on the working of thp 
Hindustan Salts Limited, Jaipur. for the year 1970-71. 

(b) Annual Report of the Hindustan Salts Limited, Jaipur, for 
the year 1970-71 along with the Audited Accounts and the 
comments of the Comptroller aDd Auditor General thereon. 

(ii) «a) Review by the Government on the working of the 
Sambhar Salts Limited, Jaipur, for the year 1970-71. 

(b) Annual Report of the Sambhar Salts Limited. Jaipur for the 
year 1970-71.along with the Audited Accounts and the com-
ments of the Comptroller and At.:ditor General thereon. 

4. Meuages from Rajya Sabba o 

Secretary reported the following messages from Rajya Sabha:-

(i) That at its sittin~ held on the 18th December, 1972. Rajya Sabha 
agreed without any amendment to the Industrial Development 
Bank of Jndia (Amendment) Bill, 1972, passed by Lok Sabha on 
the 12th December, 1972. 

(ii) Th~t at its sitting held on the 18th December, 1972, Rajya 
Sabha agreed Without a.ny amendment to the' Industrial 
Finance Corporation (Amendment) Bill, 1972, passed by Lok 
Sabha on the 13th December. 1972. 
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5. Report of Committee on Private Members' Bills aDd Resolutteas 
.~ Shri G. G. Swell presented the Twenty-fir.>t Report of the Committee 

~. an Private Members' Bills and Resolutions. 
6. Reports of Public Accounts Committee 

Shri Era Sezhiyan presented the following Reports of the Public 
Accounts Committee:-

(1) Fifty-sixth Report regarding action taken bv Government on 
the recommendations contained in their Eighth Report on 
Chapter II of Audit Report (Civil), on Revenue. Receipts. 1970 
rel,ating to Customs. 

(2) Fifty-eighth Report regarding action taken by Government on 
the recommendations contained in their Fifth Report on Audit 
Report tCivil), 1970 relating to the Ministry of Works, Housing 
and Urban Development. 

7. Report of Committee on Public Undertakings 
.~.) Shri Amrit Nahata presented the Twenty-fourth Report of the Com· 

.... mittee on Public Undertakings regarding action taken by Government on 
the recommendations contained in their Sixty-fifth Report (li'ourth Lok 
Sabha) on Mining and Allied Machinery Corporation Limited. 
8. Reports of Committee on the Welfare of Sclteduled Castes and 

Scheduled Tribes 
Shri B. K. Daschowdhury presented the following Reports (English and 

Hindi versions) of the Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes:- . 

(1) Twelfth Report regarding action taken by Government on the 
recommendations contained in their Thirteenth Report (Fourth 
Lok Sabha) on the erstwhile Ministry of Steel and Heavy 
Engineering-Reservations for Scheduled Castes and Scheduled 
Tribes in Heavy Engineering Corporation Limited. 

(2) Thirteenth Report regarding action taken by Government on 
the recommendations contained in their Fifteenth Report 
(Fourth Lok1 Sa,bha) on the Ministry of Railways (Railway 
Board)-Reservations for Scheduled Castes and Scheduled 
Tribes in Indian Railways. 

(3) Fourteenth Report on the Ministry of Steel and Mines (Depart-
ment of Steel)-Reservations for, and Qmployment of, 

• Scheduled Castes and Scheduled Tribes in (i) Hindustan Steel 
Limited (Headquarters Organisations); (ii) Bhilai Steel Planti 
(iii) Rourkela Steel Plant; (iv) DurJ?;apur Steel Plant; ana 
(v) Bokaro Steel Limited. 

9. Presentation of Petition 
Shri A. K. GopaLan presented a petition signed by Shri P. Ramamurti 

and others regarding recognition of Provisional RevolUtionary Govern-
ment of South Vietnam and stoppage of American bombing of North and 
South Vietnam. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 

fP.T.O. 
842 



10. BesolldiN , Aqt.d 
Discussion on the following Resolution moved by Shri Mohammed 

Shaft Qureshi on the 19th De.cember, 1972, continued:-

"That this House approves the recommendations made in paras 
1.1, 2.31, 3.18, 3.19, 3.27, 3.28, 4.12, 4.13 and 5,11 of the Report 
on Accounting Matters of the Committee appointed to 
review the rate of dividend payable by the raHway under-
taking to General Revenues as well as other ancillary matters 
in connection with the railway finance vis-a-vis the General 
Finance, which was presented to Parliament on the 15th 
December, 1972. 

That this House further directs that the action taken by Govern-
ment on the other recommendations made in the Report should 
be re,ported to the next Parliamentary Committee which may 
be appointed to review similar matters." 

The following Members took part in the debate:-

(1) Shri The Kiruttinan 
(2) Shri Khemchandbhai Chavda 
(4) Shri Ramavatar Shastri 
Shr! T. A. Pai replied to the debate. 

The Resolution was adopted. 
11. Goftnuneat 8W-Debate Arijoal1lM 

The National Library' Bill, 1972 

The motion ror consideration of the Bill was moved by Prof. S. Nuru] 
Hasan. 

An amendment for circulation of the Bill for the purpose of eliciting 
opinion thereon was m~d by Shri H. N. Mukerjee. 

The following Members took part in the debate:-
(1) Shrt Somnath Chatterjee 

(2) Shri H. N. Mukerjec 

A motion that the debate on the Bill be adjourned wal> moved by 
Prof. S. Nurul Hasan. , 

(3) ~i Samar Ouha 
The motion for adjournment of the debate on the Bill moved. by Prof. 

S. Nurul Hasan was adopted and the debate 'was adjourned. 

12. Government Bill-Passed 

The Richardson and Grtr.dd4, Umited (Acquirition a,nd T'ransfer of 
Undertaking) Btll, 1972 

The motion for consideration of the Bill was moved by Shri Siddhesh-
war Prasad. 
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The following Members took part in the debatej-

(1) Shri Somnath Chatterjee 

(2) Shri R. V. Bade 

(3) Shri E. R. Krishnan 

Shri Siddheshwar Prasad replied to the debate. 

The motion for consideration was adopted and claus~by-c18use con-
sideration of the Bill was taken up. 

Clauses 2 to 31 were adopted. 

Clause 1. the Enacting Formula, the Preamble and the Long Title 
were also adopted. 

The motion that the Bill be passed was moved by Shri Siddheshwar 
Prasad. 
" '" The motion was adopted and the Bill was passed. 

13. Motion 

Shri Ram Niwas Mirdha moved the following motion:-

"That the debate on the motion 'that the All-India Services Re-
gulations (Indemnity) Bill, 1972, as passed by Rajya Sabha, 
be taken into consideration' which was adjourned on the 5th 
December, 1972, be resumed now." 

On the motion the Howje divided, Ayes 83; Noes 9. The motion was 
accordingly adopted. 

14. Government Bill- Under Consid.erati'on 

4 The All-IncLia Services Resolutions (Indemnity) Bill, 1972, as paased 
by R<ljya Sabha). 

Discussion on the motion for consideration of the Bill, al passed by 
Rajya Sabha, moved on the 5th December, 1972, was resumed. 

IShri Somnath Chatterjee took part in the debate. 

Shri Ram Niwas Mirdha replied to the debate. 

On the motion for consideration of the Bill, the House divided, Ayes 
73; Noes 10. The, motion for consideration was adopted and clause-by-
clause consideration of the Bill was taken up. 

Consideration of Clause 2 was taken up but not concluded. 

The discussion on the Bill was not concluded. 
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15. Half-an-Hour Disellllilioa 
Shri Chandrika Prasad raised a b.:U!~aJl,-how: disclUiiion on, points 

arising out of the answer given on the 6th December, 197Z to Unstarred 
Question No. 329'3 regarding rev:sion of pay scale.i of Kbadi Grsmodyog 
Bhavan, New Delhi. 

Shri Siddheshwar Prasad replied to the discussion~ 

16. Report of Busine&&.~« ~ 
Shl>i ~ Bahadur presented the Twenty-sec:olld Report of the Busi-

ness Advisory Committee. 
5.50 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 21st December, 

1172),. 
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MGIPND-LS 1-2965 (D) LS-20-12-72-810. 

S. L. SHAKDHER. 
SecNtary. 
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LOK SABRA 

BULLETIN-PART I 
[Bricf Record of Proceedings] 

Thursday, December 21, 19721Agrahayana 30, 1894 (Saka.) 

No. 212 

11.02 A.M. 
1. Starred Questions 

; Starred Questions Nos. 541-547 and 549-552 were orally answered 
Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 5249-5402 were laid on the Table. 

3. Calling Attention 

Shri Samar Guha called the attention of the Minister of Home Affairs 
to the reported tour of riot-affected areas of Assam by Shri K. C. Pant, 
Minister of State and the latest situation there. 

The Minister of Suate for Home Affairs made a statement in regard 
ihereto. 

4. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Annual Accounts (Hindi and English versions) 

of the Mormugao Port Trust for the year 1970-71 and the 
Audit Report thereon. under sub-section (2) of section 103 of 
the Major Port Trusts Act, 1963. 

(2) A copy of the Annual Report (Hindi and English versions) 
all the activities of the Coal Mines Labour Welfa.re Organi-
sation, for the year 1970-71. 

(3) A copy each of the following papers 
versions) under sub-section G1) of 
Companies Act, 1956:-

(Hindi and English 
section 619A of the 

(i) Review by the Government on the working of the Hindustan 
Steel Limited, Ranchi, for the year 1971-72. 

(ii) Annual Report of the Hindustan Steel Limited, Ranchi, 
for the year 1971-72 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 
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(4) A copy each of the following papers (Hindi and English 
ver3ions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Fertilisers' 
and Chemicals, Travancore Limited, for the year 1970-71. 

(ii) Annual Report of the Fertilisers and Chemicals, Travancore 
Limited, for the year 1970-71 along w.ith the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. . 

5. Minutes of Committee on Petitio~laid the Table 
Minutes of the Twelfth to Twenty-first sittings of the Committee 

on Petitions were laid on the Table. 
6. Messages from Rajya Sabha 

Secretary reported the following messages from ~jya Sabba:-
(i) That at its sittin~ held on the 19th December, ~i72. RtijYIl 

Sabha a.greed without any amendment to the Delimitation 
Bill, 1972, passed by Lok Sabha on the 14th December, 197~ 

(ii) That at its sitting held on the 19th December, 1972, Rajya 
Sabha passed the Capital of Punjab (Dev~opment and Regu-
lati~)D) (Chandigarh Amendment) Bill, 1972. 

7. Bill passed by Rajy. Sabba-Iaid on the Table 
Secretary laid on the Table 1ft copy of the Capital of Punjab (Dave-

lopm«rnt and Regulation) (Chandigarh Amendment) Bill, 1972, as passed 
by :Rajya 'Sabha. 
8. Report of Public Accounts ConuaiUee 

Sh~i Er~ ~~iyan presented the Fifty-fifth Report of the Public 
Accounts Committee· regarding .action taken by Governmentt on the 
recommendations contained in their Ninth Report relatin~ to Ministry 
of Education and Social Welfare. 
9. Report of Committee OD. Petitions 

Shri Anant Prasad Sharma presented the Seventh Report of the. 
Committee ~)ti Petitions. 
.... Bepert of CoItUQittee oa Altsence of Members 

Shri S. C. Samanta presented the Eighth Heport of the Committee 
on Absence of Members fr~ the Si~tings of the House. ,. 
U. Statement by Minister 

The Deputy Minister of External Affairs made a statement regarding 
expulsion of Shri N. N. Desai, First Secretarv in the High Commission 
of India in Kampala. . 

12. Motion re: Twenty-second Report of Business Advisory Committee 
Shri Raj Bahad~r moved the folloWing motion:-

"That this House do :agree with the Twenty-second Report of the 
Buainess Advisory Committee presented to the House on the 
2Q;tb Detember, 1972." 

The motion was adopted. 
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13. Govel'8.lQ8lltIJill.-P .... 
The Mulki Rules Bill, 1972 

~ The D\@tion for consideration of the Bill was moved by Shri Ram 
Niwas Mirdha. 

Two motions for reference of the Bill to Supreme Court for its opinion, 
were moved by Sarvashri K. Narayana Rao and M. Satyanarayan Rao .. 

Two am.endments for circulation of the Bill for the purpose of eliciting 
opinion the~n. were moved by Sarvashri J agannathrao Joohi and Madhu 
Dandavate. 

An amendment for refe·rence of the Bill to a Joint 
moved by SbJ-i JliRannoathrao Joshi. 

The following MemQers took part in the debate:-
(1) Shri B. N. Reddy ..- > 

(2) Shri K. Raghuramaiah I 
(3) Shri Y. Eswara Reddy l 

(4) Shrimati T. Lakshmikanthamma 
(5) Shri Jagannathrao Joshi 

j. (6) Shri Jagannath Rao 
(7) Shri G. Viswanathan 
(8) Dr. G. S. Melkote 
(9) Shri Frank Anthony 

(0) Shri S. B. P. Pattabhi Rama Rao 
(11) Shri Madhu Dandtavate 
(12) Shri P. V. G. Raju 
(13) Shri Maganti Ankineedu 
(14) Shri Nathuram Mirdha 
(15) Shri M. Satyanarayan Rao 
(16) Shri .T. Rameshwar Rao 
(17) Shri Y. B. ChaVlSn 
(18) Shri S. B. Giri 

Shrimati Indira Gandhi replied to the deb'lte. 

Committee, was 

./ 

The mot;on for reference of the Bill to Supreme Court for its opinion, 
moved by Shri K. Narayana Rao was withdrawn by leave of the House. 

The motion for reference of the Bill to Supreme Court for its opinion, 
moved by Shri M. Satyanarayan Rlao was negatived. 

C On the amendment for circulation cf the BiII for the purpose of elicit-
ing opinion thereon, moved by Shri Jagannathrao Joshi, the House divid~ 
ed, Ayes 41; Noes 231. The amendment was accordingly negatived. 

The amendment for circuhtion of the Bill for the purpose of eliciting 
opinion thereon, moved by Shri Madhu Dandav:ate was negatived. 

The amendment for reference of the Bill to a .Joint Committee, moved 
by Shri Jagannathrao Joshi was negatived. 

The motion for consideration of the Bill was adopted and claule-by-
clause cOl}lilideration w.as taken up. 
C~ 2 tQ. 7 ~d the First and Second Schedule were adopted. 
Clause 1, the Enacting Formulal and the Long Title were also adopted. 
The motion that the Bill be passed was. moved by Shri Ram Niwas 

Mirdha. 
On the motion, the House divided. Ayes 233; Noes 40. The motion was 

accordingly adopted and the Bill was ?8ssed. 

[p.T.O. 
•. _ •.••••• ~ __ ........ ~.,lw> .... ,--.. .•.• 848 



; 
14. M0:2:tiOn • Joint Committee I>n GoverDIDent BiIl-Adopted 

l'ne lndtan l'en.at Coo.e (Amendment) Bill, 1972 
The otlon for concurrence in the recommendation of Rajya Sabha~. 

for relerence 01 tne 1:Sil1 to a Joint Committee 01 the Houses was moved 
by ~hri !tam Niwas MirC1ha. 

The motion was adopted as follows:-
"That this House do concur in the recommendation of Rajya 8abha 

that the House do join in the Joint Committee 01 tne Houses 
on the Bili further to amend the Indian Penal Code, made in 
the motion adopted by Rajya ~hha at its sitting held on the 
14th December, 1972 and communicated to this House on the 
15th December, 1972 and do resolve that the following 30 
Members of Lok Sabha he nominated to serve on the said 
J oint Committee. namely;-

(1) 8hri P. Ankineedu Prasadarao 
(2) Shri Banamali Bahu 
(3) 8hri R. V. Bade 
(4) 8hri H. K. L. Bhagat I 
(5) Shri Muhammed Khuda Bukhsh -to 
(6) 8hri B. E. Choudhari 
(7) Shri Khemchandhhai Chavda 
(8) Shri Madhu Dandavate 
(9) Shri G. C. Dixit 

(10) Shri Tarun Gogoi 
(11) Shri Dincsh Joarder 
(12) Shri Z. M. Kahandole 
(13) Shri G. Y. Krishnan 
(14) Shri Yamuna Prasad MandaI 
(15) Sohri Piloo Mody 
(16) Shri F. H. Mohsin 
(17) Shri Niti Raj Singh Chaudhury 
(18) Shri D. K. Panda 
(19) Shri R. Balakrishna Pillai 
(20) Chowdhury Ram Sewak 
(21) Shri K. Narayana Rao 
(22) Shri M. Satyanarayan Rao 
(23) Shri Vayalar Ravi ~, 
(24) Shri Shanker Rao Savant 
(25) Shri Shambhu Nath 
(26) Shri B. R. Shukla 
(27) Shri Ram Shekhar Prasad Singh 
(28) Shri S. N. SingH 
(29) Shri O. Viswanathan 
(30) Shri R. P. Yadav" 

7.10 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 22nd December, 1972). 

CORRIGENDA 
In Bulletin-Part I, dated December 20, 1972-

(1) P~e 843. paragraph 12, line 1,-
for "Gruadas" read "Cruddas" 

(2) Pa~e 844, para.graph 14, line 1.-
for "Resolutions" read "Regu.laticms" 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record ~f Proceedings] 

Friday. December 22, 19721Pausa 1, 1894 (Saka) 

No. 213 
11.01 A.M. 
1. Starred Questions 

Starred Questions Nos. 561.562,565-573 were orally answered. Replies 
to remaining questions were laid on the Table. 
~& UDfloOlrred Questions 

Replies to Unstarred Questions Nos. 5403-5602 were laid on the Table. 
3. CalIiDg Attention 

Shri Bhogendra Jha called the attention of the Minister of Agriculture 
to the delay in according approval to land ceiling legislations of Bihar, 
Andhra Pradesh, Maharashtra and other States. 

The Minister of Agriculture made a statement in regard thereto. 
4. Papers laid on the Table 

The following papers were laid on the Table:-
'{1) A copy of Notification No. S.O. 3480 (Hindi and Engl~sh 

versions) published in Gazette of India dated the 18th Sep-
tember, 1972, under sub-section (2) of section 17 of the 
Requisi\ioning and AcqUisition of Immovable Property Act, 
1952. 

(2) A copy each of the following papers (Hindi and English 
versions) under SUb-section (1) of section 619A of the Com.-
panies Act. 1956:-

Ji) Review by the Government on the working of the Indian Oil 
~/' Corporation Limited, Bombay, for the year 1971-72. 

(ii) Annual Report of the Indian Oil Corporation Limited, Bom-
t /" bay, for the yeal' 1971-72 along with the Audited Accounts 

and the comments of the Comptroller and Auditor General 
thereon. 

(3) A copy each of the follOwing papers (Hindi .and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the India Tour-
( .. ism Development Corporation Limited, New Delhi. for the 

year 1971-72. 
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(ii) Annual Report of the India Tourism Development Corpora-
tion Limited, New Delhi, for the year 1971-72 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(4) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (2) of section 37 of the Air Corpora..-i 
tion Act, 1953:-

(i) Annual Report of the Air India for the year 1971-72. 
(ii) Annual Report of the Indian Airlines for the year 1971-72. 

(5) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (4) of section 15 of the Air Corpora-
tion Act, 1953:-

(i) Certified Accounts of the Air India for the year 1971-72 to-
gether with the Audit RepGrt thereon. 

(ii) Certified Accounts of the Indian Airlines for the year 1971-72 
together with the Audit Report thereon. 

(6) A copy of the Delhi· Development Authority (Issue and 
Management of Bonds) Regulations, 1970 (Hindi and English 
versions) published in Notification No. S.O. 1135 in Gazette of 
India dated the 20th May, 1972, under section 5a of the D~ 
Development Act, 1957. 

(7) A copy of the Report of the Comptroller and Auditor G~eral 
of India for the year t969-70-Union Government (Commer-
cial) Part XI-Indian Oil Corporation Limited (Refineries 
Division excluding Pipelines Section), under article 151(1) of 
the Constitution. 

(a) (i) A copy each of the following Notifications (Hindi and Eng-
lish versions) under sub-section (4) of section 26 of the Bengal , 
Finance (Sales Tax) Act, 1941, as in force in- the Union Terri-
tory of Delhi:-

(a) The Delhi Sales Tax (Fifth Amendment) RuJes, 1972, pub-
lished in Noti1lcation No. F. 4(40)171-Fin. (G) in Delhi 
Gazette dated the ath. June, 1972. . . 

(b) The Delhi Sales Tax (Sixth Amendment) Rules, 1972, pub-
lished in Notification No.F . .t,(60) 171-Fin. (0) 1m Delhi. 
Gazette dated the 3rd August, 1972. . 

(c) The Delhi Sales T~ (Seventh Amendment) Rules, 1972,'" 
published in Notification No. F. 4(24)172-Fin. (G) in Delhi 
Gezettedated the 6th October, 1972. 

(ii) A statement (Hindi and English versions)ahowing reasons fot 
delay in laying the above Notifications. • 

(9) A copy each of the following Notifications {Hindi-and EnglisQ 
versions) under section 38 of the Central Excises and Salt Act, 
1944:-

(0 The Central Excise (Fourteenth Amendment) Rules, 1972, 
published in Notification No. G.S.R. 1494 in Gazette of India 
dated the 2nd. December, 1972-

i (it) The . Central Excise (Fifteenth Amendment) Rules 1972, 
published in Notification No. G.S.R. 1495 ,in Gazette of India;: 
dated the and December, 1972. 
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(10) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962: ........ 

(i) G.sa 479(E) published in Gazette of India dated the 4th 
December, 1972 together with an explanatory memorandum. 

(ii) G.S.R. 480 (E) published in Gazette of India dated the 4th 
December, 1972 together with an explanatory memorandum. 

(11) A 'copy each of the following Notifications (Hindi and English 
versions) issued under the Central Excise Rules, 1944: ........ 

(i) G.S.R. 472 (E) published in Gazette of India dated the 30th 
November, 1972 together with an explanatory memorandum. 

(ii) G.S.R. 476(E) published in Gazette of India dated the 1st 
December, 1972 together with an explanatory memorandum . 

. . (12) A copy each of the following papers under sub-section (1) of 
section 619A of the Companies Act, 1956:-

(a) (i) Review (Hindi and English versions) by the Government 
. . on the working of the Triveni Structurals Limited, for the 

year 1971-72. 
(ii) Annual Report (Hindi and English versions) of the Triveni 

Structurals Limited, for the year 1971-72 along with the 
Audited Accounts and the comments of the COD;lPtroller and 
Auditor General thereon. 

(b) (i) Review (Hindi and EngUsh versions) by the Government 
on the working of the Mining and Allied Machinery Corpo-
ration Limited, Durgapur, for the year 1971-72. 

(iD Annual Report of the Mining and Allied Miachinery Corpo-
ration Limited, Durgapur, for the year 1971-72 along With the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(c) (i) Review by the Government on the working of the Bharat 
Heavy Plate and Vessels Limited, Visakhapatnam, for the 
year 1971-72. 

(ii)Annual Report of the Bharat Heavy Plate and Vessels Limit-
ed, Visakhapatnam, for the . year 1971-72 along with the 
Audited Accounts and the comments of the Comptroller and 
Audit?r General thereon . 

. (13~ A statement (Hindi and English versions) . regarding cotton 
purchlases by the Cotton Corporation of India during 1971-72 
and Cotton Price Policy fO!.' 1972-73. 

. • (14) A ropy of the Annual Report (Hindi and English. versions) of 
I'" the Indian Motion Pictures Export Corp.oration Limited, Bom-

/ bay, for the year 1970-71 along with the Audited Assounts and 
the comments of the Comptroller and Auditor General there-
~95s~der ,Bub-section (1) of section 619A of the Companies Act, 

(15) A copy of the Annual Report of the West Beng,.l A,wo-Indus-
tri.es Corporation Limited, Ca.lcutta. for the year 1969-70 along 
WIth the Audited Accounts and the comments of the Comp-
troller and Auditor General thereon, under sub-section (1) of 
section 6l9A of the Companies Act, 1956. 
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(16) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 48 of the Coffee 
Act. 1942:-

(i) The Coffee (Fourth Amendment) Rules, 1972, published in ~ 
Notification No. G.S.R. 929 in Gazette of India dated the 
5th August. 1972. 

(ii) The Coffee (Fifth Amendment) Rules; 1972, published in 
Notification No. G.S.R. 10'77 in Gazette of India dated the 
2nd September. 1972. 

(17) A copy of the Annual Report (Hindi and English versions) 
of the Coffee Board for the year 1971-72. 

(18) The following statements showing the action taken by the 
Government on various assurances. promises and undertakings 
given by the Ministers during the various sessions of Lok 
Sabha:-

Fourth Lok Sabha 
(i) Statement No. XXVII-Seventh Session. 1969 
(ti) Statement No. XXVI-Eighth Session, 1969 
(ut) Statement No. XXIV-Ninth Session. 1969 

(iv) Statement No. XXVII-Tenth Session. 1970. 
(v) Statement No. XVII-Twelfth Session, 1970 

Fifth Lok Sabha 
(vi) Statement No. XVIII-Second Session, 1971 
(vii) Statement No. X-Third Session. 1971 
(viti) Statement No. IX-Fourth Session, 1972 
(ix) Statement No. III-Fifth Session, 1972 
(x) Statement No. I-Sixth Session, 1972. 
(19) A copy of the Audited Accounts (Hindi and English versions) 

of the Employees' Provident Fund Organisation for the year 
1968-69. 

(20) A copy of the Audited Accounts (Hindi and English versions). 
to~ether with the Audit Report thereon of the Employees' 
State Insurance Corporation for the year 1969-70 under section 
36 of the Employees Insurance Act, 1948. 

(21) (1) A copy each of the following Notifications (Hindi and 
En~lish versions) under section 7 A of the Coal Mines Pr~vi­
dent Fund, Family Pension and Bonus Scheme Act, 1948:-

(a) The Coal Mines Provident Fund (First Amendment) Scheme. 
1972, published in Notification No. G$.R. 509 in Gazette of 
India dated the 29th April. 1972. 

(b) The Andhra Pradesh Coal Mines ",Provident Fund (First 
Amendment) Scheme. 1972. publir;hed in Notification No. 
G.S.R. 510 in Gazette of India dated the 29th April, 1972. 

(c) The Raiasthan Coal Mines Provident Fund (First Amend-
ment) Scheme. 1972. published in Notification No. G.S.R. 
511 in Gazette of India dated the 29th April, 1972. 
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• 
(d) The Neyveli Coal Mines Provident Fund (First Amendment) 

~ __ -- Scheme, 1972, published in Notification No. G.S.R. 512 in 
j"~' Gazette of India dated the 29th April, 1972. 

(ii) A statement showing reasons for delay in laying the above 
N otifica tions. 

(22) A statement (i) correcting the answer given on the 29th May, 
1972 to Unstarred Question No. 7755 by Shri Ramavatar 
Shastri regarding financial assistance to Cultural Institutions 
and (ii) giving reasons for the delay in correcting the answer. 

5. Messages from Rajya Sabba 
Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 20th December, 1972. Rajya 
Sabha agreed without any amendment to the State Financial 
Corporations (Amendment) Bill. 1972, passed by Lok Sabha 
on the 15th December. 1972. 

(li) That at its sitting held on the 21st December, 1972, Rajya 
Sabha agreed without any amendment to the Sick Textile 
Undertakings (Taking Over of Management) Bill. 1972, passed 
by Lok Sabha on the 19th December, 1972. 

(iii) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Indian Tariff' (Amendment) Bill, 1972. 
passed by Lok Sabha on the 19th December, 1972. 

_ 6. Leave of Absence 
The following Members were granted leave of absence from the 

sittings of the House for the periods mentioned against each:-
(1) Shri Martand Singh of Rewa-12th May to 1st June, 1972 

(Fourth Session) and 31st Julv 
to 31st August. 1972 (Fifth 
Session). _ 

(2) Shri Tula Ram- 13th November to 12th December. 
1972 (Sixth Session). 

7. Minutes of Parliamentary Committees-Laid on the Table 
(1) Minutes of the Eighteenth to Twenty-first sittings of the Com-

mittee on Private Members' Bills and Resolutions held during the cur-
rent sessi-on, were laid on the Table. 

-3 (2) Minutes of the Eighth sitting of the Committee on Absence of 
Members from the Sittings of the House held during the current session, 
were laid on the Table. 
8. Opinion on Bill-Laid on the Table 

.Shri S. C. Samanta laid on the Table a Paper containing opinions on 
the Bill further to amend the Constitution of India. which was circulated 
for the purpose of eliciting opinion thereon by the direction of the House 
on the 12th May. 1972. 
9. Reports of Public Accounts Committee 

Shri Era Sezhiyan presented the following Reports of the PubUc Ac-
counts Committee:- -

(1) Slxtfeth Report regarding action taken by Government on the 
recommendations contained in their Twe'ntv-eh!'hth Report re-
JatfnQ; to the Ministry of Foreign Trade and Department of 
Agriculture. 
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(2) Sixty-first Report regarding action taken by Governw...ent~:f, 
the recommendations contained in their Seeood RepOrl-~ 
Appropriation Accounts (P & T) 1968-69 an<;l Audit Report 
(P & T), 1970, I. 

11). Reports of Committee on Petitions 
Shri Devendra Satpathy presented the Eighth and Ninth Reports of 

the Committee on Petitions. 

11. Repollt of Joint Committee on Offices of Profit 
Sbri Dhamidbar Basumatari presented the Fourth Report of the Joint 

Committee on Offi.ces of Profit. 
1%, Statements by Ministers 

(1) The Minister of Agriculture made a statement regarding take 
over of wholesale trade in wheat and rice. 

(2) The Minister of Company Affairs made a statement on the action 
taken on the inspection report in the case of Belapur Sugar and Allle~. 
Industries Ltd. t 
13. Motion 

Shri Jyotirmay Bosu moved the following motion:-
"That this House notes with disappointment the policy of the 

Government in regard to manufacture of car." 
The following Members took part in the debate:-

(1) Shri Amrit Nahata 
(2) Shri s, M. Banerjee 
(3) Shri N. K. P. Salve 
(4) Shri Atal Bihari Vajpayee 
(5) Shri H. K. L. Bhagat 
(6) ShriPilro Mody 
(7) Shri R. D. Bhandare 
(8) Shri G. Viswanathan 
(9) Shri Sat Pal Kapur 

(10) Shri Shyamnandan M~hra 
(11) Shri Darbara· SinghJ 
(12} Shri C. Subramaniam • 

Shri Jyotinnoy Bosu replied to the debate. 
The motion was negatived. 

140· StUelllents by ~ 
(1) The Deputy Minister of External Affairs made a statement· 

reg,arding expulsion of Shri N. N. Desai, First Secretary in the High 
COl11ll1ission .' of India in Kampala .. 

(2) The Deputy Minister of External Affairs made a statement 
regarding U.S. bombing in Vietnam. 
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r.:: MotiOll •• 
f'PrOf. S. Nurul Hasan moved the following motion:-

, "That the debate on the motion 'that the Bill to prov:ide for the 
administration of the National Library and certain other con-

~, nected matters, be taken into consideration' Which was ad-
journed on the 20th December, 1972, be resumed now." 

The motion was adopted. 

16. Government Bill-Amendment fer Reference to Joiat Com~ 
Adopted. ~ 

The National Library Bm, 1972 

Discussion on the ~otion for consideration of the Bill and the amend-
ment thereto moved on the 20th December, 1972, was resumed. 

An amendment for reference of the Bill to a Joint Committee was 
moved by Prof. S. Nurul Hasan. 

The amendment for circulation of the Bill for the purpose. of eliciting 
j~inion thereon moved by Shri H. N. Mukerjee, was negatived. 
- ~ The following amendment for referet'lce of the Bill to 'a Joint Com-
\'&ittee moved by Prof. S. Nurul Hasan was adopted. .. 

~I 

• 

"That the Bill to provide for the admin~tration of the N8Jtional 
Library and certain other connected matters, be referred to 
a Joint Committee of the Houses consisting of 45 members, 
30 from this House, namely:-

(1) Shri Achal Singh 
(2) Shli Dharamrao Sharanappa Afzalpurkar 
(3) Shri Virendra Agarwala 
(4) Shri Shrikrishna Agrawal , 
(5) Shri Ariand Singh 
(6) Shri Panna La! Barupal ' 
(7) Shri S. C. Besra 
(8) Shri Biren Engti 
(9) Shti R. R. Singh Deo 

(10) Shri K. Gopal 
(11) Shri Samar Guha 
(12) Shri B. R. Kavade 
(13) Shri E. R. Krishnan 
(14) 8hri Y. 8. Mah8ljan 
(15) 8hri Kumar Majhi 
(16) Shri H. N. Mukerjee 
(17) Shri Saroj Mukherjee 
(18) ShIi Tuna Oraon 
(19) ShIi Narain Chand Parashar 
(20) Shri Natwarlal Patel 
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(21) Shri' Ramubhai Ravjibhai Patel 
(22) Shri P. Antony Reddi 
(23) Shri P. Ganga Reddy 
(24) Shri Sakti Kumar Sarkar 
(25) Shri S. A. Shamim 
(26) Shri Rajaram Shastri 
(27) Shri Somchand Solarrlri 
(28) Shri K. P. Unnikrishnan 
(29), Shri Amarnath Vidyalankar 
(30) Shri D. P. Yadav 

and 15 from Rajya Sabhaj 

,~ , 
that in order to constitute a sitting of the Joint Committee th,· 

quorum shall be o~e-third of the total number of members ', . 
. ~$i\, the Joint Committee;, ' 

that the Committee shall make a report to this House by the 15th 
day of March, 1973; , .. . 

that in other respects the Rules of Procedure of this House ~,1'" 
ing to Parliamentary Committees shall apply with " 
variations and modifications as the Speaker may make; an", ' 

that this House do recommend to Rajya Sabha that Rajya S~' 
do join the said Joint Committee and communicate ~'h1. 
House the names of 15 members to be appointed by 11i\l.vQ 
Sabha to the Joint Committee." ::~ 

I 
17. MotiOD Be: Twenty-first Beport of Committee on Private Memh,:,:.;. 

BUla and Resolutions ~; 

'Shri G. G. Swell moved the following motion:- :~:~~'\ 

"That this ~ouse do agree with the Twenty-first Report of:Hlle 
Committee on Private Members' Bills and Resol'1~;\~~" 
presented to the Rouse on the 20th December, 1972." ': ' 

Ie 

The motion was adopted.:tt\ 

(~k Sabha adjourned rine <lie at 5.58 P.M.) S. L. SH~J:~ 
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